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VIENNA CONVENTION ON SUCCESSION OF STATES IN
RESPECT OF TREATIES

The States Parties to the present Convention,

Considering the profound transformation of the international community brought about

by the decolonization process,

Considering also that other factors may lead to cases of succession of States in the

future,
Convinced, in these circumstances, of the need for the codification and progressive
development of the rules relating to succession of States in respect of treaties as a

means for ensuring greater juridical security in international relations,

Noting that the principles of free consent, good faith and pacta sunt servanda are

universally recognized,

Emphasizing that the consistent observance of general multilateral treaties which deal

with the codification and progressive development of international law and those the
object and purpose of which are of interest to the international community as a whole is

of 3pecial importance for the strengthening of peace and international co-operation,

Having in mind the principles of international law embodied in the Charter of the

United Nations, such as the principles of the equal rights and self-determination of
peoples, of the sovereign equality and independence of all States, of non-interference in
the domestic affairs of States, of the prohibition of the threat or use of force, and of
universal respect for, and observance of, human rights and fundamental freedoms for

all,

Recalling that respect for the territorial integrity and political independence of any
State is required by the Charter of the United Nations,

Bearing in mind the provisions of the Vienna Convention on the Law of Treaties of 1969,

Bearing also in mind article 73 of that Convention,




Affirming that questions of the law of treaties other than those that may arise from
a succession of States are governed by the relevant rules of international law, including
those rules of customary international law which are embodied in the Vienna Convention on
the Law of Treaties of 1969,

Affirming that the rules of customary international law will continue to govern

questions not regulated by the provisions of the present Convention,

Have agreed as follows:



PART I

GENERAL PROVISIONS

. Article 1

Scope of the present Convention

The present Convention applies to the effects of a succession of States in respect

of treaties between States.

Article 2

Use of terms

1. For the purposes of the present Convention:

(a) "treaty"™ means an international agreement concluded between States in written
form and governed by international law, whether embodied in a single instrument or in two

or more related instruments and whatever its particular designation;

{b) "succession of States" means the replacement of one State by another in the

responsibility for the international relations of territory;

{c) “"predecessor State" means the State which has been replaced by another State on

the occurrence of a succession of States;

{d) "successor State" means the State which has replaced another State on the

occurrence of a succession of States;

(e) ®"date of the succession of States" means the date upon which the successor State
replaced the predecessor State in the responsibility for the international relations of

the territory to which the succession of States relates;



(f) "newly independent State™ means a successor State the territory of which
immediately before the date of the succession of States was a dependent territory ftor the

international relations of which the predecessor State was responsible;

{g) *®notification of succession" means in relation to a multilateral treaty any
notification, however phrased or named, made by a successor State expressing its consent

to be considered as bound by the treaty;

(h) "full powers"™ means in relation to.a notification of succession or any other
notification under the present Convention a document emanating from the competent authority
of a State designating a person or persons to represent the State for communicating the

notification of succession or, as the case may be, the notification;

(1) "ratification", "acceptance™ and "approval®™ mean in each case the international
act so named whereby a State establishes on the international plane its consent to be

bound by a treaty;

(j) "reservation" means a unilateral statement, however phrased or named, made by a
State when signing, ratifying, accepting, approving or acceding to a treaty or when
making a notification of succession to a treaty, whereby it purports to exclude or to
modify the legal effect of certain provisions of the treaty in their application to that
State;

(k) "contracting State"™ means a State which has consented to be bound by the treaty,

whether or not the treaty has entered into force;

(1) "party" means a State which has consented to be bound by the treaty and for which

the treaty is in force;

(m) "other State party" means in relation to a successor State any party, other than
the predecessor State, to a treaty in force at the date of a succession of States in

respect of the territory to which that succession of States relates;

(n) "international organization™ means an intergovernmental organization.

2. The provisions of paragraph 1 regarding the use of terms in the present Convention are
without prejudice to the use of those terms or to the meanings which may be given to them

in the internal law of any State.



Article 3

Cases not within the scope of the present Convention

The fact that the present Convention does not apply to the effects of a succession
of States in respect of international agreements concluded between States and other
subjects of international law or in respect of international agreements not in written

form shall not affect:

(a) the application to such cases of any of the rules set forth in the present
Convention to which they are subject under international law independently of the

Convention;

(b) the application as between States of the present Convention to the effects of a
succession of States in respect of international agreements to which other subjects

of international law are also parties.

Article U

Treaties constituting international organizations and treaties

adopted within an international organization

The present Convention applies to the effects of a succession of States in respect

of:

(a) any treaty which is the constituent instrument of an international organization

without prejudice to the rules concerning acquisition of membership and without prejudice

to any other relevant rules of the organization;

(b) any treaty adopted within an international organization without prejudice to any

relevant rules of the organization.



Article 5

Obligations imposed by international law independently

of a treaty

The fact that a treaty is not considered to be in force in respect of a State by virtue
of the application of the present Convention shall not in any way impair the duty of that
State to fulfil any obligation embodied in the treaty to which it is subject under
international law independently of the treaty.

Article 6

Cases of succession of States covered

by the present Convention

The present Convention applies only to the effects of a succession of States occurring
in conformity with international law and, in particular, the principles of international

law embodied in the Charter of the United Nations.

Article 7

Temporal application of the present Convention

1. Without prejudice to the application of any of the rules set forth in the present
Convention to which the effects of a succession of States would be subject under
international law independently of the Convention, the Convention applies only in respect
of a succession of States which has occurred after the entry into force of the Convention

except as may be otherwise agreed.

2. A successor State may, at the time of expressing its consent to be bound by the present
convention or at any time thereafter, make a declaration that it will apply the provisions
of the Convention in respect of its own succession of States which has occurred before

the entry into force of the Convention in relation to any other contracting State or

State Party to the Convention which makes a declaration accepting the declaration of the
successor State. Upon the entry into force of the Convention as between the States

making the declarations or upon the making of the declaration of acceptance, whichever
occurs later, the provisions of the Convention shall apply to the effects of the succession

of States as from the date of that succession of States.



3. A successor State may at the time of signing or of expressing its consent to be bound
by the present Convention make a declaration that it will apply the provisions of the
Convention provisiocnally in respect of its own succession of States which has occurred
before the entry into force of the Convention in relation to any other signatory or
contracting State which makes a declaration accepting the declaration of the successor
State; upon the making of the declaration of acceptance, those provisions shall apply
provisionally to the effects of the succession of States as between those two States as

from the date of that succession of States.

4. Any declaration made in accordance with paragraph 2 or 3 shall be contained in a
written notification communicated to the depositary, who shall inform the Parties and the
States entitled to become Parties to the present Convention of the communication to him of

that notification and of its terms.

Article 8

Agreements for the devolution of treaty obligations or rights

from a predecessor State to a successor State

1. The obligations or rights of a predecessor State under treaties in force in respect of
a territory at the date of a succession of States do not become the obligations or rights
of the successor State towards other States parties to those treaties by reason only of
the fact that the predecessor State and the successor State have concluded an agreement

providing that such obligations or rights shall devolve upon the successor State.

2. Notwithstanding the conclusion of such an agreement, the effects of a succession of
States on treaties which, at the date of that succession of States, were in force in

respect of the territory in question are governed by the present Convention.



Unilateral declaration by a successor State

regarding treaties of the predecessor State

1. Obligations or rights under treaties in force in respect of a territory at the date of
a succession of States do not become the obligations or rights of the successor State
or of other States parties to those treaties by reason only of the fact that the successor
State has made a unilateral declaration providing for the continuance in force of the

treaties in respect of its territory.

2. In such a case, the effects of the succession of States on treaties which, at the date
of that succession of States, were in force in respect of the territory in question are

governed by the present Convention.

Article 10

Treaties providing for the participation of a successor State

1. When a treaty provides that, on the occurrence of a succession of States, a successor
State shall have the option to consider itself a party to the treaty, it may notify its
succession in respect of the treaty in conformity with the provisions of the treaty or,

failing any such provisions, in conformity with the provisions of the present Convention.

2. If a treaty provides that, on the occurrence of a succession of States, a successor
State shall be considered as a party to the treaty, that provision takes effect as such

only if the successor State expressly accepts in writing to be so considered.

3. In cases falling under paragraph 1 or 2, a successor State which establishes its
consent to be a party to the treaty is considered as a party from the date of the

succession of States unless the treaty otherwise provides or it is otherwise agreed.



Article 11

Boundary régimes

A succession of States does not as such affect:

{a) a boundary established by a treaty; or

{(b) obligations and rights established by a treaty and relating to the régime of a

boundary.

Article 12

Other territorial régimes

1. A succession of States does not as such affect:

(a) obligations relating to the use of any territory, or to restrictions upon its
use, established by a treaty for the benefit of any territory of a foreign State and

considered as attaching to the territories in question;

{b) rights established by a treaty for the benefit of any territory and relating to
the use, or to restrictions upon the use, of any territory of a foreign State and

considered as attaching to the territories in guestion.
2. A succession of States does not as such affect:

{(a) obligations relating to the use of any territory, or to restrictions upon its
use, established by a treaty for the benefit of a group of States or of all States and
considered as attaching to that territory;

(b) rights established by a treaty for the benefit of a group of States or of all
States and relating to the use of any territory, or to restrictions upon its use, and

considered as attaching to that territory.

3. The provisions of the present article do not apply to treaty obligations of
the predecessor State providing for the establishment of foreign military bases

on the territory to which the succession of States relates.



Article 13

The present Convention and permanent sovereignty

over natural wealth and resources

Nothing in the present Convention shall affect the principles of international
law affirming the permanent sovereignty of every people and every State over its

natural wealth and resources.

Article 14

Questions relating to the validity of a treaty

Nothing in the present Convention shall be considered as prejudging in any respect any
question relating to the validity of a treaty.
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PART II

SUCCESSION IN RESPECT OF PART OF TERRITORY

Article 15

Succession in respect of part of territory

When part of the territory of a State, or when any territory for the international
relations of which a State is responsible, not being part of the territory of that State,

becomes part of the territory of another State:

(a) treaties of the predecessor State cease to be in force in respect of the territory

to which the succession of States relates from the date of the succession of States; and

(b) treaties of the successor State are in force in respect of the territory to which
the succession of States relates from the date of the succession of States, unless it
appears from the treaty or is otherwise established that the application of the treaty to
that territory would be incompatible with the object and purpose of the treaty or would

radically change the conditions for its operation.

1"



PART I1I

NEWLY INDEPENDENT STATES

SECTION 1. GENERAL RULE
Article 16

Position in respect of the treaties of the predecessor State

A newly independent State is not bound to maintain in force, or to become a party to,
any treaty by reason only of the fact that at the date of the succession of States the

treaty was in force in respect of the territory to which the succession of States relates.

SECTION 2. MULTILATERAL TREATIES
Article 17

Participation in treaties in force at the date of the

succession of States

1. Subject to paragraphs 2 and 3, a newly independent State may, by a notification of
succession, establish its status as a party to any multilateral treaty which at the date
of the succession of States was in force in respect of the territory to which the succession

of States relates.

2. Paragraph 1 does not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the newly independent State would be
incompatible with the object and purpose of the treaty or would radically change the

conditions for its operation.

3. When, under the terms of the treaty or by reason of the limited number of the
negotiating States and the object and purpose of the treaty, the participation of any
other State in the treaty must be considered as requiring the consent of all the parties,
the newly independent State may establish its status as a party to the treaty only with

such consent.
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Article 18

Participation in treaties not in force at the date of

the succession of States

1. Subject to paragraphs 3 and 4, a newly independent State may, by a notification of
succession, establish its status as a contracting State to a multilateral treaty which is
not in force if at the date of the succession of States the predecessor State was a

contracting State in respect of the territory to which that succession of States relates.

2. Subject to paragraphs 3 and 4, a newly independent State may, by a notification of
succession, establish its status as a party to a multilateral treaty which enters into
force after the date of the succession of States if at the date of the succession of
States the predecessor State was a contracting State in respect of the territory to which

that succession of States relates.

3. Paragraphs 1 and 2 do not apply if it appears from the treaty or is otherwise
established that the application of the treaty in respect of the newly independent State
would be incompatible with the object and purpose of the treaty or would radically change

the conditions for its operation.

4. When, under the terms of the treaty or by reason of the limited number of the
negotiating States and the object and purpose of the treaty, the participation of any
other State in the treaty must be considered as requiring the consent of all the parties
or of all the contracting States, the newly independent State may establish its status as

a party or as a contracting State to the treaty only with such consent.

5. When a treaty provides that a specified number of contracting States shall be
necessary for its entry into force, a newly independent State which establishes its
status as a contracting State to the treaty under paragraph 1 shall be counted as a
contracting State for the purpose of that provision unless a different intention appears

from the treaty or is otherwise established.
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Article 19

Participation in treaties signed by the predecessor State

subject to ratification, acceptance or approval

1. Subject to paragraphs 3 and 4, if before the date of the succession of States the
predecessor State signed a multilateral treaty subject to ratification, acceptance or
approval and by the signature intended that the treaty should extend to the territory to
which the succession of States relates, the newly independent State may ratify, accept or
approve the treaty as if it had signed that treaty and may thereby become a party or a
contracting State to it.

2. For the purpose of paragraph 1, unless a different intention appears from the treaty or
is otherwise established, the signature by the predecessor State of a treaty is considered
to express the intention that the treaty should extend to the entire territory for the

international relations of which the predecessor State was responsible.

3. Paragraph 1 does not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the newly independent State would be
incompatible with the object and purpose of the treaty or would radically change the

conditions for its operation.

4. When, under the terms of the treaty or by reason of the limited number of the
negotiating States and the object and purpose of the treaty, the participation of any
other State in the treaty must be considered as requiring the consent of all the parties
or of all the contracting States, the newly independent State may become a party or a

contracting State to the treaty only with such consent.

Article 20

Reservations

1. When a newly independent State establishes its status as a party or as a contracting
State to a multilateral treaty by a notification of succession under article 17 or 18, it
shall be considered as maintaining any reservation to that treaty which was applicable at
the date of the succession of States in respect of the territory to which the succession
of States relates unless, when making the notification of succession, it expresses a
contrary intention or formulates a reservation which relates to the same subject-matter

as that reservation.

1



2. When making a notification of succession establishing its status as a party or as a
contracting State to a multilateral treaty under article 17 or 18, a newly independent
State may formulate a reservation unless the reservation is one the formulation of which
would be excluded by the provisions of sub paragraph (a), (b) or (c¢) of article 19 of the

Vienna Convention on the Law of Treaties.

3. When a newly independent State formulates a reservation in conformity with paragraph 2,
the rules set out in articles 20 to 23 of the Vienna Convention on the Law of Treaties

apply in respect of that reservation.

Article 21

Consent to be bound by part of a treaty and cholce

between differing provisions

1. When making a notification of succession under article 17 or 18 establishing its status
as a party or contracting State to a multilateral treaty, a newly independent State may,

if the treaty so permits, express its consent to be bound by part of the treaty or make a
choice between differing provisions under the conditions laid down in the treaty for

expressing such consent or making such choice.

2. A newly independent State may also exercise, under the same conditions as the other
parties or contracting States, any right provided or in the treaty to withdraw or modify
any consent expressed or choice made by itself or by the predecessor State in respect of

the territory to which the succession of States relates.

3. If the newly independent State does not in conformity with paragraph 1 express its
consent or make a choice, or in conformity with paragraph 2 withdraw or modify the

consent or choice of the predecessor State, it shall be considered as maintaining:

(a) the consent of the predecessor State, in conformity with the treaty, to be bound,
in respect of the territory to which the succession of States relates, by part of that

treaty; or

(b) the choice of the predecessor State, in conformity with the treaty, between
differing provisions in the application of the treaty in respect of the territory to

which the succession of States relates.

15



Article 22

Notification of succession

1. A notification of succession in respect of a multilateral treaty under article 17 or 18
shall be made in writing.

2. If the notification of succession is not signed by the Head of State, Head of Government
or Minister for Foreign Affairs, the representative of the State communicating it may be
called upon to produce full powers.

3. Unless the treaty otherwise provides, the notification of succession shall:

(a) be transmitted by the newly independent State to the depositary, or, if there is
no depositary, to the parties or the contracting States;

(b) be considered to be made by the newly independent State on the date on which it
is received by the depositary or, if there is no depositary, on the date on which
it is received by all the parties or, as the case may be, by all the contracting States.

4, Paragraph 3 does not affect any duty that the depositary may have, in accordance with
the treaty or otherwise, to inform the parties or the contracting States of the notification
of succession or any communication made in connection therewith by the newly independent
State.

5. Subject to the provisions of the treaty, the notification of succession or the
communication made in connection therewith shall be considered as received by the State
for which it is intended only when the latter State has been informed by the depositary.

Article 23

Effects of a notification of succession

1. Unless the treaty otherwise provides or it is otherwise agreed, a newly independent
State which makes a notification of succession under article 17 or article 18, paragraph 2,
shall be considered a party to the treaty from the date of the succession of States or
from the date of entry into force of the treaty, whichever is the later date.
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2. Nevertheless, the operation of the treaty shall be considered as suspended as between
the newly independent State and the other parties to the treaty until the date of making
of the notification of succession except in so far as that treaty may be applied provisionally

in accordance with article 27 or as may be otherwise agreed.

3. Unless the treaty otherwise provides or it is otherwise agreed, a newly independent
State which makes a notification of succession under article 18, paragraph 1, shall be
considered a contracting State to the treaty from the date on which the notification of

succession is made.
SECTION 3. BILATERAL TREATIES

Article 24

Conditions under which a treaty is considered as being in

force in the case of a succession of States

1. A bilateral treaty which at the date of a succession of States was in force in respect
of the territory to which the succession of States relates is considered as being in
force between a newly independent State and the other State party when:

(a) they expressly so agree; or

(b) by reason of their conduct they are to be considered as having so agreed.

2. A treaty considered as being in force under paragraph 1 applies in the relations
between the newly independent State and the other State party from the date of the
succession of States, unless a different intention appears from their agreement or is

otherwise established.

Article 25

The position as between the predecessor State

and the newly independent State

A treaty which under article 2% is considered as being in force between a newly

independent State and the other State party is not by reason only of that fact to be
considered as being in force also in the relations between the predecessor State and the

newly independent State.
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Article 26

Termination, suspension of operation or amendment of the treaty

as between the predecessor State and the other State party

1. When under article 24 a treaty is considered as being in force between a newly independent

State and the other State party, the treaty:

(a) does not cease to be in force between them by reason only of the fact that it has

subsequently been terminated as between the predecessor State and the other State party;

{(b) 1is not suspended in operation as between them by reason only of the fact that it
has subsequently been suspended in operation as between the predecessor State and the

other State party;

(¢) is not amended as between them by reason only of the fact that it has subsequently

been amended as between the predecessor State and the other State party.

2. The fact that a treaty has been terminated or, as the case may be, suspended in
operation as between the predecessor State and the other State party after the date of
the succession of States does not prevent the treaty from being considered to be in force
or, as the case may be, in operation as between the newly independent State and the other

State party if it is established in accordance with article 24 that they so agreed.

3. The fact that a treaty has been amended as between the predecessor State and the other
State party after the date of the succession of States does not prevent the unamended

treaty from being considered to be in force under article 24 as between the newly independent
State and the other State party, unless it is established that they intended the treaty

as amended to apply between them.
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SECTION 4. PROVISIONAL APPLICATION

Article 27

Multilateral treaties

1. If, at the date of the succession of States, a multilateral treaty was in forece in
respect of the t=rritory to which the succession of States relates and the newly independent
State gives notice of its intention that the treaty should be applied provisionally in
respect of its territory, that treaty shall apply provisionally between the newly
independent State and any party which expressly so agrees or by reason of its conduct is

to be considered a3 having sco agreed.

2. Nevertheless, in the case of a treaty which falls within the category mentioned in
article ??, paragraph 3, the consent of all the parties to such provisional application

is required.

3. 1If, at the date of the succession of States, a multilateral treaty not yet in force
was being applied provisionally in respect of the territory to which the succession of
States relates and the newly independent State gives notice of its intention that the
treaty should continue to be applied provisonally in respect of its territory, that
treaty shall apply provisionally between the newly independent State and any contracting
State which ewpressly so agrees or by reason of its conduct 18 to be considered as having

So agreed.

§, Nevertheless, in the case of a treaty which falls within the category mentioned in
article 17, paragraph 3, the consent of all the contracting States to such continued

provisonal application is required.

5. Paragraphs 1 to % do not apply if it appears from the treaty or is otherwise
established that the application of the treaty in respect of the newly independent State
would be incompatible with the object and purpose of the treaty or would radically change

the conditions for its operation.
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Article 28

Bilateral treaties

A bilateral treaty which at the date of a succession of States was in force or was
being provisionally applied in respect of the territory to which the succession of States
relates is considered as applying provisionally between the newly independent State and
the other State concerned when:

{a) they expressly so agree; or

{b) by reason of their conduct they are to be considered as having so agreed.

Article 29

Termination of provisional application

1. Unless the treaty otherwise provides or it is otherwise agreed, the provisional
application of a multilateral treaty under article 27 may be terminated:

(a) by reasonable notice of termination given by the newly independent State or the
party or contracting State provisionally applying the treaty and the expiration of the

notice; or

(b) in the case of a treaty which falls within the category mentioned in article 17,
paragraph 3, by reasonable notice of termination given by the newly independent State or
all of the parties or, as the case may be, all of the contracting States and the expiration

of the notice.

2. Unless the treaty otherwise provides or it is otherwise agreed, the provisional
application of a bilateral treaty under article 28 may be terminated by reasonable notice
of termination given by the newly independent State or the other State concerned and the

expiration of the notice.
3. Unless the treaty provides for a shorter period for its termination or it is otherwise

agreed, reasonable notice of termination shall be twelve months' notice from the date on
which it is received by the other State or States provisionally applying the treaty.
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Y4, Unless the treaty otherwise provides or it is otherwise agreed, the provisional
application of a multilateral treaty under article 27 shall be terminated if the newly
independent State gives notice of its intention not to become a party to the treaty.

SECTION 5, NEWLY INDEPENDENT STATES FORMED FROM TWO OR MORE TERRITORIES

Article 30

Newly independent States formed from two or more territories

1. Articles 16 to 29 apply in the case of a newly independent State formed from two or

more territories.

2. When a newly independent State formed from two or more territories is considered as or
becomes a party to a treaty by virtue of article 17, 18 or 24 and at the date of the
succession of States the treaty was in force, or consent to be bound had been given, in
respect of one or more, but not all, of those territories, the treaty shall apply in

respect of the entire territory of that State unless:

(a) it appears from the treaty or is otherwise established that the application of the
treaty in respect of the entire territory would be incompatible with the object and
purpose of the treaty or would radically change the conditions for its operation;

(b) 1in the case of a multilateral treaty not falling under article 17, paragraph 3, or
under article 18, paragraph 4, the notification of succession is restricted to the
territory in respect of which the treaty was in force at the date of the succession of
States, or in respect of which consent to be bound by the treaty had been given prior to
that date;

(c) 1in the case of a multilateral treaty falling under article 17, paragraph 3, or
under article 18, paragraph 4, the newly independent State and the other States parties

or, as the case may be, the other contracting States otherwise agree; or

(d) in the case of a bilateral treaty, the newly independent State and the other State

concerned otherwise agree.
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3. When a newly independent State formed from two or more territories becomes a party to

a multilateral treaty under article 19 and by the signature or signatures of the predecessor
State or States it had been intended that the treaty should extend to one or more, but

not all, of those territories, the treaty shall apply in respect of the entire territory

of the newly independent State unless:

(a) it appears from the treaty or is otherwise established that the application of the
treaty in respect of the entire territory would be incompatible with the object and
purpose of the treaty or would radically change the conditions for its operation;

(b) in the case of a multilateral treaty not falling under article 19, paragraph 4,
the ratification, acceptance or approval of the treaty is restricted to the territory or
territories to which it was intended that the treaty should extend; or

(c) in the case of a mulitlateral treaty falling under article 19, paragraph 4, the

newly independent State and the other States parties or, as the case may be, the other

contracting States otherwise agree.
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PART IV

UNITING AND SEPARATION OF STATES

Article 31

Effects of a uniting of States in respect of treaties in force

at the date of the succession of States

1. When two or more States unite and so form one successor State, any treaty in force at
the date of the succession of States in respect of any of them continues in force in

respect of the successor State unless:

(a) the successor State and the other State party or States parties otherwise agree; or

(b) it appears from the treaty or is otherwise established that the application of
the treaty in respect of the successor State would be incompatible with the object and
purpose of the treaty or would radically change the conditions for its operation.

2. Any treaty continuing in force in conformity with paragraph 1 shall apply only in
respect of the part of the territory of the successor State in respect of which the

treaty was in force at the date of the succession of States unless:

(a) in the case of a multilateral treaty not falling within the category mentioned in
article 17, paragraph 3, the successor State makes a notification that the treaty shall
apply in respect of its entire territory;

(b) in the case of a multilateral treaty falling within the category mentioned in
article 17, paragraph 3, the successor State and the other States parties otherwise

agree; or

{c) 1in the case of a bilateral treaty, the successor State and the other State party

otherwise agree.

3. Paragraph 2(a) does not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the entire territory of the successor
State would be incompatible with the object and purpose of the treaty or would radically
change the conditions for its operation.
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Article 32

Effects of a uniting of States in respect of treaties

not in force at the date of the succession of States:

1. Subject to paragraphs 3 and 4, a successor State falling under article 31 may, by making
a notification, establish its status as a contracting State to a multilateral treaty
which is not in force if, at the date of the succession of States, any of the predecessor

States was a contracting State to the treaty.

2. Subject to paragraphs 3 and 4, a successor State falling under'articlé 31 ma}; by
making a notification, establish its status as a party to a multilaterai treaty which
enters into force after the date of the succession of States if, at that date, any of the

predecessor States was a contracting State to the treaty.

3. Paragraphs 1 and 2 do not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the successor State would be incompatible
with the object and purpose of the treaty or would radically change the conditions for

its operation.

4, If the treaty is one falling within the category mentioned in article 17, paragraph 3,
the successor State may establish its status as a party or as a contracting State to the

treaty only with the consent of all the parties or of all the contracting States.

5. Any treaty to which the successor State becomes a contracting State or a party in
conformity with paragraph 1 or 2 shall apply only in respect of the part of the territory
of the successor State in respect of which consent to be bound by the treaty had been

given prior to the date of the succession of States unless:

(a) in the case of a multilateral treaty not falling within the category mentioned in
article 17, paragraph 3, the successor State indicates in its notification made under

paragraph 1 or 2 that the treaty shall apply in respect of its entire territory; or
(b) in the case of a multilateral treaty falling within the category mentioned in

article 17, paragraph 3, the successor State and all the parties or, as the case may be,

all the contracting States otherwise agree.
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6. Paragraph 5(a) does not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the entire territory of the successor
State would be incompatible with the object and purpose of the treaty or would radically

change the conditions for its operation.

Article 33

Effects of a uniting of States in respect of treaties signed by a
predecessor State subject to ratification, acceptance or approval

1. Subjeot to paragraphs 2 and 3, if before the date of the succession of States one of
the predecessor States had signed a multilateral treaty subject to ratification, acceptance
or approval, a successor State falling under article 31 may ratify, accept or approve the
treaty as if it had signed that treaty and may thereby become a party or a contracting
State to it.

2. Paragraph 1 does not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the successor State would be incompatible
with the object and purpose of the treaty or would radically change the conditions for
its operation,

3. If the treaty is one falling within the category mentioned in article 17, paragraph 3,
the successor State may become a party or a contracting State to the treaty only with the
consent of all the parties or of all the contracting States.

4. Any treaty to which the successor State becomes a party or a contracting State in
conformity with paragraph 1 shall apply only in respect of the part of the territory of
the successor State in respect of which the treaty was signed by one of the predecessor
States unless:

(a) 1in the case of a multilateral treaty not falling within the category mentioned in
article 17, paragraph 3, the successor State when ratifying, accepting or approving the
treaty gives notice that the treaty shall apply in respect of its entire territory;

or
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(b) in the case of a multilateral treaty falling within the category mentioned in
article 17, paragraph 3, the successor State and all the parties or, as the case may be,
all the contracting States otherwise agree.

5. Paragraph 4(a) does not apply if it appears from the treaty or is ctherwise established
that the application of the treaty in respect of the entire territory of the successor
State would be incompatible with the object and purpose of the treaty or would radically
change the conditions for its operation.

Article 34

Succession of States in cases of separation of parts of a State

1. When a part or parts of the territory of a State separate to form ons or wmore States,

whether or not the predecessor State continues to exist:

(a) any treaty in force at the date of the succession of States in raspect of the
entire territory of the predecessor State continues in force in respect of each successor
State so formed;

(b) any treaty in force at the date of the succession of States in respect only of
that part of the territory of the predecessor State which has become a successor State
continues in force in respect of that successor State alone.

2. Paragraph 1 does not apply 1ir:
(a) the States concerned otherwise agree; or
(b) it appears from the treaty or 1s otherwise established that tie application of

the treaty in respect of the successor State would be incompatible with the object and
purpose of the treaty or would radically change the conditions for its operation.
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Article 35

Position if a State continues after separation of part of its territory

When, after separation of any part of the territory of a. State, the predecessor State
continues to exist, any treaty which at. the date of the succession of States was in force
in respect of the predecessor State continues in force in respect of its remaining

territory unless:
{(a) the States concerned otherwise agree;

{b) it is established that the treaty related only to the territory which has

separated from the predecessor State; or

(¢) it appears from the treaty or is otherwise established that the application of
the treaty in respect of the predecessor State would be incompatible with the object and

purpose of the treaty or would radically change the conditions for its operation.

Article 36

Participation in treaties not in force at the date

of the succession of States in cases of separation of parts of a State

1. Subject to paragraphs 3 and 4, a successor State falling under article 34, paragraph 1,
may, by making a notification, establish its status as a contracting State to a multilateral
treaty which is not in force if, at the date of the succession of States, the predecessor
State was a contracting State to the treaty in respect of the territory to which the

succession of States relates.

2. Subject to paragraphs 3 and 4, a successor State falling under article 34, paragraph 1,
may, by making a notification, establish its status as a party to a multilateral treaty
which enters into force after the date of the succession of States if at that date the
predecessor State was a contracting State to the treaty in respect of the territory to

which the succession of States relates.
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3. Paragraphs 1 and 2 do not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the successor State would be incompatible
with the object and purpose of the treaty or would radically change the conditions for

its operation.

4. If the treaty is one falling within the category mentioned in article 17, paragraph 3,
the successor State may establish its status as a party or as a contracting State to the
treaty only with the consent of all the parties or of all the contracting States. -

Article 37

Participation in cases of separétion of parts of a State in treaties signed
by the predecessor State subject to ratification, acceptance or approval

1. Subject to paragraphs 2 and 3, if before the date of the succession of States the
predecessor State had signed a multilateral treaty subject to ratification, acceptance or
approval and the treaty, if it had been in force at that date, would have applied in
respect of the territory to which the succession of States relates, a successor State
falling under article 34, paragraph 1, may ratify, accept or approve the treaty as if it
had signed that treaty and may thereby become a party or a contracting State to it.

2. Paragraph 1 does not apply if it appears from the treaty or is otherwise established
that the application of the treaty in respect of the successor State would be incompatible
with the object and purpose of the treaty or would radically change the conditions for

its operation.
3. If the treaty is one falling within the category mentioned in article 17, paragraph 3,

the successor State may become a party or a contracting State to the treaty only with the
consent of all the parties or of all the contracting States,
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Article 38

Notifications

1. Any notification under articles 31, 32 or 36 shall be made in writing.

2. If the notification is not signed by the Head of State, Head of Government or Minister
for Foreign Affairs, the representative of the State communicating it may be called upon
to produce full powers.

3. Unless the treaty otherwise provides, the notification shall:

(a) be transmitted by the successor State to the depositary, or, if there is no
depositary, to the parties or the contracting States;

(b) be considered to be made by the successor State on the date on which it is
received by the depositary or, if there is no depositary, on the date on which it is
received by all the parties or, as the case may be, by all the contracting States.

4. Paragraph 3 does not affect any duty that the depositary may have, in accordance with
the treaty or otherwise, to inform the parties or the contracting States of the notification

or any communication made in connection therewith by the successor State.
5. Subject to the provisions of the treaty, such notification or communication shall be

considered as received by the State for which it is intended only when the latter
State has been informed by the depositary.
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PART V

MISCELLANEOUS PROVISIONS

Article 39

Cases of State responsibility and outbreak of hostilities

The provisions of the present Converntion shall not prejudge any question that may
arise in regard to the effects of a succession of States in respect of a treaty from the
international responsibility of a State or from the outbreak of hostilities between
States.

Article W0

Cases of military occupation

The provisions of the present Convention shall not prejudge any question that may
arise in regard to a treaty from the military occupation of a territory.
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PART VI

SETTLEMENT OF DISPUTES

Article 41

Consultation and negotiation

If a dispute regarding the interpretation or application of the present Convention
arises between two or more Parties to the Convention, they shall, upon the request of any
of them, seek to resolve it by a process of consultation and negotiation.

Article 42

Concilitation

If the dispute is not resolved within six months of the date on which the request
referred to in article 41 has been made, any party to the dispute may submit it to the
conciliation procedure specified in the Annex to the present Convention by submitting
a request to that effect to the Secretary-General of the United Nations and informing
the other party or parties to the dispute of the request.

Article 43

Judicial settlement and arbitration

Any State at the time of signature or ratification of the present Convention or
accession thereto or at any time thereafter, may, by notification to the depositary,
declare that, where a dispute has not been resolved by the application of the procedures
referred to in articles 41 and 42, that dispute may be submitted for a decision to the
International Court of Justice by a written application of any party to the dispute, or
in the alternative to arbitration, provided that the other party to the dispute has made
a like declaration.
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Article U4

Settlement by common consent

Notwithstanding articles 41, 42 and 43, if a dispute regarding the interpretation
or application of the present Convention arises between two or more Parties to the
Convention, they may by common consent agree to submit it to the International Court of
Justice, or to arbitration, or to any other appropriate procedure for the settlement of

disputes.

Article U5

Other provisions in force for the settlement of disputes

Nothing in articles 41 to 44 shall affect the rights or obligations of the Parties
to the present Convention under any provisions in force binding them with regard to the

settlement of disputes.
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PART VII

FINAL PROVISIONS

Article 46
Signature

The present Convention shall be open for signature by all States until 28 February 1979
at the Federal Ministry for Foreign Affairs of the Republic of Austria, and subsequently,
until 31 August 1979, at United Nations Headquarters in New York.

Article U7

Ratification

The present Convention is subject to ratification. The instruments of ratification
shall be deposited with the Secretary~General of the United Nations.

Article 48

Accession

The present Convention shall remain open for accession by any State. The instruments
of accession shall be deposited with the Secretary-General of the United Nations.
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Article 49

Entry into force

1. The present Convention shall enter into force on the thirtieth day following the date

of deposit of the fifteenth instrument of ratification or accession.

2. For each State ratifying or acceding to the Convention after the deposit of the fifteenth
instrument of ratification or accession, the Convention shall enter into force on the

thirtieth day after deposit by such State of its instrument of ratification or accession.

Article 50

Authentic texts

The original of the present Convention, of which the Arabie, Chinese, English, French,
Russian and Spanish texts are equally authentic, shall be deposited with the
Secretary-General of the United Nations.

IN WITNESS WHEREQF the undersigned Plenipotentiaries, being duly authorized thereto by

their respective Governments, have signed the present Convention.

DONE at Vienna, this twenty-third day of August, one thousand nine hundred and
seventy-eight.
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ANNEX

1. A list of conciliators consisting of qualified jurists shall be drawn up and maintained
by the Secretary-General of the United Nations. To this end,. every State which is a
Member of the United Nations or a Party to the present Convention shall be invited to
nominate two conciliators, and the names of the persons so nominated shall constitute the
list. The term of a conciliator, including that of any conciliator nominated to fill a
casual vacancy, shall be five years and may be renewed. A conciliator whose term expires
shall continue to fulfil any function for which he shall have been chosen under the

following paragraph.

2. When a request has been made to the Secretary-General under article 42, the
Secretary-General shall bring the dispute before a conciliation commission constituted as

follows:

The State or States constituting one of the parties to the dispute shall appoint:

{(a) one conciliator of the nationality of that State or of one of those States, who
may or may not be chosen from the list referred to in paragraph 1; and

(b) one conciliator not of the nationality of that State or of any of those States,
who shall be chosen from the list.

The State or States constituting the other party to the dispute shall appoint two
conciliators in the same way. The four conciliators chosen by the parties shall be
appointed within sixty days following the date on which the Secretary-General receives
the request.

The four conciliators shall, within sixty days following the date of the appointment
of the last of them, appoint a fifth conciliator chosen from the list, who shall be

chairman.
If the appointment of the chairman or of any of the other conciliators has not been

made within the period prescribed above for such appointment, it shall be made by the
Secretary-General within sixty days following the expiry of that period. The appointment
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of the chairman may be made by the Secretary-General either from the 1list or from the
membership of the International Law Commission. Any of the periods within which
appointments must be made may be extended by agreement between the parties to the dispute.

Any vacancy shall be filled in the manner prescribed for the initial appointment.

3. The Conciliation Commission shall decide its own procedure. The Commission, with the
consent of the parties to the dispute, may invite any Party to the present Convention to
submit to it its views orally or in writing. Decisions and recommendations of the
Commission shall be made by a majority vote of the five members.

4. The Commission may draw the attention of the parties to the dispute to any measures
which might facilitate an amicable settlement.

5. The Commission shall hear the parties, examine the claims and objections, and wake
proposals to the parties with a view to reaching an amicable settlement of the dispute.

6. The Commission shall report within twelve months of its constitution. Its report shall
be deposited with the Secretary-General and transmitted to the parties to the dispute.

The report of the Commission, including any conclusions stated therein regarding the

facts or questions of law, shall not be binding upon the parties and it shall have no
other character than that of recommendations submitted for the consideration of the
parties in order to facilitate an amicable settlement of the dispute.

T. The Secretary-General shall provide the Commission with such assistance and facilities

as it may require. The expenses of the Commission shall be borne by the United Nations.
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' CONVENTION DE VIENNE SUR LA SUCCESSION D'ETATS
EN MATIERE DE TRAITES

Les Etats Parties 4 la présente Convention,

Considérant que le processus de décolonisation a entrainé une transformation

profonde de la communauté internationale,

Considérant également que d'autres facteurs pourraient conduire i l'avenir a des

cas de succession d'Etats,

Convaincus, dans ces conditions, de la nécessité de codifier et de développer
progressivement les régles relatives 3 la succession d'Etats en matiére de traités
en tant que moyen de garantir une plus grande sécurité juridique dans les relations

internationales,

Constatant que les principes du libre consentement, de la bonne foi et pacta sunt

servanda sont universellement reconnus,

Soulignant que le respect constant des traités multilatéraux généraux qui portent
sur la codification et le développement progressif du droit international et de ceux
dont l'objet et le but intéressent la communauté internationale dans son ensemble est
d'une importance particuliére pour le renforcement de la paix et de la coopération

internationale,

Conscients des principes de droit international incorporés dans la Charte des
Nations Unies, tels que les principes concernant 1'égalité des droits des peuples et
leur droit & disposer d'eux-mémes, 1'égalité souveraine et l'indépendance de tous les
Etats, la non-ingérence dans les affaires intérieures des Etats, l'interdiction de la
menace ou de l'emploi de la force et le respect universel et effectif des droits de

1'homme et des libertés fondamentales pour tous,

Rappelant que le respect de 1'intégrité territoriale et de 1l'indépendance politique

de tout Etat est exigé par la Charte des Nations Unies,

Ayant présentes a l'esprit les dispositions de la Convention de Vienne sur le droit

des traités de 1969,




Ayant également présent & l'esprit l'article 73 de ladite Convention,

Affirmant que les questions du droit des traités autres que celles auxquelles peut
donner lieu une succession d'Etats sont régies par les régles pertinentes du droit
international, y compris par celles des régles du droit international coutumier qui
sont incorporées dans la Convention de Vienne sur le droit des traités de 1969,

Affirmant que les régles du droit international coutumier continueront 2 régir les

questions non réglées dans les dispositions de la présente Convention,

Sont convenus de ce qui suit :




PARTIE I

DISPOSITIONS GENERALES

Article premier

Portée de la présente Convention

La présente Convention s'applique aux effets de la succession d'Etats en matiére

de traités entre Etats.

Article 2

Expressions employées

1. Aux fins de la présente Convention :

a) 1l'expression "traité" s'entend d'un accord international conclu par écrit entre
Etats et régi par le droit international, qu'il soit consigné dans un instrument unique
ou dans deux ou plusieurs instruments connexes, et quelle que soit sa dénomination

particuliére;

b) 1l'expression "succession d'Etats" s'entend de la substitution d'un Etat a un

autre dans la responsabilité des relations internationales d'un territoire;

e) 1ltexpression "Etat prédécesseur" s'entend de 1'Etat auquel un autre Etat s'est

substitué a 1l'occasion d'une succession d'Etats;

d) 1l'expression "Etat successeur" s'entend de 1'Etat qui s'est substitué 3 un

autre Etat & 1'occasion d'une succession d'Etats;

e) 1'expression "date de la succession d'Etats" s'entend de la date & laquelle
1'Etat successeur s'est substitué i 1'Etat prédécesseur dans la responsabilité des

relations internationales du territoire auquel se rapporte la succession d'Etats;

£) 1l'expression "Etat nouvellement indépendant™ s'entend d'un Etat successeur dont
le territoire, immédiatement avant la date de la succession d'Etats, était un territoire

dépendant dont 1'Etat prédécesseur avait la responsabilité des relations internationales;



g) 1l'expression "notification de succession™ s'entend, par rapport a un traité
multilatéral, d'une notification, quel que soit son libellé ou sa désignation, faite par
un Etat successeur, exprimant le consentement de cet Etat a &tre considéré comme

étant 1ié par le traité;

h) 1l'expression "pleins pouvoirs" s'entend, par rapport a une notification de
succession ou a toute autre notification faite en vertu de la présente Convention, d'un
document émanant de l'autorité compétente d'un Etat et désignant une ou plusieurs
personnes pour représenter 1'Etat en vue de communiquer la notification de succession ou

la notification, selon le cas;

i) les expressions "ratification", "acceptation™ et ™approbation" s'entendent,
selon le cas, de 1l'acte international ainsi dénommé par lequel un Etat établit sur le

plan international son consentement a étre 1ié par un traité;

3 1'expression "réserve" s'entend d'une déclaration unilatérale, quel que soit son
libellé ou sa désignation, faite par un Etat quand il signe, ratifie, accepte ou approuve
un traité ou y adhére, ou quand il fait une notification de succession a un traité, par
laquelle il vise & exclure ou a modifier l'effet juridique de certaines dispositions

s

du traité dans leur application & cet Etat;

k) 1l'expression "Etat contractant" s'entend d'un Etat qui a consenti a &tre 1ié

par le traité, que le traité soit entré en vigueur ou non;

1) l'expression "partie" s'entend d'un Etat qui a consenti a &tre 1ié par le

traité et a 1'égard duquel le traité est en vigueur;

m) 1l'expression "autre Etat partie" s'entend, par rapport i un Etat successeur,
d'une partie, autre que l'Etat prédécesseur, a un traité en vigueur & la date d'une

succession d'Etats & 1'égard du territoire auquel se rapporte cette succession d'Etats;

n) 1'expression "organisation internationale™ s'entend d'une organisation

intergouvernementale.

2. Les dispositions du paragraphe 1 concernant les expressions employées dans la
présente Convention ne préjugent pas l'emploi de ces expressions ni le sens qui peut leur

étre donné dans le droit interne des Etats.



Article 3

Cas n'entrant pas dans le cadre de la présente Convention

Le fait que la présente Convention ne s'applique aux effets de la succession d'Etats,
ni en matiérse d'accords internationaux conclus entre des Etats et d'autres sujets du
droit international, ni en matiére d'accords internationaux qui n'ont pas été conclus

par écrit, ne porte pas atteinte :

a) 2 l'application 3 ces cas de toutes régles énoncées dans la présente
Convention auxquelles ils sont soumis en vertu du droit international indépendamment de

ladite Convention;

b) a4 1'application, entre Etats, de la présente Convention aux effets de la
succession d'Etats en matiére d'accords internationaux auxquels sont également parties

d'autres sujets du droit international.

Article 4§

Traités constitutifs d'organisations internationales et traités adoptés

au sein d'une organisation internationale

La présente Convention s'applique aux effets de la succession d'Etats en ce qui

concerne ©

a) tout traité qui est 1'acte constitutif d'une organisation internationale, sous
réserve des régles concernant l'acquisition de la qualité de membre et sous réserve de

toute autre régle pertinente de l'organisation;

b) tout traité adopté au sein d'une organisation internationale, sous réserve de

toute régle pertinente de l'organisation.



Article 5

Obligations imposées par le droit international

indépendamment d'un traité

Le fait qu'un traité n'est pas considéré comme étant en vigueur i 1l'égard d'un Etat
en raison de l'application de la présente Convention n'affecte en aucune maniére le
devoir de cet Etat de remplir toute obligation énoncée dans le traité i laquelle il est

soumis en vertu du droit international indépendamment dudit traité.

Article 6

Cas de succession d'Etats visés par

la présente Convention

La présente Convention s'applique uniquement aux effets d'une succession d'Etats se
produisant conformément au droit international, et plus particuliérement aux principes

du droit international incorporés dans la Charte des Nations Unies.

Article 7

Application dans le temps de

la présente Convention

1. Sans préjudice de l'application de toutes régles énoncées dans la présente

Convention auxquelles les effets d'une succession d'Etats seraient soumis en vertu du
droit international indépendamment de la Convention, celle-ci s'applique uniquement 3
1'égard d'une succession d'Etats qui s'est produite aprés son entrée en vigueur, sauf

s'il en est autrement convenu.

2. Un Etat successeur peut, au moment ou il exprime son consentement a &tre 1ié par
la présente Convention ou a tout moment par la suite, faire une déclaration indiquant
qu'il appliquera les dispositions de la Convention & 1'égard de sa propre succession
d'Etats, laquelle s'est produite avant l'’entrée en vigueur de la Convention, par rapport

a tout autre Etat contractant ou Etat Partie i la Convention qui aura fait une



déclaration par laquelle il accepte la déclaration de 1'Etat successeur. Deés l'entrée
en vigueur de la Convention entre les Etats qui auront fait ces déclarations ou dés la
déclaration d'acceptation, si celle-ci est postérieure, les dispositions de la Convention
s'appligueront aux effets de la succession d'Etats & compter de la date de ladite

succession.

3. Un Etat successeur peut, au moment ou il signe la présente Convention ou exprime

son consentement & &tre 1ié par elle, faire une déclaration indiquant qu'il appliquera
provisoirement les dispositions de la Convention a 1l'égard de sa propre succession
d'Etats, laquelle s'est produite avant l'entrée en vigueur de la Convention, par rapport
a tout autre Etat signataire ou contractant qui aura fait une déclaration par laquelle

il accepte la déclaration de 1'Etat successeur; dés que la déclaration d'acceptation
aura été faite, ces dispositions s'appliqueront provisoirement aux effets de la succession

d'Etats entre ces deux Etats a compter de la date de ladite succession.

., Toute déclaration faite conformément au paragraphe 2 ou au paragraphe 3 devra figurer
dans une notification écrite communiquée au dépositaire, lequel informera les Parties et les
Etats ayant qualité pour devenir Parties a la présente Convention de la communication

qui lui a été faite de cette notification et de ses termes.

Article 8

Accords portant dévolution d'obligations ou de droits conventionnels

Y

d'un Etat prédécesseur & un Etat successeur

1. Les obligations ou les droits d'un Etat prédécesseur découlant de traités en
vigueur 4 1'égard d'un territoire i la date d'une succession d'Etats ne deviennent

pas les obligations ou les droits de 1'Etat successeur vis-a-vis d'autres Etats parties
a ces traités du seul fait que 1'Etat prédécesseur et 1'Etat successeur ont conclu un
accord stipulant que lesdites obligations ou lesdits droits sont dévolus a 1'Etat

3uccesseur.

2. Nonobstant la conclusion d'un tel accord, les effets d'une succession d'Etats
sur les traités qui, 4 la date de cette succession d'Etats, étaient en vigueur 3

1'égard du territoire en question sont régis par la présente Convention.



Article 9

Déclaration unilatérale d'un Etat successeur concernant

les traités de 1'Etat prédécesseur

1. Les obligations ou les droits découlant de traités en vigueur & 1'égard d'un
territoire & la date d'une succession d'Etats ne deviennent pas les obligations ou les
droits de 1'Etat successeur ni d'autres Etats parties & ces traités du seul fait d'une
déclaration unilatérale de 1'Etat successeur prévoyant le maintien en vigueur des traités

a 1'égard de son territoire.

2. En pareil cas, les effets de la succession d'Etats sur les traités qui, a la

date de cette succession d'Etats, étaient en vigueur & 1l'égard du territoire en question
sont régis par la présente Convention.

Article 10

Traités prévoyant la participation d'un Etat successeur

1. Lorsqu'un traité dispose qu'en cas de succession d'Etats un Etat successeur aura la
faculté de se considérer comme partie au traité, cet Etat peut notifier sa succession &
1'égard de ce traité conformément aux dispositions du traité ou, en 1l'absence de

dispositions 3 cet effet, conformément aux dispositions de la présente Convention.

2. Si un traité dispose qu'en cas de succession d'Etats un Etat successeur sera
considéré comme partie au traité, cette disposition ne prend effet en tant que telie que

si 1'Etat successeur accepte expressément par écrit qu'il en soit ainsi.

3. Dans les cas relevant du paragraphe 1 ou du paragraphe 2, un Etat successeur
qui établit son consentement & &tre partie au traité est considéré comme partie a
compter de la date de la succeasion d'Etats, a moins que le traité n'en dispose autrement

ou qu'il n'en soit autrement convenu.



Article 11

Régimes de frontiére

Une succession d'Etats ne porte pas atteinte en tant que telle :

a) 4 une frontidre établie par un traité; ni

b) aux obligations et droits établis par un traité et se rapportant au régime

d'une frontiére.

Article 12

Autres régimes territoriaux

1. Une succession d'Etats n'affecte pas en tant que telle :

a) les obligations se rapportant a l'usage de tout territoire, ou aux restrictions
4 son usage, établies par un traité au bénéfice de tout territoire d'un Etat étranger

et considérées comme attachées aux territoires en question;

b) les droits établis par un traité au bénéfice de tout territoire et se rapportant

a l'usage, ou aux restrictions a l'usage, de tout territoire d'un Etat étranger et

considérés comme attachés aux territoires en question.

2. Une succession d'Etats n'affecte pas en tant que telle :

a) les obligations se rapportant i l'usage de tout territoire, ou aux restrictions
a4 son usage, établies par un traité au bénéfice d'un groupe d'Etats ou de tous les

Etats et considérées comme attachées & ce territoire;

b) les droits établis par un traité au bénéfice d'un groupe d'Etats ou de tous les
Etats et se rapportant & l'usage de tout territoire, ou aux restrictions & son usage,

s

et considérés comme attachés i ce territoire.

3. Les dispositions du présent article ne s'appliquent pas aux obligations conventionnelles
de 1'Etat prédécesseur prévoyant l'établissement de bases militaires étrangéres sur le

territoire auquel se rapporte la succession d'Etats.



Article 13

La présente Convention et la souveraineté permanente

sur les richesses et les ressources naturelles

Rien dans la présente Convention n'affecte les principes du droit international
affirmant la souveraineté permanente de chaque peuple et de chaque Etat sur ses richesses

et ses ressources naturelles.

Article 14

Questions relatives & la validité d'un traité

Rien dans la présente Convention n'est considéré comme préjugeant en quoi que ce

<

soit toute question relative a la validité d'un traité.
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PARTIE II

SUCCESSION CONCERNANT UNE PARTIE DE TERRITOIRE

Article 15

Succession concernant une partie de territoire

Lorsqufune partie du territoire d'un Etat, ou lorsque tout territoire pour les
relations internationales duquel un Etat est responsable et qui ne fait pas partie du
territoire de cet Etat, devient partie du territoire d'un autre Etat :

by

a) les traités de 1'Etat prédécesseur cessent d'étre en vigueur & 1'égard
du territoire auquel se rapporte la succession d'Etats & compter de la date de la
succession d'Etats; et

by

b) les traités de 1'Etat successeur sont en vigueur & 1'égard du territoire
auquel se rapporte la succession d'Etats & compter de la date de la succession d'Etats,
& moins qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que 1l'application
du traité & ce territoire serait incompatible avec 1l'objet et le but du traité ou

changerait radicalement les conditions d'exécution du traité.

1"



PARTIE IIIX

ETATS NOUVELLEMENT INDEPENDANTS

SECTION 1: REGLE GENERALE

Article 16

Position 2 1'égard des traités de 1'Etat prédécesseur

Un Etat nouvellement indépendant n'est pas tenu de maintenir un traité en vigueur ni
d'y devenir partie du seul fait qu'a la date de la succession d'Etats le traité était

en vigueur i l'égard du territoire auquel se rapporte la succession d'Etats.
SECTION 2: TRAITES MULTILATERAUX

Article 17

-

Participation a des traités en vigueur a la date

de la succession d'Etats

1. Sous réserve des paragraphes 2 et 3, un Etat nouvellement indépendant peut, par
une notification de succession, établir sa qualité de partie a tout traité multilatéral
qui, a la date de la succession d'Etats, était en vigueur 3 1l'égard du territoire

auquel se rapporte la succession d'Etats.

2. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs
établi que l'application du traité a 1'égard de 1'Etat nouvellement indépendant
serait incompatible avec l'objet et le but du traité ou changerait radicalement les

conditions d'exécution du traité.

3. Si, aux termes du traité ou en raison du nombre restreint des Etats ayant participé
a la négociation ainsi que de 1l'objet et du but du traité, on doit considérer que la
participation au traité de tout autre Etat exige le consentement de toutes les parties,
1'Etat nouvellement indépendant ne peut établir sa qualité de partie au traité qu'avec un

tel consentement.
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Article 18

Participation & des traités qui ne sunt pas en vigueur

3 la date de la succession d'Etats

1. Sous réserve des paragraphes 3 et 4, un Etat nouvellement indépendant peut, par
une notification de succession, établir sa qualité d‘'Etat contractant a 1l'égard d'un
traité multilatéral qui n'est pas en vigueur si, & la date de la succession d'Etats,
1'Etat prédécesseur était un Etat contractant & 1'égard du territoire auquel se rapporte

cette succession d'Etats.

2. Sous réserve des paragraphes 3 et U4, un Etat nouvellement indépendant peut, par

une notification de succession, établir sa qualité de partie & un traité multilatéral

qui entre en vigueur aprés la date de la succession d'Etats si, & la date de la
succession d'Etats, 1'Etat prédécesseur était un Etat contractant & 1l'égard du territoire

auquel se rapporte cette succession 4'Etats.

3. Les paragraphes 1 et 2 ne s'appliquent pas s'il ressort du traité ou s'il est
par ailleurs établi que l'application du traité a 1l'égard de 1'Etat nouvellement
indépendant serait incompatible avec 1'objet et le but du traité ou changerait radicalement

les conditions d'exécution du traité.

4, Si, aux termes du traité ou en raison du nombre restreint des Etats ayant participé
a la négociation ainsi que de 1'objet et du but du traité, on doit considérer que la
participation au traité de tout autre Etat exige le consentement de toutes les parties ou
de tous les Etats contractants, 1'Etat nouvellement indépendant ne peut établir sa

qualité d'Etat contractant ou de partie au traité qu'avec un tel consentement.

5. Lorsqu'un traité dispose qu'il n'entrera en vigueur que lorsqu'un nombre déterminé
d'Etats seront devenus Etats contractants, un Etat nouvellement indépendant qui établit
sa qualité d'Etat contractant & 1'égard du traité conformément au paragraphe 1 est
compté au nombre des Etats contractants aux fins de cette disposition, & moins qu'une

intention différente ne ressorte du traité ou ne soit par ailleurs établie.
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Article 19

Participation 3 des traités signés par 1'Etat prédécesseur sous

réserve de ratificétion, d'acceptation ou d'approbation

1. Sous réserve des pafagraphes'B et U4, si, évaﬁt la date de la succession d'Etats,
1'Etat prédécesseur a signé un traité multilatéral sous réserve de ratification,
d'acceptation ou d'approbation et que, ce faisant, son intention a été que le traité
s'étende au territoire auquel se rapporte la succession d'Etats, 1'Etat nouvellement
indépendant peut ratifier, accepter ou approuver le traité comme s'il 1l'avait signé et

peut devenir ainsi Etat contractant ou partie au traité.

2. Aux fins du paragraphe 1, & moins gu'une intention différente ne ressorte du
traité ou ne soit par ailleurs établie, la signature d'un traité par 1'Etat prédécesseur
est réputée exprimer 1l'intention que le traité s'étende & l'ensemble du territoire pour

les relations internationales duquel 1'Etat prédécesseur était responsable.

3. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs
établi que l'application du traité a4 1"égard de 1'Etat nouvellement indépendant
serait incompatible avec l'objet et le but du traité ou changerait radicalement les

conditions d'exécution du traité.

4, Si, aux termes du traité ou en raison du nombre restreint des Etats ayant participé
A la négociation ainsi que de 1'objet et du but du traité, on doit considérer que la
participation au traité de tout autre Etat exige le consentement de toutes les parties ou
de tous les Etats contractants, 1'Etat ncuvellement indépendant ne peut devenir Etat

contractant ou partie au traité qu'avec un tel consentement.

Article 20

Réserves

1. Lorsqu'un Etat nouvellement indépendant établit par une notification de succession
sa qualité d'Etat contractant ou de partie 3 un traité multilatéral conformément 3
1'article 17 ou & 1'article 18, il est réputé maintenir toute réserve au traité qui

était applicable, 2 la date de la succession d'Etats, a 1'égard du territoire auquel

se rapporte la succession d'Etats, & moins que, lorsqu'il fait la notification de
succession, il n'exprime l'intention contraire ou ne formule une réserve se rapportant au

méme sujet que ladite réserve.
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2. Lorsqu'il fait une notification de succession établissant sa qualité d'Etat contractant
ou de partie & un traité multilatéral conformément & l'article 17 ou & l'article 18,

un Etat nouvellement indépendant peut formuler une réserve, i moins que la réserve

ne soit de celles dont la formulation serait exclue par les dispositions des alinéas a), b)

ou c) de l'article 19 de la Convention de Vienne sur le droit des traités.

3. Lorsqu'un Etat nouvellement indépendant formule une réserve conformément au
paragraphe 2, les régles énoncées dans les articles 20 & 23 de la Convention
de Vienne sur le droit des traités s'appliquent 2 l'égard de cette réserve.

Article 21

Consentement & étre 11é par une partie d'un traité

et choix entre des dispositions différentes

1. Lorsqu'il fait une notification de succession, conformément a l'article 17 ou
A 1'article 18, établissant sa qualité d'Etat contractant ou de partie a un traité
multilatéral, un Etat nouvellement indépendant peut, si le traité le permet, exprimer son
consentement 3 étre 1ié par une partie du traité ou choisir entre des dispositions
différentes dans les conditions énoncées dans le traité pour l'expression d'un tel

consentement ou l'exercice d'un tel choix.

2. Un Etat nouvellement indépendant peut aussi exercer, dans les mémes conditions
que les autres parties ou Etats contractants, tout droit prévu dans le traité de retirer
ou de modifier tout consentement exprimé ou tout choix exercé par lui-méme ou par

-«

1'Etat prédécesseur & 1'égard du territoire auquel se rapporte la succession d'Etats.

3. Si 1'Etat nouvellement indépendant n'exprime pas le consentement ou n'exerce
pas le choix prévu au paragraphe 1, ou ne retire pas ou ne modifie pas le consentement de
1'Etat prédécesseur ou le choix exercé par 1'Etat prédécesseur comme il est prévu au
paragraphe 2, il est réputé maintenir :

a) le consentement exprimé par 1'Etat prédécesseur, conformément au traité, i étre
1ié a4 1'égard du territoire auquel se rapporte la succession d'Etats par une partie
dudit traité; ou

b) le choix exercé par l'Etat prédécesseur, conformément au traité, entre des

dispositions différentes aux fins de l'application du traité a 1'égard du territoire
auquel se rapporte la succession d'Etats.
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Article 22

Notification de succession

1. Une notification de succession a un traité multilatéral en vertu de ltarticle 17

ou de 1'article 18 doit étre faite par écrit.

2. Si la notification de succession n'est pas signée par le chef de 1'Etat, le chef du
gouvernement ou le ministre des affaires étrangéres, le représentant de 1°'Etat qui en

fait la communication peut &tre invité 3 produire ses pleins pouvoirs.
3. A moins que le traité n'en dispose autrement, la notification de succession :

a) est transmise par 1'Etat nouvellement indépendant au dépositaire ou, s'il n'y a

pas de dépositaire, aux parties ou aux Etats contractants;

b) est considérée comme ayant été faite par 1'Etat nouvellement indépendant i la
date a4 laquelle elle est regue par le dépositaire ou, 3'il n'y a pas de dépositaire,
a la date a laquelle elle est regue par toutes les parties ou, selon le cas, par tous

les Etats contractants.

y, Le paragraphe 3 n'affecte aucune des obligations que le dépositaire peut avoir,
conformément au traité ou autrement, d'informer les parties ou les Etats contractants de
la notification de succession ou de toute communication y relative faite par 1'Etat

nouvellement indépendant.
5. Sous réserve des dispositions du traité, la notification de succession ou la

communication y relative n'est considérée comme ayant été regue par 1'Etat auquel elle

est destinée qu'a partir du moment ol cet Etat en a été informé par le dépositaire.
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Article 23

Effets d'une notification de succession

1. A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu,
un Etat nouvellement indépendant qui fait une notification de succession conformément 2
1'article 17 ou au paragraphe 2 de l'article 18 est considéré comme partie au traité a

compter de la date de la succession d'Etats ou & compter de la date de l'entrée en

vigueur du traité, si cette date est postérieure.

2. Toutefois, l'application du traité est considérée comme suspendue entre 1'Etat
nouvellement indépendant et les autres parties au traité jusqu'a la date & laquelle
la notification de succession est faite, sauf dans la mesure ou le traité est appliqué

a titre provisoire conformément & l'article 27 ou s'il en est autrement convenu.

3. A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu,
un Etat nouvellement indépendant qui fait une notification de succession conformément au
paragraphe 1 de l'article 18 est considéré comme Etat contractant a 1'égard du traité

a partir de la date a laquelle la notification de succession est faite.

SECTION 3: TRAITES BILATERAUX

Article 24

Conditions requises pour qu'un traité soit considéré comme

étant en vigueur dans le cas d'une succession d'Etats

1. Un traité bilatéral qui, a la date d'une succession d'Etats, était en vigueur
a 1l'égard du territoire auquel se rapporte la succession d'Etats est considéré comme
étant en vigueur entre un Etat nouvellement indépendant et l'autre Etat partie :

a) s'ils en sont expressément convenus; ou

b) si, en raison de leur conduite, ils doivent étre considérés comme en étant

ainsi convenus.
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2. Un traité considéré comme étant en vigueur en application du paragraphe 1 s'applique
dans les relations entre 1'Etat nouvellement indépendant et 1l'autre Etat partie &
partir de la date de la succession d'Etats, & moins qu'une intention différente

ne ressorte de leur accord ou ne soit par ailleurs établie.

Article 25

Situation entre 1'Etat prédécesseur et 1'Etat

nouvellement indépendant

Un traité qui, en application de 1'article 24, est considéré comme étant en vigueur
entre un Etat nouvellement indépendant et l'autre Etat partie ne doit pas, de ce seul
fait, étre considéré comme étant également en vigueur dans les relations entre 1'Etat

prédécesseur et 1'Etat nouvellement indépendant.

Article 26

Extinction, suspension ou amendement du traité entre 1'Etat

prédécesseur et l'autre Etat partie

1. Lorsque, en application de 1'article 24, un traité est considéré comme étant en

vigueur entre un Etat nouvellement indépendant et l'autre Etat partie, ce traité :

a) ne cesse pas d'étre en vigueur entre eux du seul fait qu'il y a ultérieurement

été mis fin dans les relations entre 1'Etat prédécesseur et 1l'autre Etat partie;

b) n'est pas suspendu dans les relations entre eux du seul fait qu'il a
ultérieurement été suspendu dans les relations entre 1'Etat prédécesseur et l'autre
Etat partie;

¢) n'est pas amendé dans les relations entre eux du seul fait qu'il a ultérieurement

été amendé dans les relations entre 1'Etat prédécesseur et l'autre Etat partie.

2. Le fait qu'il a été mis fin 3 un traité ou, selon le cas, que son application

a été suspendue dans les relations entre 1'Etat prédécesseur et 1'autre Etat partie
apreés la date de la succession d'Etats n'empé@che pas le traité d'étre considéré

comme étant en vigueur ou, selon le cas, en application entre 1'Etat nouvellement
indépendant et l'autre Etat partie s'il est établi, conformément & 1l'article 24, qu'ils

en étaient ainsi convenus.
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3. Le fait qutun traité a été amendé dans les relations entre 1'Etat prédécesseur
et ltautre Etat partie aprés la date de la succession d'Etats n'empéche pas le traité
non amendé d'étre considéré comme étant en vigueur, en application de l'article 24,
entre.1'Etat nouvellement indépendant et l'autre Etat partie, & moins qu'il ne soit

établi que leur intention était de rendre applicable entre eux le traité amendé.

SECTION 4: APPLICATION PROVISOIRE

Article 27

Traités multilatéraux

1. 8i, & la date de la succession d'Etats, un traité multilatéral était en vigueur &
1'égard du territoire auquel se rapporte la succession d'Etats et si 1'Etat nouvellement
indépendant fait part de son intention que ce traité soit appliqué a titre provisoire
a 1'égard de son territoire, le traité s'applique i ce titre entre 1'Etat nouvellement
indépendant et toute partie qui y consent expressément ou qui, en raison de sa conduite,

doit &tre considérée comme y ayant consenti.

2. Toutefois, dans le cas d'un traité appartenant 4 la catégorie visée au paragraphe 3
de 1l'article 17, le consentement de toutes les parties a une telle application

provisoire est requis.

3. Si, 4 la date de la succession d'Etats, un traité multilatéral non encore en
vigueur était appliqué & titre provisoire 4 1'égard du territoire auquel se rapporte
la succession d'Etats et si 1'Etat nouvellement indépendant fait part de son intention
que ce traité continue i étre appliqué & titre provisoire i 1'égard de son territoire,
le traité s'applique & ce titre entre 1'Etat nouvellement indépendant et tout Etat
contractant qui y consent expressément ou qui, en raison de sa conduite, doit &tre

considéré comme y ayant consenti.

4, Toutefois, dans le cas d'un traité appartenant a la catégorie visée au paragraphe 3

de l'article 17, le consentement de tous les Etats contractants a une telle application

provisoire est requis.
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5. Les paragraphes 1 & 4 ne s'appliquent pas s'il ressort du traité ou s'il est par
ailleurs établi que l'application du traité i 1'égard de 1'Etat nouvellement indépendant
serait incompatible avec 1'objet et le but du traité ou changerait radicalement les

conditions d'exécution du traité.

Article 28

Traités bilatéraux

Un traité bilatéral qui, a la date d'une succession d'Etats, était en vigueur ou
était appliqué a titre provisoire a 1l'égard du territoire auquel se rapporte la
succession d'Etats est considéré comme s'appliquant a titre provisoire entre 1'Etat

souvellement indépendant et l'autre Etat intéressé :
a) s'ils en conviennent expressément; ou

b) si, en raison de leur conduite, ils doivent €tre considérés comme en étant

ainsi convenus.

Article 29

Fin de 1l'application provisoire

1. A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu,
1l'application provisoire d'un traité mulilatéral conformément i 1'article 27 peut

prendre fin :

a) par un préavis raisonnable donné a cet effet par 1'Etat nouvellement indépendant

ou la partie ou 1'Etat contractant qui applique le traité a titre provisoire et a

1l'expiration de ce préavis; ou

b) dans le cas d'un traité appartenant a la catégorie visée au paragraphe 3 de
1l'article 17, par un préavis raisonnable donné a cet effet par 1'Etat nouvellement
indépendant ou toutes les parties ou, selon le cas, tous les Etats contractants et a

1'expiration de ce préavis.

20



2. A moins que le traité n'en dispose autrement ou qu'il n'en soit autrement convenu,
l'application provisoire d'un traité bilatéral conformément & l'article 28 peut prendre
fin par un préavis raisonnable donné i cet effet par 1'Etat nouvellement indépendant ou

l'autre Etat intéressé et a l'expiration de ce préavis.

3. A moins que le traité ne prévoie un délai plus court pour y mettre fin ou qu'il
nten soit autrement convenu, le préavis raisonnable pour mettre fin & l'application
provisoire est un préavis de douze mois A compter de la date a laquelle il est recu

par l'autre Etat ou les autres Etats qui appliquent le traité a titre provisoire.

y, A moing que le traité n'en dispose autrement ou qu’il nten soit autrement convenu,
1l*application provisoire d'un traité multilatéral conformément a l'article 27 prend fin
si 1*Etat nouvellement indépendant fait part de son intention de ne pas devenir partie au

traité.

SECTION 5: ETATS NOUVELLEMENT INDEPENDANTS

FORMES DE DEUX OU PLUSIEURS TERRITOIRES

Article 30

Etats nouvellement indépendants formés de

deux ou plusieurs territoires

1. Les articles 16 & 29 s'appliquent dans le cas d'un Etat nouvellement indépendant

formé de deux ou plusieurs territoires.

2. Loraqu'un Etat nouvellement indépendant formé de deux ou plusieurs territoires
est considéré comme étant partie 4 un traité ou devient partie A un traité en vertu
des articles 17, 18 ou 24 et qu'a la date de la succession d'Etats le traité était en
vigueur ou que le consentement a étre 1ié avait été donné i 1'égard d'un ou de
plusieurs de ces territoires, mais non pas de tous, le traité s'applique a 1'égard de

1%ensemble du territoire de cet Etat, & moins :
a) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que

i'application du traité 4 l'ensemble du territoire serait incompatible avec 1'objet

et le but du traité ou changerait radicalement les conditions d'exécution du traité;
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b) que, dans le cas d'un traité multilatéral autre que celui qui est visé au
paragraphe 3 de l'article 17 ou au paragraphe 4 de l'article 18, la notification de

-

succession ne soit limitée au territoire a 1l'égard duquel le traité était en vigueur

a la date de la succession d'Etats ou & 1'égard duquel le consentement i &tre 1ié

par le traité avait été donné avant cette date;

¢) que, dans le cas d'un traité multilatéral visé au paragraphe 3 de l'article 17
ou au paragraphe 4 de 1l'article 18, 1'Etat nouvellement indépendant et les autres Etats
parties ou, selon le cas, les autres Etats contractants n'en conviennent autrement;

ou

d) que, dans le cas d'un traité bilatéral, 1'Etat nouvellement indépendant et

1'autre Etat intéressé n'en conviennent autrement.

3. Lorsqu'un Etat nouvellement indépendant formé de deux ou plusieurs territoires
devient partie & un traité multilatéral conformément a l'article 19 et que, par la
signature de 1'Etat ou des Etats prédécesseurs, l'intention de cet Etat ou de ces Etats a
été que le traité s'*étende a un ou plusieurs de ces territoires, mais non pas a tous,

le traité s'applique a 1'égard de l'ensemble du territoire de 1'Etat nouvellement

indépendant, a moins :

a) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que l'application

du traité a l'ensemble du territoire serait incompatible avec l'objet et le but du

traité ou changerait radicalement les conditions d'exécution du traité;

b) que, dans le cas d'un traité multilatéral autre que celui qui est visé au
paragraphe 4 de 1'article 19, la ratification, l'acceptation ou l'approbation du traité
ne soit limitée au territoire ou aux territoires auxquels l'intention était d'étendre le

traité; ou
¢) que, dans le cas d'un traité multilatéral visé au paragraphe 4 de l'article 19,

1'Etat nouvellement indépendant et les autres Etats parties ou, selon le cas, les autres

Etats contractants n'en conviennent autrement.
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PARTIE IV

UNIFICATION ET SEPARATION D'ETATS

Article 31

' Effets d'une unification d'Etats 3 1'égard des traités

en vigueur 3 la date de la succession d'Etats

1. Lorsque deux ou plusieurs Etats s'unissent et forment ainsi un Etat successeur,
tout traité qui, a la date de la succession d'Etats, est en vigueur a 1'égard de 1l'un

quelconque de ces Etats reste en vigueur & l'égard de 1'Etat successeur, a moins :

a) que 1'Etat successeur et ltautre Etat partie ou les autres Etats parties n'en

conviennent autrement; ou

b) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que
l'application du traité & 1'égard de 1'Etat successeur serait incompatible avec l'objet

et le but du traité ou changerait radicalement les conditions d'exécution du traité.

2. Tout traité qui reste en vigueur conformément au paragraphe 1 ne s'applique qu'a
1'égard de la partie du territoire de 1'Etat successeur a 1'égard de laquelle ce

traité était en vigueur & la date de la succession d'Etats, & moins :

a) que, dans le cas d'un traité multilatéral n'appartenant pas i la catégorie
visée au paragraphe 3 de l'article 17, 1'Etat successeur ne donne notification que

le traité s'applique & 1'égard de l'ensemble de son territoire;

b) que, dans le cas d'un traité multilatéral appartenant i la catégorie visée
au paragraphe 3 de l'article 17, 1'Etat successeur et les autres Etats parties n'en

conviennent autrement; ou

¢) que, dans le cas d'un traité bilatéral, 1'Etat successeur et 1l'autre Etat

partie n'en conviennent autrement.

3. L'alinéa a) du paragraphe 2 ne s'applique pas s'il ressort du traité ou s'il est par
ailleurs établi que l'application du traité 3 1'égard de 1l'ensemble du territoire
de 1'Etat successeur serait incompatible avec l'objet et le but du traité ou changerait

radicalement les conditions d'exécution du traité.
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Article 32

~

Effets d'une unification d'Etats & 1'égard des traités qui ne sont

pas en vigueur 4 la date de la succession d'Etats

1. Sous réserve des paragraphes 3 et U, un Etat successeur relevant de l'article 31
peut, par une notification & cet effet, établir sa qualité d'Etat contractant a

1'égard d'un traité multilatéral qui n'est pas en vigueur si, 3 la date de la succession
d'Etats, 1'un quelconque des Etats prédécesseurs était un Etat contractant a 1'égard du

traité.

2. Sous réserve des paragraphes 3 et 4, un Etat successeur relevant de l'article 31

. .

peut., par une notification a cet effet, établir sa qualité de partie 3 un traité
multilatéral qui entre en vigueur aprés la date de la succession d'Etats si, i cette
date 1'un quelconque des Etats prédécesseurs était un Etat contractant i 1'égard du

traite.

3. Les paragraphes 1 et 2 ne s'appliquent pas s'il ressort du traité ou s'il est par
ailleurs établi que l'application du traité a 1l'égard de 1'Etat successeur serait
incompatible avec l'objet et le but du traité ou changerait radicalement les conditions

d'exécution du traité.

4. Si le traité appartient 3 la catégorie visée au paragraphe 3 de l'article 17,
1'Etat successeur ne peut établir sa qualité, a 1'égard du traité, de partie ou
d*Etat contractant qu'avec le consentement de toutes les parties ou de tous les Etats

contractants.

5. Tout traité a 1l'égard duquel 1'Etat successeur devient Etat contractant ou
partie en application du paragraphe 1 ou du paragraphe 2 ne s'applique qu'a 1'égard de
la partie du territoire de l'Etat successeur pour laquelle le consentement a &tre 1ié

par le traité a été donné avant la date de la succession d'Etats, & moins :

a) que, dans le cas d'un traité multilatéral n'appartenant pas a la catégorie
visée au paragraphe 3 de l'article 17, 1'Etat successeur n'indique, dans la notification
faite conformément au paragraphe | ou au paragraphe 2, que le traité s'applique 2

1'égard de l'ensemble de son territoire; ou
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b) que, dans le cas d'un traité multilatéral appartenant a la catégorie visée au
paragraphe 3 de l'article 17, 1'Etat successeur et toutes les parties, ou, selon le cas,
tous les Etats contractants n'en conviennent autrement.

6. L'alinéa a) du paragraphe 5 ne s'applique pas s'il ressort du traité ou s'il est
par ailleurs établi que l'application du traité a l'égard‘de 1'ensemble du territoire
de 1'Etat successeur serait incompatible avec 1l'objet et le but du traité ou changerait

radicalement les conditions d'exécution du traité.

Article 33

Effets d'une unification d'Etats & 1'égard des traités signés

par un Etat prédécesseur sous réserve de ratification,

d'acceptation ou d'approbation

1. Sous réserve des paragraphes 2 et 3, si, avant la date de la succession d'Etats,

1'un des Etats prédécesseurs a signé un traité multilatéral sous réserve de ratification,
d'acceptation ou d'approbation, un Etat successeur relevant de l'article 31 peut ratifier,
acceptér ou approuver le traité comme s'il l'avait signé et peut devenir ainsi Etat

contractant ou partie au traité.

2. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs
établi que l'application du traité & 1'égard de 1°Etat successeur serait incompatible
avec 1l'objet et le but du traité ou changerait radicalement les conditions d'exécution du

traité.

3. Si le traité appartient & la catégorie visée au paragraphe 3 de l'article 17,
1'Etat successeur ne peut devenir Etat contractant ou partie au traité qu'avec le
consentement de toutes les parties ou de tous les Etats econtractants.

4. Tout traité A 1'égard duquel 1'Etat successeur devient Etat contractant ou partie
en application du paragraphe 1 ne s'applique qu'a 1'égard de la partie du territoire de
1'Etat successeur pour laquelle le traité a été signé par 1'un des Etats prédécesseurs,

a moins :
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a) que, dans le cas d'un traité multilatéral n'appartenant pas & la catégorie visée
au paragraphe 3 de 1l'article 17, 1'Etat successeur ne fasse connaitre, lorsqu'il ratifie,

accepte ou approuve le traité, que le traité s'applique i 1'égard de 1l'ensemble de son

territoire; ou

b) que, dans le cas d'un traité multilatéral appartenant a la catégorie visée au
paragraphe 3 de l'article 17, 1'Etat successeur et toutes les parties ou, selon le cas,

tous les Etats contractants n'en conviennent autrement.

5. L'alinéa a) du paragraphe 4 ne s'applique pas s'il ressort du traité ou s'il est
par ailleurs établi que l'application du traité 3 1'égard de l'ensemble du territoire
de 1'Etat successeur serait incompatible avec 1'objet et le but du traité ou changerait

radicalement les conditions d'exécution du traité.

Article 34

Succession d'Etats en cas de séparation de parties d'un Etat

1. Lorsqu'une partie ou des parties du territoire d'un Etat s'en séparent pour former
un ou plusieurs Etats, que 1'Etat prédécesseur continue ou non d'exister :

a) tout traité en vigueur & la date de la succession d'Etats a 1l'égard de
1'ensemble du territoire de 1'Etat prédécesseur reste en vigueur a 1l'égard de chaque

Etat successeur ainsi formé;

b) tout traité en vigueur i la date de la succession d'Etats a 1'égard uniquement
de la partie du territoire de 1'Etat prédécesseur qui est devenue un Etat successeur
reste en vigueur 2 1'égard de cet Etat successeur seul.

2. Le paragraphe 1 ne s'applique pas :
a) si les Etats intéressés en conviennent autrement; ou
b) 8'il ressort du traité ou s'il est par ailleurs établi que l'application du

traité a 1'égard de 1'Etat successeur serait incompatible avec 1'objet et le but du

traité ou changerait radicalement les conditions d'exécution du traité.
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Article 35

Cas de 1'Etat qui subsiste aprés séparation d'une partie de son territoire

Lorsque, aprés séparation de toute partie du territoire d'un Etat, 1'Etat prédécesseur
continue d'exister, tout traité qui, 3 la date de la succession d'Etats, était en

vigueur i 1'égard de 1'Etat prédécesseur reste en vigueur i 1'égard du reste de son

territoire, & moins :
a) que les Etats intéressés n'en conviennent autrement;

b) qu'il ne soit établi que le traité se rapporte uniquement au territoire qui s'est

séparé de 1'Etat prédécesseur; ou

c) qu'il ne ressorte du traité ou qu'il ne soit par ailleurs établi que l'application
du traité 3 1'égard de 1'Etat prédécesseur serait incompatible avec l'objet et le but

du traité ou changerait radicalement les conditions d'exécution du traité.

Article 36

[N

Participation a des traités qui ne sont pas en vigueur A la date de la succession

d'Etats,. en cas de séparation de parties d'un Etat

1. Sous réserve des paragraphes 3 et 4, un Etat successeur relevant du paragraphe 1
de 1'article 34 peut, par une notification i cet effet, établir sa qualité d'Etat

contractant a 1'égard d'un traité multilatéral qui n'est. pas en vigueur si, a la date
de la succession d'Etats, 1'Etat prédécesseur était un Etat contractant 3 1l'égard du

traité en ce qui concerne le territoire auquel se rapporte la succession d'Etats.

2. Sous réserve des paragraphes 3 et 4, un Etat successeur relevant du paragraphe 1

N

de 1l'article 3l peut, par une notification a cet effet, établir sa qualité de partie
3 un traité multilatéral qui entre en vigueur aprés la date de la succession d'Etats
si, a cette date, 1'Etat prédécesseur était un Etat contractant a 1l'égard du traité

en ce qui concerne le territoire auquel se rapporte la succession d'Etats.
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3. Les paragraphes 1 et 2 ne s'appliquent pas s'il ressort du traité ou s'il est
par ailleurs établi que l'application du traité a 1'égard de 1'Etat successeur serait
incompatible avec l'objet et le but du traité ou changerait radicalement les conditions

d'exécution du traité.

4, Si le traité appartient a la catégorie visée au paragraphe 3 de l'article 17,
1'Etat successeur ne peut établir, & 1'égard du traité, sa qualité de partie ou d'Etat
contractant qu'avec le cbnsentement de toutes les parties ou de tous les Etats

contractants.

Article 37

Participation & des traités signés par 1'Etat prédécesseur

sous réserve de ratification, d'acceptation ou d'approbation,

en cas de séparation de parties d'un Etat

1. Sous réserve des paragraphes 2 et 3, si, avant la date de la succession d'Etats,
1'Etat prédécesseur a signé un traité multilatéral sous réserve de ratification,
d'acceptation ou d'approbation et si, au cas ol il aurait été en vigueur i cette
date, le traité se serait appliqué a 1'égard du territoire auquel se rapporte la
succession d'Etats, un Etat successeur relevant du paragraphe 1 de l'article 34 peut
ratifier, accepter ou approuver le traité comme s'il avait signé ce traité, et peut

devenir ainsi Etat contractant ou partie au traité.

2. Le paragraphe 1 ne s'applique pas s'il ressort du traité ou s'il est par ailleurs
établi que l'application du traité i 1'égard de 1'Etat successeur serait incompatible
avec 1'objet et le but du traité ou changerait radicalement les conditions d'exécution du

traité.
3. Si le traité appartient a la catégorie visée au paragraphe 3 de l'article 17,

1'Etat successeur ne peut devenir Etat contractant ou partie au traité qu'avec le

consentement de toutes les parties ou de tous les Etats contractants.
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Article 38

Notifications

1. Une notification en vertu des articles 31, 32 ou 36 doit &tre faite par écrit.

2. Si la notification n'est pas signée par le chef de l'Epat, le chef du gouvernement
ou le ministre des affaires étrangéres, le représentant de 1'Etat qui en fait la

s

communication peut &tre invité a produire ses pleins pouvoirs.
3. A moins que le traité n'en dispose autrement, la notification :

a) est transmise par 1'Etat successeur au dépositaire ou, s'il n'y a pas de

dépositaire, aux parties ou aux Etats contractants;

b) est considérée comme ayant été faite par 1'Etat successeur a la date a
laquelle elle est regue par le dépositaire ou, s'il n'y a pas de dépositaire, a la date
4 laquelle elle est regue par toutes les parties ou, selon le cas, par tous les Etats

comtractants.

y, Le paragraphe 3 n'affecte aucune des obligations que le dépositaire peut avoir,
conformément au traité ou autrement, d‘informer les parties ou les Etats contractants de
la notification ou de toute communication y relative faite par 1'Etat successeur.

5. Sous réserve des dispositions du traité, la notification ou la communication

n'est considérée comme ayant été regue par 1'Etat auquel elle est destinée qu'a partir

du moment ou cet Etat en a été informé par le dépositaire.
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PARTIE V

DISPOSITIONS DIVERSES

Article 39

Cas de responsabilité d'un Etat ou d'ouverture d'hostilités

Les dispositions de la présente Convention ne préjugent aucune question qui pourrait
se poser A propos des effets d'une succession d'Etats a 1'égard d'un traité en raison
de la responsabilité internationale d'un Etat ou de l'ouverture d'hostilités entre

Etats.

Article 40

Cas d'occupation militaire

Les dispositions de la présente Convention ne préjugent aucune question qui pourrait

se poser a propos d'un traité du fait de l'occupation militaire d'un territoire.
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PARTIE VI

REGLEMENT DES DIFFERENDS

- Article 31

Consultation et négociation

381 un différend concernant 1'interprétation ou l'application de la présente
Convention surgit entre deux ou plusieurs Parties i celle-ci, lesdites Parties
s'efforcent, a la demande de l'une quelconque d'entre elles, de le résoudre par

un processus de consultation et de négociation.

Article 42

Conciliation

Si le différend n'est pas résolu dans un délai de six mois & compter de la date
a laquelle la demande visée a l'article 41 a été faite, toute partie au différend
peut soumettre celui-ci a la procédure de conciliation indiquée dans 1'Annexe de la
présente Convention en adressant une demande a cet effet au Secrétaire général de
1'Organisation des Nations Unies et en informant de cette demande l'autre Etat partie

ou les autres parties au différend.

Article 43

Réglement judiciaire et arbitrage

Tout Etat peut, au moment ou il signe ou ratifie la présente Convention ou
lorsqu'il y adhére ou a tout moment par la suite, déclarer, par une notification
adressée au dépositaire, que si un différend n'a pas été résolu par l'application des
procédures indiquées dans les anticles 41 et 42, ce différend peut €tre soumis a la
décision de la Cour internationale de Justice au moyen d'une requéte faite par toute

partie au différend, ou bien a l'arbitrage, & condition que l'autre partie au

différend ait fait une déclaration analogue.
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Article 44

Réglement par un accord commun

Nonobstant les articles 41, 42 et 43, si un différend concernant 1l'interpritation
ou l'application de la présente Convention surgit entre deux ou plusieurs Parties 3
celle-ci, lesdites Parties peuvent décider d'un commun accord de soumettre ce différend
a la Cour internationale de Justice, ou & l'arbitrage, ou & toute autre procédure
appropriée de réglement des différends.

Article 45

Autres dispositions en vigueur pour le réglement des différends

Rien dans les articles 41 & 44 n'affecte les droits ou les obligations des Parties
a la présente Convention découlant de toute disposition en vigueur entre =lles concernant

le réglement des différends.
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PARTIE VII

DISPOSITIONS FINALES

Article 46

Signature

La présente Convention sera ouverte a la signature de tous les.Etats, de la maniére
suivante : jusqu'au 28 février 1979, au Ministére fédéral des Affaires étrangeéres de
la République d'Autriche et ensuite jusqu'au 31 aoilit 1979, au Siége de l'Organisation

des Nations Unies a New York.

Article 47

Ratification

.

La présente Convention sera soumise A ratification. Les instruments de ratification

seront déposés auprés du Secrétaire général de 1'Organisation des Nations Unies.

Article 48

Adhésion

La présente Convention restera ouverte a l'adhésion de tout Etat. Les instruments

d'adhésion seront déposés auprés du Secrétaire général de 1'Organisation des Nations

Unies.
Article 49
Entrée en vigueur
1. La présente Convention entrera en vigueur le trentiéme jour qui suivra la date du

dépdt du quinziéme instrument de ratification ou d'adhésion.
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2. Pour chacun des Etats qul ratifieront la Convention ou y adhéreront aprés le dépdot

du quinziéme instrument de ratification ou d'adhésion, la Convention entrera en vigueur

le trentidme jour aprés le dépdt par cet Etat de son instrument de ratification ou
d'adhésion.

Article 50

Textes authentiques

L'original de la présente Convention, dont les textes anglais, arabe, chinois,
espagnol, frangais et russe sont également authentiques, sera déposé aupres du
Secrétaire général de 1'Organisation des Nations Unies.

EN FOI DE QUOI les plénipotentiaires soussignés, diment autorisés par leurs

gouvernements respectifs, ont signé la présente Convention.

FAIT A VIENNE, le vingt-trois aoiit mil neuf cent soixante-dix-huit.
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ANNEXE

1. Le Secrétaire général des Nations Unies dresse et tient une liste de conci-
liateurs composée de juristes qualifiés. A cette fin, tout Etat Membre de
1'Organisation des Nations Unies ou Partie & la présente Convention est invité

a désigner deux conciliateurs et les noms des personnes ainsi désignées composeront

la liste. La désignation des conciliateurs, y compris ceux qui sont désignés pour
remplir une vacance fortuite, est faite pour une période de cing ans renouvelable.

A l'expiration de la période pour laquelle ils auront été désignés,les conciliateurs
continueront & exercer les fonctions pour lesquelles ils auront été choisis conformément

au paragraphe suivant.

2. Lorsqu'une demande est soumise au Secrétaire général conformément a 1l'article 42,
le Secrétaire général porte le différend devant une commission de conciliation composée

comme suit:

L'Etat ou les Etats constituant une des parties au différend nomment :

a) un conciliateur de la nationalité de cet Etat ou de 1'un de ces Etats,

choisi ou non sur la liste visée au paragraphe 1; et

b) un conciliateur n'ayant pas la nationalité de cet Etat ou de 1l'un de

ces Etats, choisi sur la liste.

L'Etat ou les Etats constituant l'autre partie au différend nomment deux
conciliateurs de la méme maniére. Les quatre conciliateurs choisis par les parties
doivent &tre .nommés dans un délai de soixante jours 3 compter de la date i laquelle

le Secrétaire général regoit la demande.

Dans les soixante jours qui suivent la date de la nomination du dernier d'entre eux,

les quatre conciliateurs en nomment un cinquidme, choisi sur la liste,qui sera président.

Si la nomination du président ou de 1'un quelconque des autres conciliateurs
n'intervient pas dans le délai prescrit ci-dessus pour cette nomination, elle sera
faite par le Secrétaire général dans les soixante jours qui suivent 1'expiration de ce

délai. Le Secrétaire général peut désigner comme président soit 1l'une des personnes
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inscrites sur la liste, soit un des membres de la Commission du droit international.
L'un quelconque des délais dans lesquels les nominations doivent étre faites peut

étre prorogé par accord des parties au différend.

Toute vacance doit &tre remplie de la fagon spécifiée pour la nomination
initiale. ’ ,

3. La Commission de conciliation arréte elle-méme sa procédure. La Commission,
avec le consentement des parties au différend, peut inviter toute Partie 3 la présente
Convention & luli soumettre ses vues oralement ou par écrit. Les décisions et les
recommandations de la Commission sont adoptées 3 la majorité des voix de ses cing

membres.

4, La Commission peut signaler a 1l'attention des parties au différend toute mesure

susceptible de faciliter un réglement amiable.

5. La Commission entend les parties, examine les prétentions et les objections
et fait des propositions aux parties en vue de les aider a parvenir a un réglement
amiable du différend.

6. La Commission fait rapport dans les douze mois qui suivent sa constitution. Son
rapport est déposé auprés du Secrétaire général et communiqué aux parties au différend.
Le rapport de la Commission, y compris toutes conclusions y figurant sur les faits ou
sur les points de droit, ne lie pas les parties et n'est rien de plus que 1l'énoncé

de recommandations soumises A l'examen des parties en vue de faciliter un réglement

amiable du différend.
7. Le Secrétaire général fournit & la Commission 1'assistance et les facilités

dont elle peut avoir besoin. Les dépenses de la Commission sont supportées par

1'Organisation des Nations Unies.
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BEHCKASI KOHBEHIYII O IIPABOIPEEMCTBE I'OCYJAPCTB
B OTHONEHWK JOI'OBOPOB

TocyzapcrBa=yuacTHukY Hacrosmel Kousenmuw,

yuuTHBAA PMYGOKHG U3MEHEeHUA B MEeXIyHapOAHOM coobmecTse, o6ycnosﬂenﬂme IpoueccoMm

ACKOJOHU3Aanuu,

YUUTHBASA TaKKe, UTO IPYrHe (AaKTOpH MOTyT B OylymeM IPUBOIMTE K CJAyYaAM

IpaBONPEEMCTBA TOCYILapCcTB,

CcO3HABag B OTUX OOGCTOATENBCTBAX HEOOXONMMOCTH KOJUPUKANUM U OPOTPEeCCUBHOTO PA3BHTHA
HOpM, Kacawmuxca OpaBollpeeMCTBa IOoCylapCTB B OTHOINEHHHM JOTOBOPOB, KaK CpencTBa obecuneue=~

Hug 6oJee HalexHol mpaBOBOW OCHOBH MeXIYHAPOILHHX OTHOMEHUH,

OTMeuad, UTO IPHUHOUIN CBOGOIHOIO coraacus, gobpocoBecTHocTn u pacta sunt servanda

Oy UM Bceobmee [IpU3HaHue,

OOJUEPKUBAA 0CO6YHD BAXHOCTH IJA YKPEmJIEHUA MUPA M MEXIYHAPOJHOT'O COTPYIHHUECTBA
NOCAEeLOBATEIBHOTO COGJDILEHUA O6MUX MHOTOCTOPOHHMX LOTOBOPOB, KOTOPHE KACARTCH
KOZUGUKAIMK ¥ NPOTPECCUBHOIO DPA3BHATHA MEXLYHADPOLHOTO IpaBa, & TaKXe LOTOBOPOB, OOGBEKT

X I[JeJH KOTOPHX TNPelCTaBJIANT HHTepeC IJA MeXIyHaAPOJHOI'O coobmecTra B IeJoM,

OpHEMMad BO BHUMAaHWe IPHHIUIN MeXIyHApOIHOIO IpaBa, BOMIOmeHHHEe B YcraBe Opranussainuy
O6beauHeHHbx Hanufi, Takume, Kax OPUHITUIOE DABHOIPABUA ¥ CaAMOOIpeIeJIeHHA HAPOJOB, CYBEPEHHOTO
PABEHCTBA M HE3aBHCHUMOCTH BCEX IOCYJapCTB, HEBMENATEJbLCTBA BO BHYTpEeHHUE JeJa TOCyIapCTB,
s3amOpemeHUds Yrpo3H CHJIOH HIM ee IPUMEHEHMA M BceobmMero yBaXeHHUA W COCINIEHUSA IpaB UeJOBEKa

¥ OCHOBHHIX CBO6OX JAJA BCEX,

HANOMUHAA, UYTO yBaXeHHe TEepPUTOPHANbHOH HEeJOCTHOCTH H TNOJUATHUECKOH He3aBUCHMOCTH

K0GOT0 rocyiapcTBa ABAAeTCA TpebGoBaHmeM Ycrasa Opranmsanun O6venuuenuux Hauwmi,

UpUHUMAaA BO BHUMAHWE HOJOXeHHWA BeHcko# kKouBenmuu 1969 roma o mpaBe MeRLYHADOIHHX

AOrOBOPOB,

UpUHMMAA TaKXe BO BHUMAHME cCTaThi 73 ykazanHoit KomBennuu,

IOATBEPXKIAA, UTO HMHHE BOIPOCH Ip&BAa MEXAYHAPOJHHX AOrOBOPOB, HOMHUMO TEX, KOTOPHE
MOTYT BOBHHMKHYTbH M3 IpPABONpPEeMCTBa TOCYLAPCTB, PETYIUPYOTCA COOTBETCTBYWNHMH HODMAaMM
MEXIYHAPOLHOrO TNPaBA, BKINUAA TE HODMH OOGHUHOTO MEXILYHAPOLHOIO IpaBa, KOTOPHE BOMJIOMEHH

B BeHckoit xoHBeHnmum 1969 roza o npaBe MeXIYHAPOLHHX XOT'OBOPORB,



HONTBEpRIAA, UTO HOPMH MEXAYHAPOIZHOTO OGHMHOTO Npapa GyLyT HO-NPeXHEMy peryaupoBan

BONIPOCH, KOTOpHE He HamJM pPemeHMA B HoJOXeHuAX Hacroame# Koupemnuu,

JOTOBOPUINCH O HHRECJeAyomeMm:



UACTH I

OHIME ITOJOXEHMSA

Cratepa 1

Coepa npuMeHeHnss HacToame#t KoHBeHIIMM

Hacrosmaa KoHBeHIMS OpUMEHAETCA K NOCJELCTBUAM IPaBONPEEMCTBA TOCYJApCTB B

OTHOMEHUM HOTOBOPOB MEXIYy TOCYILapCTBAMHU.

Cratpsa-2

yuorpebJeHne TEpPMHUHOB

Jna ueneit wactoameit Koupenmuu:

a)

b)

a)

e)

£)

g)

h)

"noroBop" o3HAUaeT MexLyHapolHOe CcorJjameHWe, 3aKIDUEHHOE MeXIy TrocylapcTBaMu

B THCLMEHHOH#l GopMe U peryiupyeMoe MexIyHapOJHHM IpaBOM, HE3aBHCHMO OT TOTO,
COEEepXUTCA JH TaKoe corJalleHue B OJLHOM JLOKyMeHTe, B IBYyX HIN HEeCKOJbKUX
CBA3AHHBIX MEeXILy coboi LJOKyMeHTaxX, a TaKkXe He3aBHCHMO OT €ro KOHKPEeTHOI'O
HAVMMEHOBAHUA,

"IpaBONpPEEeMCTBO rOCynapcTB® o3HauaeT CMeHy OJHOTO TOCYJIAapcTBa IPYyTMM B HECEHHUM
OTBETCTBEHHOCTH 34 MeXIAYyHAapoAHble OTHOMEHHA Kakoi—au6o TeppHTO?HH;
¥rocynapcTBO-NpelmeCcTEeHHUK® O3HAuUaeT rocyzapcTBO, KOTOpoe OHJIO CMEHEHO IPyTHuM
TOoCyIZapCcTBOM B CJlyuae IpaBOIpeeMCTBa I'OCYyLapCTB,

"rocyzapcTBo~IpeeMHUKY O03HauUaeT TOCyAapCTBO, KOTOpPOE CMEHWIO Apyroe TrocynapcTBO
B cayudae IIpaBOIpPEeMCTBa T'OCyJapcCTB;

YMOMEHT IpaBolIpeeMcTBa rocylapcTB" o3HauaeT JATy CMEHH [OCYJapCTBOM~IPEEMHUKOM
rocyrapcTiBa=-IOpenneCcTBEHHIKA B HECEHHU OTBETCTBEHHOCTHU 34 MEeXAYHAapPOILHbE
OTHONEHUSA NPUMEHHUTEJNBHO K TEPPUTOPHH, ABiApmelica 06beKTOM IIpaBonpeeMcTBa
roCcyZapcTB;

"HOoBOe HEezaBUCHUMOE TOCylapcTBOM™ o3HauaeT rocyLapCTBO-IPEEMHUK, TEPPHUTOPHA
KOTOPOTI'0 HENOoCpelCTBEeHHO Iepel, MOMEHTOM NIpaBollpeeMCcTBa TOCYJapCTB ABIANACH
3aBUCUMO} TeppuTOpHell, 34 MeXIYHAPOILHHE OTHOHMEHUA KOTOPOH OHJIO OTBETCTBEHHO
roCcynapCTBO~IIPpEINMECTBEHHUK

®yBelOMJIEeHUe O TlpaBolpeeMcTBeM 03HAWAET NPUMEHUTENBHO K MHOT'OCTOPOHHEMY
IOTOBOPY BCAKOe yBeJOMIEHHe B J60# GOPMyJIHPOBKE U IOL JOOGHM HAUMEHOBAHUEM,
LejaeMoe TOCYLapCTBOM~IPEEMHHKOM ¥ BHpaxaolee ero corjacre GHTbL CBA3AHHHM

3THM ZLOTOBOPOM;

YnonHOMOUMA® 03HAUAKNT HPUMEHUTENBHO K yBeILOMIEHUO O NPABONPEeMCTBE UIM K JHOGEM
IpyTUM yBeLOMIEHUSM, TpPeLyCMOTpeHHHM HacroAme# KouBeHnueii, JOKyMeHT, KOTODHH
HCXOJUT OT KOMIIETEHTHOI'O OpraHa TOCyLapcTBa U HOCPEICTBOM KOTOPOT'O OIHO HJIU
HEeCKOJIbKO JWI, Ha3HaAvYanTCA NpesCTaBJATH 3TO I'OCYyIJapCTBO B IeJfAX Iepeljaud 3TOoro

yBEIOMIEHUA O IIpaBOIIpeeMCTBe UJU, B 34BUCHMOCTH OT cJy4dasa, 3TOI'0C yBEIOMJIECHHSA;
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3)

n)

"parupuxauual PupuHaTue™ um "yrBepxienne® o3HauawT, B 3aBUCHMOCTH OT CJyuvad,
“Menmuii Takoe HaWMeHOBaHWe MeXIYHAapOJHHH aKT, NOCPEeACTBOM KOTOPOTO TOCYZapcCTBO
BHpaxXaeT B MeXIyHapoLHOM IJaHe CBOe corJjacue Ha o06A3aTeNbHOCThL NJIA HEero
LOTOBODAj;

"orosopka¥ osHavaeT OLHOCTOPOHHEE 3aABJEHHE B JOOH (POPMyJIHPOBKE MW HOL JOOHM
HauMEHOBAHMWEM, CIEeJaHHOe TOCYIapCTBOM IpH IIOANWCAHUHM, DPATHOPUKALNM, IPUHATHH
UJIM yTBEPHIEHUH JOTOBOPaA HJIM NPHCOELWHEHUM K HeMy, WJN IPU yBELOMJICHHH O
IpapoIpeeMCcTBe B OTHONEHWH JOT0BOpa, NOCPENCTBOM KOTOPOTO OHO XejaeT HCKJINUYMThL
MM HM3MEHHUTHb OPUINUYECKOe IelCcTBHEe ONpeleseHHHX INOJOXEeHH#t Jorosopa B HUX
OpUMEHEHHH K JaHHOMY TOCYyIapCTBY ;

®rorosapuBapmeeca rocylapcTeo® o3HauaeT rocyzapcTBO, KOTOPOE COTrJa&CHJIOCH Ha
06A3aTeJbHOCTL XLJA Hero ILOroBOpa, HE3aBHCHMO OT TOTO, BCTYIMI JM ILOTOBODP B
CHUIy HJU HerT;

YyuacTHUK!" O3HAUYaeT TOCyNapcTBO, KOTOPOE COTJACHIOCH HAa 06A3aTeNpHOCTDH ILIA
Hero JLOroeopa M JJd KOTOPOro JOTOBOP HAXOZUTCA B CHIe;

Hipyroe rocyzapCTBO~YyUYaCTHHKY o3HauaeT OO OTHOWEHUW K IOCYyLapCTBY—IpeeMHUKY
np6oro, IMOMHMO IOCYyJlapCTBa-INpelmeCTBEHHUKA, yUYaCTHHKA LOr0BOpa, HAXOLANETOCH

B CHJe B MOMEHT IpaBolIpeeMcTBAa IOCYJapCTB B OTHONEHWUW TEPPUTOPUH, ABJIALHeHCA
06bEeKTOM NIpaBONpPEEMCTBA TOCYLApPCTB;

"MeXIyHapoLHaA OPraHM3aLuAM 03HAUYAET MEeXIPaBUTEJLCTBEHHYD OPraHHU3alHb.

2, [lonoxenuna myHKTa 1, Kacawmuecsa ynorpebGleHus TepMuHOB B Hacrosame# KoHBeHuuu, He

3aTparuBapT yHOTpebGieHMA STUX TEPMHHOB WM 3HAUEHHH, KOTOpPHE MOTYyT OHTb HPUAAHH KM BO

BHyTpPEeHHEM Mpase JoGoro rocylapcTBa.

Cratesa 3

Cryuau, He Bxoasmye B chepy IpUMEHEHUS
Hacroameii KouBeHuuu

ToT PaKT, UTO HacToAmafg KouseHiua He IIPUMEHAETCA K IIOCHEICTBHAM IpaBOIpeeMCTBa

TOCyZapCTB B OTHONEHWU MEXIYHaPOILHHX COI‘JIaIIIeHHﬁ, 3aKJIOUEHHbIX MEeXAy rocylapCcTBaMld H

IPYyT¥ME CyObeKTaMil MeXIyHapoLHOTO NpaBa, WIH B OTHONEHHWM MEeXILYHapOIHHX CoTrJameHuil He

B nuchbMeHHOH ¢opMe, He 3aTparvBaeT:

a)

b)

NIPYMEHEHHA K TaKhM CIyuaAM JIOHX HOPM, H3JIOXSHHEX B HacTosmelt KouseHiuwm,

mox XeficTBMe KOTOPHX OHM NOIUENANT B CHJY MeXIyHapOLHOI'O IpaBa He3aBHCHUMO
oT Hacrosme#t KonpeHiuuu;

IpUMeHeHUs MeXIy TrocylapcTBaMy Hacrosme# KomBeHIMM K IIOCAENCTBMAM IPaBo—

[IPEEeMCTBa r'OCyZapCTB B OTHONEHUM MeXIYHAPOIHEX COTJameHu#, yuaCTHHKAMH

KOTODHX ABIANTCA TaKkXe Ipyrue Cy5’beKTbI MEXIyHapONHOT'O IlpaBa.



Crareg 4
JoroBopH, yupexIanmue MexIVHAPOLHHE OPraHM3aluM,

N, ,00rOBODH, TPUHATHE B paMKax Meﬁgygagognoﬁ
OpTraHu3aIHu

Hacrosmas KonBerlusa IPpHMEHAEeTCA K IIOCIeNCTBUAM IIpaBOIpeeMCTBa I'OCYyLapCTB B

OTHONEHUN §
a) ap6Or0 JOTOBOPA, ABIANMETOCA YUPEAMTEILHHM AKTOM MEXIYHAPOAHOH OopraHMzanuu,

6e3 ymepba XnaA mpaBui O IpuoGpEeTeHHMHM WIeHCTBa ¥ 6es ymepba IJA HHBX
COOTBETCTBYWIUX NpaBul HaHHON opranusamuu;
b) a1060T0 ZOroBOpa, NPUHATOrO B PaMKaX MexLyHapoXHOo# oprammsanuu, 6e3 ymepba

IJ1A COOTBETCTBYHNMUX IIPaBUR IaHHOU OPraHu3anyl .

Crarea 5

0643aTeJbCTBa, MMEDIME CUJIY Ha OCHOBAHMY MEeXIVHADPOILHOI'O IIpaBa
He3aBHCHMO OT JOI'OBODE

ToT $aKT, UTO IZOTOBOP HE CUMTAETCA HAXOIAMMMCA B CHJE€ B OTHONEHMH KAKOTO-JIHOO
rocyZepcTBa B CUAYy IOpHMeHeHUA Hacrosmel KomBewmun, Hu B Koelt Mepe He zaTparwmsaer
06438HHOCTH BTOr0 I'OCYNAPCTBa BHIOJHATHL J6oe 3amHCaEHOE B JOroBOope 0683aTeabCTBO,

KOTOpOoe HMeeT CUIYy HLJA Hero B COOTBETCTBHU C MeXIyBapOoIHHM NIPABOM HE3ABHCUMO OT

HOTOBOPAa.

Crareg 6

Cayuay npaBonpeeMCTBA LOCYISDCTB,
moanagapmue mox meticreue nHacrosameli Honsenmunm

Hacrosman KOHBeHIMA LpUMEHAETCA TOJBKO K NOCHELCTBHUAM IPABOIPEEMCTBA IOCYLAPCTB,
KOTOpPOE OCYHECTBJAAETCA B COOTBETCTBHH C MEXLYHAPOLHHM TIPABOM M, B OCOGEHHOCTH, B

COOTBETCTBHH C HOPUHNUIAMH MEXIYHAPOLHOI'0O IpaBa, BOMJIOMEHHEMHM B YcTaBe OpraHusanuy

O6bexuuenuanx Hamuii,

Crarpa 7
IlpuMenenue uacrosamel HoHBeHIIMYM BO BPEMEHHM

1. Bes ymep6a AnjiA DpUMEHEHHH JOOHX HOPM, H3JOEEHHHX B Hacroameil Konpenmum, mox peficTsme
KOTOPHX NoAnazaiu 6 IOCAECILCTBUA IPABONPEEMCTBA I'OCYXAPCTB B CHIY MeXIYHAPOJHOrO IpaBa
HeszaBucuMo oT KouBeunmuu, Hacroamas KoHBeHOuUs ODpuMeHASTCHA HCKINYHUTEABHO B OTHONEHUH

nopaBonpeeMCcTBa rocynapcTs, KOTOpO€ HACTYIHUJAO IIOCHE €€ BCTYIJICHHA B CHUNYy, €CJIH He JOCTHr-

HyT& HH8A JNOI'OBOPEHHOCTE,



2e FocyxapCTBb—npeeuunx MOXET B MOMEHT BHDAXCHUA CBOEro corjacuf OHTb CBA38HHBM HaCTO—
ame#t KommBennuei#t uau B mobSoff mociexywmuii MOMeHT cjrenaTh 3afBJCHHE, UTO OHO OyAET NTPHUMEHATH
ee NOJOREHMA K CBOEMy COOGCTBEHHOMy IIpaBONPEEMCTBY I'OCYLapCTB, HACTYIWBIEMy 1O BCTYIJICHUA
HacToame#i KonBeHnun B CUIy, B CBOMX B3AHMOOTHONEHHAX C JIOOGLHM LPYTUM JLOT OBAPHUBANLUMCH
ToCyZapCTBOM HJH C JOOHM IXPYTHM I'OCYyLaApPCTBOM-yuacTHUKOM KoHBeHIuM, KOTOpOE CHeJaeT 3agBJe-—
HUEe O CBOEM COlJaCHM C YKA3aHHHM 38ABJEHHEM 3TOTO I'OCyLapCTBa-IpPEeEeMHHUKa, C maTe BCTyN-
Jeuus KoHBeHIUM B CHJIY MeXZy COCyZapCTBaMH, CHEJaBIUMH 3aABJEHUA, WUIN C JaThH 38ABICHUA

0 corjacuum — B 3aBHCHUMOCTHM OT TOro, Kakad U3 HUX fABJIAeTCA 6Gojee No3iHeil, — MOJOXEHUA
Hacrosme#i KonseHuuu OyLyT NPHMEHATHCA K IOCAELCTBUAM IIPABOIPEEMCTBA OCYLApCTB C MOMEHTA

3TOr'O NPaBOIPEEMCTBA TOCYU&PCTB,

3. TocyzapcTBO-IpEeeMHHK MOXET B MOMEHT INOAIMCAHMA Hacrosmel KoHBeHIMM WUIAM B MOMEHT
BHPAXEHUA CBOEro COorjacud OHTb CBABAHHHM €b cJejaTh 3aABJIeHHEe, UTO OHO OyAET BPEMEHHO
NpUMEHATh €€ IOJOXCHUA K CBOEMy COGCTBEHHOMy NPaBOIPEEMCTBY I'OCYLapCTB, HACTYNHUBEEMY IO
BCTynJeHHA Hacroameil KomBennuu B cuiy, B CBOHX B38MMOOTHONEHUAX C JHoObM ALPYLHMM LOrOBapH—
BapOUMCA HJIX OOLIMCABIHM €e TOCYJapCTBOM, KOTOpOe CAeJaeT 3aABJIEeHME O CBOEM COI'Jacuu ¢
YKa3aHHHM 3aABJICHUEM BTOT0 I'OCYyZapCTBa-IPEeeMHMKE; C LATH TaKOro BafABJEHUA O COrJACHM
monoReHuA Hacrosme# KowBennmum 6yILyT NpPUMEHATHCHA BPEMEHHO K IIOCJIEJCTBUAM IIPABONDPEEMCTBA
TOCYEapCTB BO B3&HMOOTHOWEHHMAX MEXILY STHUMHU JBYMA TOCYZapCTBaMH C MOMEHTa 3TOI'0 IPABONpPEEM—

cTBa roCyLapcTB,

4, 3aABNEHUA B COOTBETCTBUM C NYHKTAMH 2 WAH 3 LOJXHH COLEPXATHCA B HHCbMEHHHIX yBELOM-—
JIeHUAX, HANpPaBJIAEMHX [LENO3UTAPUD, KOTOpui O6yzeT MHPOPMHPOBATE YUACTHUKOB HacTosamel# KouBen-
OUH ¥ rocyzapcrsa, UMebmue NPABO CTATh €€ YyJYaCTHHKAMHU, 00 YKa3aHHHX yBELOMJIECHUAX H 06 HX

COepRAHUH,

Craresa 8

CorjameHus o Iepexone RO OBOPHBIX 06A3aTEIbCTB_ WMJIN opas

TOCyInapCTBa—-IpPeNHeCTBEHHMKA K IOCYyRapCTBY-—IIPEeMHUKY

1. O6asaTeaprcTBa HAM OpaBa roCylapcTBa-IpejmeCTBEHHMKA IO LOr0BOPaM, HAXOLUBHIUMCHA

B CHJe B OTHONEHMM NAHHOK TEppUTOPMM B MOMEHT IIP&BOIpPEEeMCTBa T'OCyLapCTB, HE CTAHOBATCHA
06A3aTeAbCTBAMU HJH IIpaBaMH T'OCYAapCTBa~ODEE€MHUKA 10 OTHONEHMIO K JPYTHM TOCyLapCTBaM—
yYaCTHMK&SM TaKMX LOUOBOPOB B CHJIY MUCKJIOUMTEJbHO TOTO (akTa, 4TO 9TO I'OCYLapCTBO-IIpel—
MEeCTBEHHUK ¥ rOCyZapCTBO-IPEEMHYK 3aKJOUKIM COTJaleHHe O IepPexone TaKuxXx 06A3aTelbCTB

WIM Op8B K I'OCYLapCTBY-IIPEEMHUKY o

2. HezaBuCHMO OT 3aKJOYEHUA TAKOI'O COTJaleHUA IOCAEeACTBUA OpaBoIpeeMCTBa rocynapcTs
oo xorosopaM, HaXOZWBHHMCA B CuJe B MOMEHT NpaBOOpeeMCTBa I'OCynapCTB B OTHOMNEHWM BbHIE—

yuomMaeyTO# TeppuTOpUM, PEeryJaMpYyOTCA HacTosamel Koxmenmueii,



Crarea 9

OgHOCTOQOHHee 3aABJieHVe rocynapcTBa-IpeeMHUKA
Q_JOoroeopax rocyzapcrpa-ipenmecTBeHHUKA

1. OfasarerscTBa WIM UpaBa IO JOTOBOPAM, HAXOZUBNKMCA B CHJe B OTHOMEHMH JNAHHOR
TEPPUTOPHY B MOMEHT IDPAaBONPEEMCTBA IOCYZADPCTHB, HE CTAHOBATCA OGA3ATENbCTBAMM WJIK IPABAMU
POCYLAPCTRA-IIDEEMHENKA MIH JPYTHX TOCYAapCTB-yWACTHMKOB BTHX AOT'OBOPOB B CHIY MCKIOUK-
TeNBHO TOTO akTa, UTO 2TO IOCYAAPCTBO-IPEEMHMK CAEJANO0 OXHOCTOPOHHEE 3AABICHHE O COXpa-

HEHKH B CHJIE YKa3aHHHX LOrOBOPOB B OTHOMEHUM cBoelt Teppuropmu,

2, B sToM cayuae TOCREXCTBHA NpPABOTpPEEMCTBA TOCYRAPCTE IO JOTOBOPAM, HAXOXUBMUMCA
B Culle B OTHOWMEHMH BHNECYKA3AHHO! TEpPpHTOPHM B MOMEHT IPABONPEEMCTBA TOCYAAPCTB, peryin—

pywrca Hacroameil Koupernnuei,

Crares 10
OrOBOPH, IpeXyCMATpHBADMNE YYACTHE
rocysapcTBa-nIpeeMHUKA
1. Korgza moromop mpeAycMaTpuBaeT, UTO B CAyuae IpPaBONPEeEeMCTBA TOCYAAPCTB TOCYRAPCTBY-
NPEeEeMHUKY IPEeNOCTABIASTCH BOSMOXHOCTH CHUTATH ceGA YUACTHHKOM 3TOT'0 JOI'OBOPA, OHO MOXET
YBEIOMHUTE O CBOEM IpPABONpEeeMCTBE B OTHONEHMH 3TOrO LOTOBOPA B COOTBETCTBHM C €ro MOJOXE-

HUAMKA MAM, OPH OTCYTCTBHM TAQKOBHX, B COOTBETCTBHH C INOJOXEHHAMH Bacroameht KOHBGHHHH.

2, Ecau morosop mpexycmarpuBaeT, UTO B CAyuSe NPABONPEEMCTBA T'OCYRAPCTE TOCYXAapCTBO-
OpPeeMHUK 6yLeT CUMTATHCA YUACTHUKOM 3TOr'O JOroBOpa, TO 3TO UOJOXEHHe HpHOGpeTaeT Cuiy
TOJNBKO TOTPZA, KOIZa 3TO IOCYAAPCTBO-IPEEMHMK SBCTBEHHO B NMChbMeHHOH (opMe BHpPA3UT Ha

370 CBOe COoriacue,

3. B cxzyuvasx, noznagoomux noj Zelicrsue myHxkToB | mam 2, rocyaapcTBO-IPEEMHHMK, KOTOpOeE
YCTEHOBHJIO CBOE COrJacHe CTaTh YYaCTHHKOM KOTOBOpA, CUHTAETCA TAKOBHM C MOMEHT& IpABO-
IpeeMCTBa FOCYIAPCTB, €CJAM JOrOBOP He IPEeRyCMATPHBHSET HHOrO HMAM €CAM He ROCTUTHYTa UHAA

AOTOBOPEHHOCTE

Cratpa 11
Pexumu rpanunn
lpasonpeeMcTBO TOCYAapCcTB Kak TAKOBOE He 3aTparuBaeT:
a) CPAHUI, YCTAHOBJEHHHX JOTOBOPOM; HAH

b) 0643aTEeNLCTB ¥ UPAB, YCTAHOBJEHHHX KOTOBOPOM ¥ OTHOCAWMMXCH X PEXMMY T DAHWIH.



3.

Cratesa 12

I'Me TEPPUTOPHAJDLHEE PEeXHUMH

HpaaonpeeMCTBo roCyzZapCTB KakK TAKOBOE€ He 3aTparusaerT:

a)

b)

06434TENbCTB, KaCaOMUXCHA HOJb30BaHUA J0b0# Teppuropmei#t MIM OrpaHHUEHHM B
OTHOWEHWH IOJB30BAHHA €0, YCTAHOBJEHHHX JLOTOBOPOM B HOJBL3Y KA KOR-IUE0
TEePPUTOPUM MHOCTPAHHOT'O TroCylapcTBa M PacCMaTPHUBREMHX KaK HeOTHEMIEMO
OTHOCAMMECHA K YKa3aHHHEM TEPPHTODHAM;

npaB, YCTAHOBJEHHHX IOTOBOPOM B IOJb3y KAKOH-NMOO TEPPUTOPHMH M KACAKMUXCSH
TNOJBb30BAHUA MJIM Or'pPaHMUeHu#t B OTHONEHWM HOJb30BAHMA JDOOHK Teppuropueit
HHOCTPAHHOT'O roCyZapcTBa ¥ PacCMATPUBAEMHX KaK HEOTHEMJIEMO OTHOCAmMUECHA K

YKa3aHHEM TEepPUTOPHUAM.

HpaaonpeeMCTBo TOCyZapCTB KaK TAKOBO€ HE€ 3aTparupaer:

a)

o6a3aTenpCTB, KacabmUXCA HOJL30BAHUA JOGOK TeppuTopHe#l MAM OrpaHMUEHHH B
OTHONEHUH HOJBL30BAHUA €D, YCTAHOBJAEHHHX JOTOBOPOM B IOJb3Y I'PYIIH I'OCYAapCTB
HJIY BCeX TrocylapCTB ¥ PaCCMATPUBEEMHX KaK HEOTBHEMAEMO OTHocAmuecHa K aToH
TEepPUTODHH;

npas, YyCTAHOBJEHHHX JOrOBOPOM B IOJb3y IPyUINH TOCYJaPCTB HMJH BCEX I'OCyIZapcCTB
M KacawnmuXCAd OOJb30BA&HMA JNNOOHY TeppuTOopHeld HJIM OrpaHUYeHHM# B OTHONEHHH

IOJB30BAHMA €KX U PAaCCMarTpUBaeMHX K&K HEOTBEeMJIEeMO OTHOCAmMEeCAa K sTo# TEPPUTOPHHA .

Honoxenus HacTosAme#l cTaTby He IPHUMEHADTCA K JOTOBOPHHM 06GA3aTEJBCTBAM I'OCYyLepCTBA-

npelmecTBEHHUKA, NPeIyCMAaTPUBADIUM yUpPEeXIEHHEe WHOCTPAHHHX BOSHHHX 643 H& TEDPPUTOPHH,

aAsJAvme#ca 06BEKTOM IpaBoIpeeMcTBa IOCYyZapCTB.

Crarea 13

Hacroamaa KouBeHmusa M HeoTheMieMuil CyBepEHHTET
Hall eCTECTBEHHHMH GOTaTCTBAMH M _pPecypcamu

Huuto B Hacroame# KoHBeHUIWM He 3aTparMBaeT HIPUHNUIOB MeXAYHAPOLHOTO IpaBa,

YTBepPRIADIHX HeOThbeMJIeMui CyBepeHATeT KaXAOor'0 Hapola ¥ KaxIoro rocymapcTsa Han

CBOMMH €CTECTBEHHHMM OOraTCTBaMH U PeCypCaMHU.

Crarea 14

Boopoch, kacawmuecs JeCcTBUTEILHOCTH JIOTOBOPAa

Huuto B Hacroame#t KoHBeHnmmu He JOJXHO PAacCMaTpPUBATLCHA Kak Ipejpemapmee B KAKOM O

TO HM OHJIO OTHOmEHHMM Joboft Bompoc, xacavmuiica IeHCTBHTENLHOCTH KAKOTO—Jaub0 ZOTOBOPA.



UACTE II

ITPABOITPEEMCTBO B OTHOMEHVM YACTH TEPPATOPMH

Crateg 15
[IpapoopeeMCTBO B _OTHOWEHHM UYACTH TEPPUTODUH

Korpa uacTb TeppuTOpPMM rocyZapcTBa HIM Kaxkadg-Jub0 TeppUTOPUA, 3& MeXIyHapOLHHE
OTHOmMEHMA KOTOpo#f rocyiapcTBo HECET OTBETCTBEHHOCTh M KOTOpad He ABJAAETCA UACTHD €ero
TePPUTOPUM, CTSHOBHTCH YACTLD TEPPUTOPUH XPYI'oro TOCYZAPCTBA:
a) LOTOBOPH rocCylapcTBa-NpelilleCTBEeHHUKA YTPAuHBADT CHIYy B OTHOMEHNH TEPPHUTODHH,
ABaAnme#icA O6GBEKTOM NPABOINDPEEMCTBA I'OCYRaPCTB, C MOMEHTA NPaBOIPEEeMCTBA; u

b) AOTOBODH roOCyJapCTBa-IpeeMHUKa IPpHOGpeTawT CHIYy B OTHONMEHMH TEPPHUTODHH,
asasomeiica 06HeKTOM IHpaBOIpEeeMCTBAa TOCYEapCTB, C MOMEHTA NPaBONPEEeMCTBA
rocyzapcTB, 38 HCKJIDUCHHEM TEX CJayuaeB, KOTZa H3 JOU0BOp& /BCTBYET HJIAH HHEM
06paszoM YCTAHOBJIEHO, UTO HPHUMEHEHHe 3TOr'0 KOTOBOpPA K JaHHOM Teppuropuu OHXO
6H HeCOBMECTHMO C OOBEKTOM ¥ HEeJAMHM 3TOrI'0 JOrOBOPA HMIKX KOPEHHRM o6pas’oM

H3MEHHIO OH yCcJoBHA ero jgelficTaud.

YACTH ITI

HOBHE HE3ABUCHMHE I'OCYJAPCTBA

PA3JEN 1: OEIEE ITPABAIO

Crareag 16

HOIOKGHE@ B OTHOmDEHUH ITOI'OBOPOB
rocygapcrea~npeilmeCTBEHHUKA

HoBoe HesaBHCHMOE TOCYIapCTBO He OGA38HO COXPaHATh B CHIe KaKoi-au6o JOTOBOP HIM
CTAHOBUTHCA €r0 YyYACTHHKOM B CHJIYy HCKIOUUTEJBHO TOT'O $akTa, WTO B MOMEHT IpaBOIpeeMCTBa
rocyZapCcTB 9TOT JOTOBOP OHA B CHJe B OTHONEHMH TEPPUTODPUH, ABAALMERCA OOBEKTOM

opaBoOpeeMCTBa ToCynapCTB.



PABIEN 2: MHOTOCTOPOHHUE JOT'0OBOPH

Crares 17

YuacTue B AoroBopax, HaXOXMBIWXCA B _CHJE
B_MOMEHT npasolpeeMcTBa ToCynapCTs

1. C HCKINUeHHAMHM, NPELYCMOTDEHHHMM IYHKTaMy 2 M 3, HOBOEe HE3aBHCHMOe TOCYLap TBO
MOXeT IIyTeM YBeAOMIEeHMA O IPaBONPEeeMCTBE yCTAHOBHTH CBO# CTATYC B KauecTBE YUACTHMKZ
AO6Oro MHOTOCTOPOHHETO JOTOBOpa, KOTODH B MOMEHT NpABONPEEMCTBA IOCYNapCTB HAXOIWICA B

Cule B OTHONEHMN TEPPUTOPHHM, ABIADmei#cA OGHLEKTOM MPaBONPEEMCTBA I'OCYABPCTB.

2. IDyuxr 1 He IDpUMEHAETCH, €CiIM M3 JOTOBOpAa ABCTBYeT MJIH MHHM 06pasoM YCTQHOBIEHO,
UTO IPEMEHEHHE ITOTrO JOTOBOPA B OTHONEHWY HOBOT'O HE38BHCHMOI'O rocyXapcTsa Owio 6H
HECOBMECTHMO C OGBEKTOM H IeJAMH 3TOTO AOTOBOPA MIM KOPCHHHM O6pa30M H3MEHMJIO O

ycaoeus ero geficrsua.

3. Ecau us nonoxenuft Zorosopa WIM M3 OrPEHMHUYEHHOrO UHCAA YWACTBOBABNMX B IIE€PErOBOPEX
TOCYZapCTB U U3 o6bexTa M melelt goroBopa clexyeT, UTO yUaACTHEe B 9TOM JOroBOpe JKW60TO
ApPyroro rocyzapcrsa TpeGyeT COrlIacHA BCEX ero YUacCTHMKOB, HOBOE HE34BHCHMOE rOCYLapcTRO
MOXeT YCTaHOBMTH CBOH# CTaTyc B KaueCTBe yUACTHUKA 3TOr0 JOrOBOPAa TONBKO HIDH HAIMWMH

TaxKoro corjgacus.

Cratpg 18

YuacTue B Jorosopax, He BCTYHOWBEEX B CHJIY
K _MOMeHTYy npabBonpeeMcTBa IocyiapCTB

1. C MCKIDUYEeHMAMH, NPeAyCMOTDEeHHHMHM IyHKTaMu 3 u 4, HOBOE He3aBHCHMMOe TOCYAapCTBO MOXeT
OyTeM yBeAOMIEHHMS O UPaBONPEEeMCTBE YCTAHOBHThL CBOH CTATyC B KaveCTBe JOTOBAPUBAKNMErOCH
rocynapCTBa MHOIOCTOPOHHEro JOToBOpA, KOTOPHH# He BCTYOMN B CHIY, €CAM B MOMEHT
NpaBoONpeeMcTBa roCcyIapcTB I'oCyAapcTBO-OPEeANECTBEHHUK ABJIAJIOCH LOrOBapUBaDLMHUMCH

rocynapCTBOM B OTHOULECHHH TePPHTODHH, apagoneics 06bEKTOM OpPA&BONPEEMCTBE TOCYAADCTBe

2. C UCKJIHOYCHHAMM, NPEZYCMOTPEHHHMHM IyHKTamMi 3 ¥ 4, HOBOE He3aBHCHMOE I'OCYZAPCTBO MOXET
nyTeM yBeIOMICHMA O IPABONPEEMCTBE YCTAHOBMUTH CBOR CTaTyCc B KauecTBe yuaCTHHKA

MHOT'OCTOPOHHEr0 JOroBOpa, KOTOPHHA BCTYIMA B CHJIY LOCJIE MOMEHTA NpaBOIpeeMCTBa TOCYZapCTB,
ecJH B MOMEHT HOpPABOMPEEeMCTBAa I'OCYLAPCTB IOCYyJapCTBO~OpelNEeCTBEHHHK ABJAJIOCH LOI0OBapHBAD-

MUMCH TOCYRapCTBOM B OTHONEHMM TEDPHUTOPHHM, ABJIANMENCA O6BEKTOM IpPaBOUNpEEeMCTBA I'OCYIapCTB.

3. IlysxTet 1 ¥ 2 He OPUMEHADTCH, €CJHX M3 JOroBOpa ABCTByeT MJXM HHHM 06D43OM yCTAHOBIEHO,
YTO NpHMEHeHHe 3TOr¢ JOroBopa B OTHONEHHMHM HOBOTO He3aBHCHMOTO rocylapcrsa OHiO Onl
HECOBMECTHMO C OOBEKTOM ¥ IeJAMH 3TOro JOroBOPA MM KOPEHHHM 06pasoM U3MEHMNO OH YCIOBHA

ero geitcreuf.
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4, Ecam m3 nojoxeHuil orosBopa MIM K3 OIPAHHUEHHOTO 4YHUCJa yUACTBOBABINHUX B NEPErOBOpPaxX
TOCYIapCTB U W3 OO6BEKTa ¥ leJei JoroBopa clelyeT, UTO yuyacTHE B 3TOM JLOTOBOpe JO60OTrO
Ipyroro rocyjapcrsa TpefyeT corlacua BCeX €ro yYaCTHHKOB WJIM BCeX JOI0OBApPHBANNAXCH
rocyJlapcTB, HOBOe HE34BHCHMOE roCyJapCTBO MOXET yCTAHOBHThL CBO# cTaryc B KauecTBe
IOTOBapUBabLEerocA IOCYylapCTBa UM y4YaCTHUKA aToro'norosopa TOABKO NIPH HAJUYMHA TaKOro

corJjacud,.

5e Korrma LOrOBOD IpelyCcMaTpuBaeT, YTO JJA BCTYIJEHWA €TI0 B CUIY Heof6X0ZUMO HaJHune
ONIIPEeNEeJIEHHOI'0 uycja JOroBapuBamUXCA TOCylapCTB, HOBOE He3aBHCHMOE I'oCyiapcTsBo, KOoTOpOE
ycTaHapauBaeT B COOTBETCTBHU C IIYHKTOM 1 ceo#t CTaTyC B KaueCTBe IOTI0OBApHBAKNMEIrOCH
rocyrapcTsa JAaHHOIro IOroopa, paccMarTpuBaeTcAa LA nexaei YKa3aHHOT'0 TOJOXEeHHUA KaK
LoroBapusammeecda FocyﬂapCTBO} 38 HCKJIOUEeHHEeM cJyuaeB, KOorJa VHOe HaMepeHHWe ABCTBYyeT U3

JLAaHHOTO JIOrOBOPa HJIM YCTAHOBIEHO WHHM 06DpasoM,

Craresa 19

yuacTye B IOrOBOPAX, HNOINMCAHHHX I'OCYILapPCTBOM-IDPEANECTBEHHUKOM
oo CJHIOBHMEM PATHOUKAHNHM, NPUMHATHA HJU YTBE CHUA

1. C MCKIOUEHUMAMH, OPELYCMOTPEHHHMM NyHKTaMy 3 ¥ 4, ecaM JO MOMEHTa IPaBOINpPEEeMCTBa
rocyZapcTB roCyLapCTBO-IpEeNNeCTBEHHUK NOZNUCANO MHOI'OCTOPOHHUH ITOTOBOD O YCJIOBUSM
paruduKalny, nanATua UN¥ YTBEPKIEHMA ¥ IIPY DTOM BHPAa3MIO HaMEDEHHUE pACIpPOCTPAHUTHL BTOT
JOTOBOpP HA& TEPPHUTOPHN, ABIANMYICA OOBEKTOM NpPaBOIpPEEMCTBA IOCYZapcTB, TO HOBOE HE3ABUCHUMOE
rocynapcTBO MOXEeT PpaTHOUIMPOBATE, IPUHATE MIM YTBEDIUTE BTOT JOTOBOP, KaK €CAM OH OHO

ero NOAIHCAJO CaMO, X TEM CAMEM OHO MOXET CTATH JLOTOBADMBAWMUMCH TOCYLAPCTBOM HUJAU yUACT=—

HHKOM 3TOr'0C ZOT0BODA.

2. B measx nyuxra 1, ecru uHOe HaMepeHHe He SBCTBYET M3 IOJOXECHH# ZOTrOBOpa WIH HE
YCTAHOBJEHO MHHM 06pa3oM, NOIIMCAHHE TOCYLapCTBOM—IPEINECTBEHHHKOM ILOTOBOPA PACCMATpU—
BAETCA K&K BHpPAXEHMEe er0 HAMEPEeHHUA PACOPOCTPEHHUTH 3TOT IOTOBOP HAa BCK TEPPHTOPHD, 34

MEeXINyHAPOAHEE OTHOMEHUA KOTOpOﬁ roCyzapCTBO~-IPEeIMECTBEHHUK HECJO OTBETCTBEHHOCThe

3. [lyuxr 1 He npuMengercA, €CIM M3 IZOrOBOpa ABCTBYET WIM HHEM 06pasoM yCTAHOBJIEHO,
UTO NPUMEHEHWE 3TOTO LOTOBOPA B OTHOMEHHM HOBOI'O HE38BMCHUMOTO FOCYLApCTBa OBJIO 6H HECOB-
MECTUMO C OGBEKTOM ¥ HEJAMU BTOT'O JLOTOBOPA MIM KOPEHHHM 06pa3’oM WM3MEHHJIO Ob YCJIOBUA €rO0

IefictBuda,

4, HKorpa uz mosnoxeHH#i ZOroBOpa MJAM K3 OTPAHMUEHHOT'O UMCJA YUaACTBOBABIUX B II€PETOBOPAX
TocyzapcTB ¥ M3 o0beKTa u Hejell moromopa clelyeT, UTO ydYacTHE B STOM JOroBope JGOro
EPyTOro rocylapcTBa TpeGyeT COrJacHA BCEeX €ro yYaCTHHKOB WIM BCEX JOrOBAPUBAVMUXCA I'OCYy-
IapCTB, HOBOE HE3aBHCHMOE T'OCYLAPCTBO MORET CTATb JOTOBAPUBALMUMCH TI'OCYLADPCTBOM MJIU yUACT-

HHKOM 3TOro IJOoroeopa TOJBKO HPH HaJHUHH TAaKOr'o COrJacCHf.

"



Cratps 20
OroBopku

1. Korza HOBOe He3aBHCHMOE TOCYZADPCTBO YCTAHABAMBAEET CBOJ CTATYC B XAaueCTBE JOrOB&—
puBapmerocd rocylapcTBa HAH YyUQCTHHKE MHOTOCTOPOHHEroO LOroBOpa IOCPEeICTBOM YBEJOMICHHUA

0 IpaBONpEEeMCTBE B COOTBETCTBHHM CO cTaTbAMM 17 uam 18, OHO paccMarpuBaeTCA K&K COXpAHMD-
mee JHOOYD OrOBOPKY K 3TOMy JOI'OBODY, KoTopad GHia XeficTBHTeIbHOH B MOMEHT IPABONPEEMCTBA
TOCyLapCTB B OTHONEHHH TEPPUTOPHH, ABAAwmelicA 06BEKTOM HpaBOIpeeMCTBa T'OCYL&PCTE, 34
HCKJINYEHUEM TeX CAyvuaeB, Korga, lejas yBeLOMJICHME O IPABOUPEEMCTBE, OHO BHPAXAET IPOTHBO-
MOJORHOE HaMeDPeHHe HIM QOPMyAMPyeT OTOBOPKY, OTHOCANMyWCA K TOMy Xe BONPOCY, UTO M BhmE—

yKasaHHAA OTOBODKA,

2, Jlerag yBeLOMIC€HNE O NpaABOIPEEMCTBE, YCTAHABIUBADIEE €T0 CTATYyC B KAUECTBe LOTOBapH-
BAPNErocs rOCYLapCTBa MJM YUYACTHYKA MHOTOCTODOHHEI'O LOTOBOPA B COOTBETCTBHMH CO CTaThaMu 17
uax 18, HOBOe HE3aBHCHMOE TOCYZapCTBO MOxXeT CHOPMYyJUPOBATH JHOOYW OTOBOPKY, KpoMe Taxoi,
KOTOpaf MCKJOUYACTCA DOJOXCHMAMH IOJOYHKTOB "a", "b" mum "c" craTeu 19 BeHCKO# KOHBEHIHM

0 IpaBe MexIyHapOXHHX INOTOBOPOB.

3. B cayuae, xorjza HOBOE HE38BHCHMOE IOCYAapCTBO (OPMyJHDyeT KaKyH-AHG0 OrOBOPKY
B COOTBETCTBHH C IYHKTOM 2, IpaBula, M3JORCHHHE B CTaThax 20-23 BeHCKOH KOHBEH—

OMH O IpaBe MeXIAYHapPOIHBIX NOIOBOPOB, HPHMEHAKITCA B OTHONEHHUH 9TOMH OT OBODKH,

Crateg 21

Coraacue Ha 06434TEJBHOCTHL YaCTHU JOroBopa
¥ BHOOD Pa3JMUHBX IOJOXEHHH

1. llexaa yBeIOMJeHHME O NPABONPEEMCTBE B COOTBETCTBUM cO cTarbaMu 17 uam 18, ycranasiu-
Bapmee €ro CTaTyCc B KaueCTBe JNOTOBE&pUBADMErOCH TOCYLAPCTBA HJIM yYACTHHKE MHOT OCTOPOHHETO
IOrO0BOpPa, HOBOE HEB3ABHCHMOE TOCYL&PCTBO MOXET ~ ©CJIH 9TO ILONYCKaeTCA LOTOBOPOM — BHPA3HUTH
cBOe corijacue Ha OOA3aTeJbHOCTh HJA Hero JHUllb YaCTH LOUOBOP& HIM CHEJATH BHOOD MEXLY
PABJKUHHMA €r0 IOJOKCHHAMH B COOTBETCTBHM C HM3JIOREHHHMH B HSTOM JOTOBODE YCJIOBMAMU BHpaxe-

HMA TAKOI'0O COrJasacCHid HJIY OPOH3BOLCTBA TaKOIo Bm6opa.

2. HoBoe HezaBHCHMOe I'OCyZLapCTBO MOXET TaKXe OCYMECTBJATh HA TeX Xe YCJIOBHAX, UTO H
Lpyrve yuacTHUKM HJH NOTOBApHBALMUECHA TOCYLapcTBa, Joboe IPEeLyCMOTPEHHOE B JOTOBOPE IpPaBoO
SHHYJAUPOBATH HMJX H3MEHHTE JpOOe BHpaREeHHOE UM CaMMM WJIM TOCYLapCTBOM-IpelmeCTBEHHHKOM
coraacue B OTHONMEHMM TEPPUTOPUH, fABaAbmeiicA o6beKTOM NIpaBOIPEEeMCTBA TI'OCYLZapCTB, HIH

CrelaHHHA MM CAMHM HJIHM T'OCYLAapCTBOM-IIPELNECTBEHHUKOM BHOOD B OTHONEHUHM TAKOH TEPPUTOPHU,

3. Ecxu HOBOE HesaBHCHMOe I'OCYLZaPCTBO B COOTBETCTBMH C IIYHKTOM | He BHpaxgaeT CBOErO
corjacug WJIM He jgejaeT BHOOpa, MIM, B COOTBETCTBHMH C OYHKTOM 2, He AHHYJAHUDYET U He
H3MEHSEeT CoTJacue rocyLapcTBa-NpelNeCTBEeHHUKA M He AHHYJIUDyeT U He M3MeHAEeT BHOOD

rocygapcrea-npeijmeCTBeHHHKa, OHO 6yneT paccMaTprBaATECA KaK COXpasHAnmee:
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a) coriacue ToCyZapCTBa-NpPeANECTBEHHHKA B COOTBETCTBUM C JOTOBOPOM HA 06A3aTelb-
HOCTb B OTHONEHHMH TEPPUTOPUH, fABAfHMeiica O6GBLEKTOM NPABONPEEMCTBA TOCYRAPCTE,
JUNE YACTH 3TOTO AOTOBOPA;  MAM

b) Bu6OpP, CAeJaEHHE rOCYRAPCTBOM-IPEXNECTBEHHMKOM B COOTBETCTBHH C JOTOBOPOM
MexXy PA3JMUHHMM ero IOJOXMEeHMAMM IDM IPUMEHEHHHM 3TOr0 AOr0BOPAa B OTHOMEHMH

TeppuTOpHM, ABAADEME#cA 0GBEKTOM NpPABONPEeMCTBa TOCYAADPCTB,.

Crareq 22
YBelomieHMe O IpasonpeeMcTBe

1. YBenoMmnemne o opaBonpeeMCcTBe B OTHONMEHHM MHOTI'OCTOPOHHEro JOorosopa B COOTBEeTCTBHH

co crareamu 17 mau 18 menaerca B muchMeHHO#t dopme.

2. Ecnu ypenoMieHMe O HpaBONpPEeeMCTBE He MOIMMCAHO riaaBo#t rocyzapcrsa, raapofft npasu=—
TeABCTBE WIM MUHMCTDPOM WHOCTPAHHBIX Jel, TO IPeICTABUTEND TOCYZAPCTBE, IIepeanmeMy ITO

yBegoOMIeBrMe, MOKEeT OriTH NPeRIOKEHO NPeXCTaBUTHh HOJHOMOUUA.

3. Bcam ZoroBopoM He NpelyCcMATPUBAETCA HHOEe, TO YBEILOMIEHHME O IIDABONDPEEMCTBRE:
a) IPpENPOBOXKAETCA HOBHM HE3ABHCHMHM IOCYRAPCTBOM LENOBUTADUD MIH, €CIM HET
Ielo3uTapua, YUACTHUKAM MIM IOTOBaPMBAOMUMCA rocCyjapcrBaM;
b) cuMTaeTcs CHENAHHHM HOBHM HE3aBMCHMEM TOCYIAPCTBOM C MOMEHTA HOJIYHEHHSA €ro
Jelo3UTApHeM WIH, eCJd HeT LEeNO3HUTAPUA, C MOMEHTA NMOAYWEeHHA ero BCeMH
YUaCTHAKAMY MIH, B 3aBUCHMOCTH OT CIy4as, BCEMM JOI'0BapHBAOMUMUCA

rocyzapcTBaMi .

4, Tyuxr 3 He saTparHBaeT KaKoW-viM60 OGH3AHHOCTH JENO3UTAPHA, YCTAHOBIEHHOH ZOTOBOpOM
KIM yCTAHOBAEHHON WMHEM 06pa3oM, MHPOPMAPOBATH YWACTHMKOB MJIK AOTOBAPHBANNMUECA TOCYy-
ZapcTBa 06 YBeZOMIEHWH O IPABONPEEMCTBE MIM O JKNOGOM CBA3BAHHOM C HMM COOGEMEHMM, CAEJaHHOM

HOBEIM He3aBHCHMEIM I'OCYHZaPCTBOM.

5. C yueroM monoxeHu#f NAHHOTO JOTOBOpa YBeLOMIEHHE O UPABOIPEEeMCTBE MIM CBA3aHHOE C
HMM COOOMEHME CWATACTCH NMONYUEHHHM TOCYLAPCTBOM, KOTOPOMYy OHO IpelHasHaueHo, JAWUNEL B

MOMEHT U3BeleHus ero 06 HTOM HeHNO3UTapUeM.

Crarpa 23
CrencTBuf YBeJOMIEHHA O HpaBOIpeeMCTBe

1. B cayuasx, Korja XOTOBCP He IPelyCMATPHBAET MHOTO WJIM KOI'Ja He yCTaHOBIEHA HMHAA
JOTOBOPEHHOCTh, HOBOEe HE3aBHCHMOe T'OCyLapCTBO, CclejlaBllee YBeLOMIEHHE O NPABOIpPeEeMCTBE
B COOTBeTCTBHMM cO crarTbeit 17 uam nyuxroMm 2 crareu 18, cuMTaeTcA YyHUaCTHUKOM STOTO

JOTOBOPa C MOMEHTA HpaBOIPeeMCTBAa TOCYLapPCTB UIM C MOMEHTA BCTYIJIEHMA 3TOro LOroBopa

B CHIY, €CJaM IocCieJHee HacTylaeT IIO3JgHee.
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2., TeM He MeHee, JeiicTBMe 5TOTO0 JOroBopa OyZeT CUMTATHCA IPHOCTEHOBIEHHHM MeXLy HOBHM
HE3aBHCHMBIM T'OCYLAPCTBOM M JPYyTHMU YyuaCTHHKam# JOT'OBOPA XO MOMEHTA IPOU3BOACTBA
VBEINOMICHHA O NPABOIPEEMCTBE, 32 HCKIOUCHMEM CIyYaeB, KOTJA 3TOT KOTOBOP MPHUMEHAETCA

BPEMEHHO B COOTBETCTBMH CO cTaTbe#t 27 WIM Korge YCTEHOBAEHA MHAA JOTOBOPEHHOCTE.

3. B caywae, Korza XKOTOBOP He NDPeLyCMATPHBAET MHOTI'O HWAM KOrja He YCTAHOBIEGHA HHAA
IOTOBODPEHHOCTh, HOBOE HE3aBHCHMOE TOCYLapCTBO, CHejaBliee YBEeAOMICHME O NPABONPEeMCTBe
B COOTBeTCTBMM C INyHKTOM 1 crareu 18, cuaTaeTcs XOTrOBAPUBABEMMMCH TOCYAAPCTBOM 3TOTrO

HOoroBOpa ¢ MOMEHTa IPOM3BOACTBE YBEIOMIECHHMA O NPABOIPEEeMCTBE,

PABJEN 3: JBYCTOPOHHME JOT'OBOPH

CraTteg 24

YcaoBUSA, B COOTBETCTBHH C KOTOpPHIMH _NOTrOBOD
CUNTaeTCH HAXORAWMMCA B CHJE B _cJjyuae
opaponpeeMcTBa TOCVHADCTE

1. JBycropoHHH# XZOropBop, KOTODHN B MOMEHT IpPaBOOPEEeMCTBA IOCYLApPCTB HAXOXHACA B CuJe
B OTHONEHWH TEPPUTODPUHM, HABIAOMeiica oGBEKTOM NpPABONPEEeMCTBA I'OCYZapCTB, CUUTAETCA HaXO-
ZAMEMCSH B CHJE MEXIY HOBHM HE32BHCHMEM IOCYLa8pCTBOM M LPYTHM IOCYyRapCTBOM-YUACTHHKOM,
Korga:

a) OHKM ABCTBEHHO 00 5TOM JLOI'OBOPHUJIKCE; Ui

b) B CHJYy CBO€r'o IOBeIEHHA OHHM JNOJRHH CUHTATHCA BHPA&3KHBHNHMH TAKYD JOTOBOPEHHOCTH.

2. Jorosop, cuuTapnmuiicAd HAXOIZAWMUMCA B CHJIe B COOTBETCTBHM C IYHKTOM 1, NPUMEHAETCH BO
B3aMMOOTHOMEHNAX MeXLy HOBHM HE38BHCHMHM IOCYZAPCTBOM K IPYTHM IOCYRAPCTBOM-Y4YACTHHKOM
C MOMEHTa HIpaBOIPEEMCTBA IOCYAAPCTB, €CJM HHOE HAMEpeHHWe He BHTEKAeT H3 HX COrJANeHHUS

UJI¥ HE YCTAHOBJAEHO MHHM 00pas’oM,

Crarea 25

OrTHOmeHUH Me ToCcynapcTBOM=IIpelneCT BEHHHKOM
KX _HOBHM HE33aBHCHMHM TOCYyHRapCTBOM

IloroBop, KOTOpHEI B COOTBETCTBMH cO crarbe#ft 24 cuuraeTcd HAXOLAMMUMCA B CHIE MEeXLy
HOBHM HE3aBHCUMHIM rOCYLapCTBOM M IPYTrUM TOCyZapCTBOM~YUaCTHHKOM, He LOJXEH BCACHCTBHE
HCKIOUYUTEIbHO OZHOTO 9TOro (axra cuMTaTLCHd HAXOLAMMMCA B CHJIE TaKXe BO B32MMOOTHOMEHMAX

MEXILY TOCYJapCTBOM-IDEeANeCTBEHHUKOM ¥ HOBHM HE34BHCHMBIM TOCyZApPCTBOM.
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Crarea 26

Opexpamenne, IPUOCTAHOBAEeHNe Xe#cTBUA WAM H3MeHeHHe
NOrOBORA MEeRAY TOCYAapCTBOM=—IDErmecT BeHHUKOM M
IPYTC¥M COCYAapCTBOM=~YUaCTHRKOM

1, Korga corgaceHo cTarTbe 24 LOFOBOD CUUTAETCA HAXOJAMMMCA B CUIE MERAY HOBHM HE3&BUCHMEM
POCYLAPCTBOM ¥ IPYyTHM I'OCYESPCTBOM=YUACTHHKOM, TO3
a)  aTOT OrOBOD HE NEPECTAET HAXOJUTHCA B CHIE BO B3AHMOOTHONEHMAX MEXLY HHMHM B
CHJY WCKADUHTEIbHO TOTO (AaKTa, YTO OH GhJ BIOCKELCTBHM IPEKPANEH BO B3AMMOOT—
HOWEGHHUAX MEXLy IOCYNAPCTBOM~NIPENNECTBEHHUKOM ¥ APYTHM TOCYAAPCTBOM=YUaCTHHUKOM;
b)  ero meficTBue BO B3AMMOOTHOMEHMAX MEXLY HMMM He IPHOCTAHABIMBAETCHA B CUIY
UCKAWUYATEIRHO TOTO GAKTE, UTO ero AefCTBME BHOCIELCTBHM GHUIO NDUOCTAHOBISHO BO
B3AUMOOTHOMEHUAX MERAY TOCYLADPCTBOM~IPEANECTBEHHUKOM X JPYTHM TOCYAAPCTBOM~
YUACTHAKOM;
¢c) 9TOT JOTOBOD HE H3MEHAETCA BO B3AMMOOTHONEHMAX MERLY HMMM B CHAY HCKAKOMUTENLEO
TOre (aKTa, WTO OH G BIOCHELCTBHM MIMEHEH BO B3AMMOOTHONEHMAX MEXAy ToCyaap-

CTBOM~IPEINECTBEHHIKOM M APYTUM TOCYJA2PCTBOM~YUYACTHUKOM,

2, Tow ¢axT, ure YOrOBOP 6bU IPEKpamlEH WAd, COOTBETCTBEHHO, €ro JefcTsue MexLy rocy-—
JApPCTBOM=IIPEINECTBEHHUKOM M APYTUM TOCYyZaPCTBOM=~YUACTHHKOM GHJIO NPHOCTAHOBAEHO HOCKE
MOMEHTa NpaBOlipecMCTBa I'OCYJupcTB, He IPENATCTBYyeT TOMYy, 4YTOOH 3TOT KOLOBOP CUMTARACH
HAXOIAMMMCA B CHIE HIM, COOTBETCTBEHHO, UTOOH ero je#fCTBME He CUMTAJOCh NPHOCTAHOBJEGHHEIM
RO B3AMMOOTHOENEHUAX MERIY HOBHM HE3aBUCHMMHM roCcyZapcTBOM H LPYTHUM COCYKapPCTBOM=YyRacTHUKOM,

ecJ¥ B COOTBETCTBUHM CO craThelt 24 RCcTaHOBIEHO, UTO OHM 00 3TOM AOTOBODPUIHCH,.

3., ToT ¢axT, 4TO JOTOBOD OHJ H3MEHEH BO B3AHUMOOTHONMEHMAX MEXAY TOCYRapCTBOMmIIDelmecT
BEHHHMKOM U JPyruM TOCYJapPCTBOM=-YUaCTHUKOM IOCJe MOMEHTa IpaBOoIpeeMcTBa IrocysapcTB, He
OPeNATCTEYyeT TOMY, 4TOoOH HEUSMEHEHHHH ROroBOP CUMTANCA HAXOZAMMMCA B CHJe B COOTBETCTBUH
co crareelf 24 BO B3AMMOOTHOMEHHMAX MEXLYy HOBHM HE3aBHCHMEIM IOCYyZ&PCTBOM M JAPyI'MM rocynap—
CTBOM~YUACTHHKOM, €CJM HE YCTAHOBJIEHO, WTO OHH HaMEePEBAJANCh HPHUMEHATE Mexay coboi

U3MEHSHHME JOroBOP.

PASIEN 4: BPEMEHHOE INPYMEHEHKE

Craresa 27
MHOTrOCTOPOHHME JOT'OBOPH

1. Bcaum B MOMEHT NIpaBONPEEMCTBA TOCYEAPCTB MHOTOCTOPOHHME BOTOBOpP HaXommicA B CHIe B
OTHOMEHKN TEPPUTOPHH, HBLFomeicAs OGBEKTOM NpaBOIpeeMCTBa T'OCYAAPCTB, H HOBOE HE3aBUCHMMOE
TOCYXapCTBO yBeILOMIAET O CBOEM HAMEDPEeHWM IIDUMEHATH 9TOT KOIOBOP BPEMEHHO B OTHOMSHUM
cBoelt TeppUTOPHH, TO 3TOT JOIrOBOP OyJeT NPUMEeHATHCA BPEeMEHHO MEXILY HOBHM He3aBHCHUMEIM
TOCYJAPCTBOM M NBOEM yUACTHUKOM, KOTOPHI SBCTBEHHO BHpaxaeT CBOE COTJacHe C 2TUM MAM

B CHIY CBOET'0 MOBEeZEHMA LOJKEH PAcCMATPUBATHRCHA KaK BHpasuBmuit Takoe coraacue.
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2. Tem HE& MeHee B Cayuae JNOroBopa, OTHOCAMEIroCA K KaTeropuw, ykasaHHo#d B OyHKTe 3

crarbu 17, Heo6XOAMMO corjacue BCEX JUACTHMKOB HA TAKOe BPEMEHHOE IDUMEHEHHE,

3. Ecaa B MOMEHT OpPaBOIPEEMCTBA T'OCYZAapCTB MHOTOCTOPOHHME JOrOBOp, eme He BCTYIHBmit

B CHIy, IPHMEHAJCA BPEMEHHO B OTHOWNEHWH TEePPUTODUH, SBAADMEeHCA 06HLEKTOM IpaBOIpPeeMCTBa
rocyAapcTB, K HOBOE HE3aBHCHMOE€ IOCYZapCTBO YBELOMISET O CBOEM HAMEDPEHMH IIPOLOIRATH
OPUMEHATH 3TOT AKOTOBOP BPEeMEHHO B OTHOWEHMM CBoed Teppuropum, TO Taxko#f ZOTOBODP HPOJOI-—
%aeT NPHEMEHATHCA BPEMEHHO MeXIy HOBHM He3aBUCHMEHM récyxapcwsom ¥ Jn6HM LOT0BapUBARIUMCSH
TOCyAapCTBOM, KOTOPOe ABCTBEHHO BHpAaxaeT CBOE COrJacHe ¢ STHUM WIM B CHILYy CBOEro HOBe—

HAeHHA INOJXHO PpacCMaTpupBaThCA KaK BHDA3HUBIee TaKoe COTJIacCHe.

4. TeM He MeHee B Cayuae ROroBOpa, OTHOCAMEIOCA K KaTerOpuH, yKasamHo#fi B myHKTe 3
craren 17, Heo6XoZMMO coriacue BCeX LOTOBAPHUBAKMUXCA TOCYLAPCTB HA NMPOJOIKEHHE TAKOTO

BPEMEHHOT'O IPHMEHEHMA.,

5. IHyaxtn 1~4 He NPUMEHADTCA, €CJIHM M3 ZOTOBOPA ABCTBYeT HIM HHHM 0GpPa30M YCTAHOBIEHO,
UTO HOPUMEHEHHe JOTOBOpPA B OTHONEHMM HOBOrO HE3ABHCHMOTO TIOCyZapcTBa GHMIO O6H HECOBMECTHMO

¢ OOBEKTOM M LEeIAMH ITOr0 JROT0OBODA MJIM KOPEHHHM O6pasoM M3MEHMNO 6H yCIOBUA ero IedicTsud.

Crarpa 28

-

ABYCTOQOHHHG ZOT OBOPH

JABycropounnit ZOrosop, KOTOPHH B MOMEHT OPABONPEEMCTBA TOCYAAPCTB HAXOLUICA B CHJE

WJIX OPUMEHANCHA BPEMEHHO B OTHONEHHM TEDPPUTOPHM, ABIALEmEeHCA OGBLEKTOM IpaBONpPEEMCTBA
rocyAapcTB, CUMTAETCA BPEMEHHO OPHMEHACMHM MeXIy HOBHM HE3aBHCHMHM TOCYLADPCTBOM M LPYTHM
COOTBETCTBYDNUM TOCyZApCTBOM, KOorja:

a) OHM ABCTBEHHO 06 3TOM JOFOBOPHIMCH; MM

b) B CHXIy CBO€ro mOBELEHHA OHH ACJXHbH CUMTATLCH BHPABHBIKMH TAKy® ILOrOBOPEHHOCTb.

Crates 29
Ilpexpamenyie BPEMEHHOIO MDUMCHEHHSA

1. B cayvasx, KOrja ZOUOBOp He IPEeIyCMATPMBAET MHOTO HIHM KOrZa He YCTAaHOBJIGHA HHAA
LOrOBOPEHHOCTE, BPEMEHHOE IIPMMEHEHHEe MHOTOCTOPOHHEr'0 ROTrOBOPE& B COOTBETCTBMH C IOJOXCHH—
aMu cratbr 27 MOXeT G6HTH NDPEKPAmEHO:
a) TOyTeM yBEIOMICHMA O NPEKPANEHHMM CIOYCTA ONpeleNeHHbH pPasyMHHH CPOK, CAEIAHHOTO
HOBHM HE38BHCHMHM I'OCYL&PCTBOM MJIM YUACTHHKOM HIM JOrOBAPHBANMUMCA I'OCYRApCTBOM,
BPEMEHHO NPUMEHANWUM JIOTOBOD, M TO MCTEUYEHHMH ITOrO CPOKAE; HIH
b) P CAyuae JOroBOpa, OTHOCAWMEroCA K KATErOpHH, ykasaHHO® B mynxre 3 crarhu 17,
IOyTeM YBEZOMAEHUS O IpPEeKpameHMHM CIOYCTHA onpeXeNeHHHit pasyMuui Cpok, CHEJaHHOro
HOBHM HE38BHCHUMHEM TOCYZAPCTBOM HAM BCEMM YUACTHHKAMM HMJIH, B 3aBMCHMOCTH OT

caydad, BCeMH XOrOBADHBADMUMUCA T'OCYyZa&pCTBaMH, H IO HCTEeueHue 3TOr'oc Cpoka.
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2, B cAyuasy, KOrja JOroBOD HE NpeXyCMATPHBAeT HHOrO WUIM KOTZa HE YCTAHOBICHA WHAA
JOTORODEHHOCTh,, BPEMEHHOE INpUMEeHeHHe LBYCTOPOHHErO JLOrOBOpPa B COOTBETCTBHMU C HOJOREHHAMM
crathy 28 Momer OHTh UPEKPAMEHO OYTEeM YBeJOMIeHMA O [peKpameHuH COYCTA ompeieseHHuit paszyM-
HHH CPOK, CAeJAHHOTO HOBHM HE3ABHCHMHM I'OCYZAPCTBOM MM ADYI'UM COOTBETCTBYWNUM [OCYAA&P-

CTBOM, ¥ 0 HCTeUeHMM 3TO'O CPOKa,

3 B cayvamy, KOTAa NOTOBOPOM HE NpPeLyCMOTPeH 6oiee KOPOTKHH CPOX IJf ero NPeKpameHusd
WIK HE YCTHHOBJLHA MHAS JOTOBOPEHHOCTH, PasyMHHM CPOK HpeKpalieHusa COCTABJAET JBEHaIUATH
MECATIER ¢ MOMeHTa NOAYyYeHUA COOTBETCTBYOMEro yBENOMJICHHA APYTUM TOCYLapCTBOM HIM LPYT HMM

TOCYAADPCTBaMIE, BPEMEHHO ITPUMEHIONNMKE ILOTI'OBOD.

4o B caywagz, KOPZa JOUOBOP He NUpeXyCMATPHBAeT MHOT'O HJIM KOT'LA He yCTaHOBJECHA HHAA
KOMOBODRH/ICCTh , BPEMENHOE NPHMEHEHME MHOT'OCTODOHHErQ JOroBOpa B CCOTBETCTBHHM C TONOXEHM-
aME cTaTbi 27 NPeKpamaeTCA, €CIUM HOBOE HEe32BHCHMOE IOCYZapCTBO YBEZOMIAST O CBOEM HaMepe-—

HAY HE CTAHOBHTHCA YyUACTHUKOM 3TOr0 HZOTOBODAa.

PASIEN 5: HOBEHE HE3ABWCUMHE T'OCYLAPCTBA,
OBPASOBABIVECS U3 JBYX WM HECKOJIBKUX
TEPPUTOPUi

Crarpg 30

Homrle HezaBHCHMHE TOCYIXApCTBa, 00P&30BABNMECH U3 IBYX
UJIH HECKOJNBKUX TEpPPUTOPHH

1. B cayvae HOBOI'O HE3aBHCHMOI'O I'OCYILapCcTBa, O6pa30BABNErOCHA M3 LBYX MJIM HECKONBKUX

TeppuTOpHii, npuMeHswTCA cTaTbu 16-~29.

2. HKorjpa HOBoe HezaBHCHUMOE TOCYLaPCTBO, 06pasoBaBmeecs U3 JABYX HJIHM HECKOJBKHX TEppH-
Topuit, CUATAETCA WIM CTAHOBUTCA B CHNY NoaoxeHu#i crare#t 17, 18 mim 24 yuacTHuUKOM
ZOT0BOPa, KOTOPHI B MOMEHT 1IDABONPEEMCTBA I'OCYLAPCTB HAXOZKHJICHA B CHMJE WUJAK B OTHONEHHUH
KoToporo Obo maHO corjJacue Ha o6A3aTeNbHOCTH €T0 B OTHONEHMM ONHOY MJAM HECKOJNbKHX,
HO HE BCEX JKABQHHLX TEPPUTOPHi, STOT ZOrOBOP IPHMEHASTCH B OTHONMEHUHM Bcell TeppUTOPUM
TaKOTO HOBOI'O HE3ABMCHMOTO I'OCYLapcTBa, 3a HCKIDUEHHeM CJIyuaeB, KOorgzas

a) K2 JOrOoBOPa ABCTEYST WJK HHEM 06pas3oM YCTAHOBJEHO, UTO NPUMEHEHHE DHTOTr0
JOTOBOpPa B OTHOWEHUY Bcell TeppuTopuu OO OH HECOBMECTHMO C OOBEKTOM ¥ LedAMH
2TOr0 JOroBOpa MJIM KOPEHHHM ob6pas’oM uU3MEHUJO Ow ycaoBus ero geficrsusa;

b) B Clyuae MHOTOCTODOHHEro JOroBopa, He HNozumajawpmero non xeficreue nmynkra 3
crarsu 17 mam nyukta 4 crarbu 18, yBenoMmienwe o mpaBonpeeMCTBE OI'PAHHUMBAETCH
TeppUTOpPHEH, B OTHOWEHUK KOTOPOH BTOT ZOrOBOP HAXOLMACA B CHJEe B MOMEHT
IPABOIPEEMCTBE I'OCYEAPCTB WJAH B OTHOMEHHH KOTOpcH# Zo BTOro MOMeHTa GHUIO ZAHO

corjacpe Ha 00S3aTEIBHOCTL 3TOrO AOroBopa;
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c) B ciyvyae MHOI'OCTOPOHHEro IOorosopa, Iognarapmero mnoy geficrsume nyuxta 3
crareu 17 uaum nysxra 4 crareu 18, HOBOe He3aBMCHMOE IOCYRAPCTBO M Lpyrue
roCyLapcTBa~y4aCTHUKN HJI¥, B 38BHCHMOCTH OT clyudas, ApPyrue JOrOBAPHMBaB@WECH
FOCyRapcTBa LOTOBOPUIMCE 06 MHOM;  MJM

d) B cayuae ZBYCTOPOHHErO LOTOBODA HOBOE HE3ABUCHMOE TOoCyARapcTBO ¥ Ipyroe

COOTBETCTBYBI€E I'OCYLAapCTBO LOTOBOPUIMCH O6 MHOM,

3, Korzma HOBOe He3aBHCHMOE I'OCYyLapcTBO, 00pa3oBaABNEECHA M3 IBYX MJIN HECKOJBKUX
TeppuTopuit, CTAHOBHUTCA YYACTHHKOM MHOI'OCTOPOHHErO JLOTrOBOP& COTrJACHO NOXOXKEHUAM

craren 19 u Korma IpyM NOANFCAHMH €r0 TOCYLapCTBOM MIM TOCYAapCTBAMU-IpEINeCTBEHHAKEMU
GLUIO BHPAREHO HAMEDPEHHEe PACIPOCTPAHMTL DTOT AOTOBOP H& OBHY MJM HECKOJBKO, HO HE Ha BCe
yKasaHHHE TEePPUTOPHH, DTOT JOrOBOD IPUMEHAETCA B OTHONEHHUM BCcelt TEPPHUTODHM TAKOI©
HOBOT'O HE38BMCHMOI'O T'OCYAa8pCTBa, 38 HCKIOUEHHEM clydaeB, KOTgxa:

&) W3 ZOrOBOpPa ABCTBYET HIK MHHM 06pa3OM yCTSHOBJEHO, UTO HNPUMEHEHHE BTOTO
JOrOBOPa B OTHOMEHMHM BCedt Teppuropuu 6bI0 6H HECOBMECTHMO C OGBEKTOM M LEIAMU
3TOr0 KOTOBOpPA MJIM KODEHHHM 06pasoM H3MEHMJIO O yCHOBHA ero jzehcrsud;

b) B cayuae MHOTOCTOPOHHETO JOrOBOPa, He IOZUARARWMEro NMOA IeftcTBue myHKTa 4
crareu 19, parudukanua, NPUHATHE WIHM YTBePRLEHHE LOTOBODPA OrPAHUUMBAETCSH
TEeppUTODPHEH MAM TEPPUTODPHAMI, HA KOTODHE IPERNOIAraloCh PaCOpPOCTPAHMTEL BTOT
IOTroBOp; HIU

¢) B ciyvae MHOTOCTOPOHHEIo JOTOBOpa, INOAIAlanmero HoZ AelicTeue mysxra 4 cratsu 19,
HOBO€ HE3aBHCHMOE TOCYZapCTBO M Apyrue rocysapCTBa—~y4aCTHMXM WM, B 32BHCHMOCTH

oT ciay4ad, Apyrue LOTOBAPHBAKmUECA TOCYyZapcTBa LOTrOBODHAMCE 06 HMHOM,
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UACTb IV

OFbEJVHEHVE ¥ OTIREIEHVE I'OCYIAPCTB

Crarpa 31

Hocaencreua oO6beINMHEHUA TOCYNapCTB B OTHOWEHHH JOTOBODOB,
HaXOoNANUXCA B CHJe B MOMEHT IpaBONpeeMCTBa TOCYIAPCTB

1e Korza xBa HJIHM HECKOJBLKO IOCYyRapCTB OOBEIMHAWTCA M TeM caMhM 06pasynT OILHO
rocylLapCTBO-IpeeMHUK, Jan6o#t IoroBop, HaxoIuBmuiica B cujJe B MOMEHT IpaBOIpeeMCTBa
ToCynapCTB B OTHOWEHUH J060ro U3 HHX, OpPOJOJXAEeT HAaXOIMThECA B CUJl€e B OTHONMEHHM 3TOIO
rocyrapcTBa~IpeeMHHKE, 38 HCKAOUEHHEeM clyuaeB, Korja:
a) TOCYZapCTBO~OPEEMHUK M JAPYyroe rocylapCTBO-~YUaCTHHK MJIXW IPyrue rocyrapcTba—
YUACTHUKM IOTOBOPUJANCH 06 HHOM; unu
b) wua JOroBOpa ABCTBYET MJI¥ KMHHM 06pasoM yCTAHOBIEHO, UTO TIPHUMEHEHHe BJTOTO
JOTOBOpa B OTHOHNEHHH rocyjapcTBa-IOpeeMHHKa 60 6B HECOBMECTHMO C OOBEKTOM

1 OeJAMH 3TOro LOroBOpa MJIHM KOPEHHHM o6pa30M M3MEHUJIO OH yciaosufa ero ITecTBUA,

24 Jw6oft moromop, mpojoNXALMHE OCTABATECH B CHIE B COOTBETCTBHM C IIyHKTOM 1,
IpUMEHAETCA JUNb B OTHONEHMH TOH WACTHM TepPPUTOPMM ToCyLapcCTBa~IpEeeMHHKa, B OTHOMEHUM
KOTOpPO# BTOT AOTOBOP HAXOAMICA B CHIE B MOMEHT NIpaBOIpeeMCTBa FOCyLapCTB, 34 MHCKJIOUEHUEM
ciaydaeB, KOTha:

a) B clydae MHOTOCTOPOHHEro JOrobsopa, He OTHOCAMEroCs K KaTeropuu, yKasaHHOH B
omyHkTe 3 crarbu 17, rocynapcTBO-IpeeMHHK [LeJaeT YBELOMIEHHE O TOM, UTO 3TOT
ZOTOBOp IIPUMEHAEeTCA B OTHOmMEHMHM Bcefl ero TeppuTopuH;

b) B clydae MHOTOCTOPOHHEro JOroBopa, OTHOCANErocHd K KaTeropuH, ykKasaHHOH B
oyuxre 3 craTteM 17, rocyzapcTBo~IpeeMHMK M BCe IpPYyTrHe TOCYyAapCTBa—yUacCTHHKU
ZOTOBOPUAKUCEH 06 HMHOM; U

c) B clydae LBYCTOPOHHEro JOI'OBOPA I'OCYJBAPCTBO~IPEEeMHHK K JPyroe rocylapCTBO-

YYACTHUK IOTOBOPUIMCH 06 MHOM,

3. IlysxT 22 He IpUMeHAETCA, €CJHM M3 JOTOBOpPA ABCTBYET WM MHHM 06pa3soM yCTaHOBIEHO,
YTO OpPUMEHEHHEe 3TOTO LOrOBOpPA B OTHOWNEHMHM BCeii TEPPHUTOPUH TOCYJLAPCTBa—IIPEEMHHKA OHJO OH
HECOBMECTHMO C OGBEKTOM M IEJAMH 3TOI'0 JOr0oBOpa MM KODEHHHM 06pasoM H3MeHMJIO OH yCIOBHA

ero gme#icrsug,

CraTea 32

HOCHGECTBHH OGEGEKHQHHH TOCYIAPCTB OJA NOTOBOPOB, HEe HAXOAAMUXCH
B CHJe B MOMEHT IOpaBOIpEeeMCTBA TIOCYIAPCTB

1. C nckapueHUAMH, NPeLyCMOTPEHHHMH IOyHKTaMu 3 M 4, TOCyIapCTBO-IPEEMHUK, YKA3aHHOE

B crTaThbe 31, MOXeT LOYyTEM yBEIOMJIEHHA YCTEHOBUTH CBO# CTATyC B KAUECTBE JOTOBAPUBANMErOCSH
rocyJiapcTBa MHOTOCTOPOHHEro JNOTOBOpA, KOTODH# He HAXOLUTCA B CHJIE, €CJIU B MOMEHT
IpaBOIpPEeEMCTBA I'OCYJAPCTB JANG0E IOCYLEPCTBO-NpPeLleCTBEHHUK SABIANOCH LOI'0BAPUBAKMUMCSA

rocyzmapcTBoOM 3TOro AOroBopa.
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2. C uCKIDUEHHAMHM, NOPeLyCMOTPEHHHMM IyHKTaMd 3 u 4, rocyJapCTBO-IDEEMHUK, YKa3aHHOE

B craThe 31, MOXeT OyTeM yBEIOMIE€HMA YCTAHOBUTH CBO# CTATyC B KAWeCTBE YUACTHHKA
MHOT'OCTOPOHHEr0 JHOTOBOpP&, KOTOPHH BCTYmMJA B CHJIY NOCJEe MOMEHTa IIpaBOIpPEeeMCTBa TOCYLAPCTB,
eca¥ B MOMeHT NpapOIpeeMCTBa roCylapcTB JRG0€ ToCyJLapCTBO-IpEeINeCTBEHHUK ABIAIOCH

AOoropapupapmuMca rocynrapcTBoM 3TOI'0O OOr'OBOPE&.

3. Dyuxkta 1 m 2 He NpUMEHANTCA, ©CJM M3 JOroBOpPa ABCTBYeT HMIM HHEHM 06DPas’oM yCTAHOBJIEHO,
YTO OpUMeHeHHe 3JITOro LOroBopa B OTHOMEHHH I'OCYZa&PCTBA—IDEEMHHMKa OBJIO OB HECOBMECTHMO C

00BEeKTOM M LEeJAMH 3TOT0 INOrOBOP& MJIM KOPEeHHHM o6pa3oM HM3MeHMJo OH yCJAOBHA €ro IefcTBHA.

4. Ecam Zorosop OTHOCHTCA K KaTeropMH, ykasaHHO# B myHkTe 3 crartbu 17,. rocyLapcTBo—
npeeMHUK MOXET yCTaHOBMTL CBOH CTATyC B KauecTBe YUACTHMKA UM JOrOBaPUBAKNErocs
rocysapcTBa 3TOr0 ROTOBOPA JHEB C COIJIACHA BCEX €ro yWaCTHMKOB WJIHM BCEX JNOTOBAPHUBENMUXCSH

rocyAapcTB.

5. Jo6o#t morosop, B OTHOMEHMH KOTOPOI'O ToCyZapcTBO-IIPeEeMHHMK CTAHOBUTCA LOTOBADHUBANEUMCH
roCyJJapCTBOM MJM YYACTHMKOM COTJACHO TOyHKTaM | uam 2, OPUMEHAETCHA JUEL B OTHOmMEHuH Toh
YacTH TEPPUTOPHM FOCylapCTBa-IpeeMHHKa, B OTHONEHMHM KOTOPO#t No MOMEHT& NpaBOIpeeMCTBa
rocyzapcTs ObJO BHPaXKEHO corjacHe Ha 06A38TENBHOCTEH NAHHOTO IOroBOPa, 38 UCKINUEHHEM
caywaeB, Kormas .

a) B ciyuae MHOTOCTODOHHEr0 LOroBOpa, HE OTHOCANEroCA K KATEropHH, yKasaHHO# B
oyHkTe 3 crarsd 17, rocyiapcTBO-IPeEeMHHK YKasHBaeT B CBOEM yBeJOMICHHUH,
CHEJIEHHOM COTJI&CHO IOJIOXEHMAM HYHKTOB 1 MJAM 2, UYTO BTOT JOIOBOD IPHMEeHAETCA
B OTHONEHHUM Bceil ero TEppUTOpHM; MU

b) B cayuse MHOTOCTODOHHETO IOrosopa, OTHOCAMErocsa K KaTeropu#u, yKasaHHOK B
nyHkre 3 crareu 17, rocysapcTBO-~IpeeMHHK M BCe €ro yUaCTHUKM WJH, B

3aBHCHMOCTH OT cCJaydad, BCe JorosapuBapmUecsa rocylapcTbBa IOTOBOPHJINCH 06 HHOM.

6. Ilyuxr 5a& He NpUMEHAETCA, €CIM M3 JOrOoBOpPa ABCTBYET HJIM MHHM 06pa3oOM YCTAHOBJEHO,
WTO HNpHMEHEeHHe 3TOr0 JOropopa B OTHOMEHMH BCef TeppUTOpHM rocyJjapcTBa~OpeeMHHUKA OHJIO
6H HECOBMECTHMO C OOBEKTOM M IIeJAMH BTOr0 JOI'OBOPA HJIM KOPEHHHM O6Pa&30M W3MEHHJO O6H

yciaoBua ero Jteitcrsud.

Crarea 33

HQCJIGACTBHH OG’begHHeHHfI TOCyaapcTB JIJNA NOTOBOPOB, IORIHCAHHBIX
rocynapCTBOM~OPERNMESCTBEHHMKOM TION YCJHOBUEM paruduKanuy,

OPHHATAA NJIAY YTBEepXIEeHUA

1. C HCK)OUEHMAMH, OPERYCMOTPEHHHMM IYHKTAMH 2 M 3, eciM JZO MOMEHTa IpaBONpPEEMCTBA
TOCYX&pPCTB ORHO M3 TOCYyLapCTB-OPEAUNECTBEHHHKOB NOIIWCAJNO MHOTOCTOPOHHHE XOrOBOP IOK
ycaoBMEeM PATHQUKANUM, OPHHATHE HIAY YTBEDELEHHA, OCYNapCTBO-IPEEMHHK, yKa3aHHOE B
crarbe 31, Moxer paTupuMEuMpOBaTH, IPHMHATH HAX YTEEPLUTH ITOT AOTOBOP, KAK €CAH O OHO
ero moAamMcanro, ¥, TAKMM o6pa3OM, CTATH YUACTHMKOM MJH AOI'OBAPMBABNMEMCA TOCYL8PCTBOM
3TOro XOroBOD&.
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2, Ilyuxr 1 He nmpuMeHseTcs, €CJHM U3 LOIOBOPA SBCTBYET MJIM MHEM O6pasoM yCTAHOBJEHO,
4YTO OPUMEHEHHE STOro LOr0BOpa K TOCYyAapCTBY-IPEEMHUKY GHIO OH HECOBMECTHMO C OGBEKTOM

U LEJAMH 3TOTO LOTOBOPA MAM KOPEHHEM 06pasoM usMeHuIo 6H ycaoBusa ero jeficreus,

3. Ecxau moroBop oTHOCHTCA K KaTeropum, ykasanuoffi B nynxre 3 crarsm 17, rocypapcreo-
OpeeMHUK MOXET CTaTh JOTOBAPMBANNUMCA IOCYAAPCTBOM HJIH YyUACTHUKOM 3TOr0 ZOrOBOPA JMib

C corjacuf BCeX €ro y4aCTHHMKOB HJH BCeX JAOroBapUBaANMUXCA TI'OCYyXapCTB,

4, Jmw6of#t KOTOBOpP, B OTHOMEHWM KOTOPOTO TOCYLAPCTBO-IPEEMHHK CTAHOBHUTCA LOTOBAPMBALMUMCH
rocyILapcTBOM WIM YUACTHUKOM B COOTBETCTBMM C NyHKTOM 1, mpuMeHdercs aump k Tofft dacTu
TEPPUTOPUM TOCYLAPCTBA-IPEEMHUKA, B OTHONEHHH KOTODPOH 3HTOT LOTOBOP OHM IOJZIKCAH ONHHUM
U3 rOCyLapCTB-IPENMECTBEHHUKOB, 38 HCKIOUEHHEM CJlyuaeB, Korjat
a) B CIyuae MHOTOCTOPOHHEro JOTOBOPa, He OTHOCAMErOCA K KAaTeropuu, yKasaHHOH
B OyHKTe 3 crars¥ 17, rocynapcTBO~-IPEeMHUK NDH DPATHOUKANUM, IPUHATHH HIN
YyTBEpRIEHUM NOTOBOPA YKA3HBAET B CBOEM YBEJOMIEHMH, UTO BTOT ROTOBOP NMPUMEHA-
eTCs B OTHOMEHUM BCefi eT0 TEeppUTOPUHM; MU
b) B ciayduae MHOTOCTOPOHHET'O ZOTOBOPA, OTHOCAMErOCA K KATETODHH, YKA3AHHOR
B nyHkre 3 crateu 17, rocyzapCcTBO-IpEeeMHHK M BCE €rO YUACTHHKHM WIH, B 38BUCH~

MOCTH OT cCJayuasa, BCe JoroeapuBamwmuecs rocyzapcrnsa JOrOBOPHIAHCH o6 mHOM,

5. Ilyexr 4a He nmpuMeHAeTCH, €CAM U3 JOroBOpa ABCTBYET WIM WHHM O6pasoM YCTAHOBJEHO, U0
OpUMEHEHHe 3TOr0 JNOroBOPA B OTHONEHMM BCel TEPPUTOPUM TOCYZAPCTBA-IIPEEMHUKA ObiIO Gbl
HECOBMECTHMO C O6BEKTOM M HEeJAMHd 3TOr0 JOTOBOPA HJIM KOPEHHHM O6pasoM HM3MEHHJIO OH yCIOBHUA

ero jeficrsusa,

Cratba 34

[lpaBOIpeeMCTBO TOCYAAPCTB B CAyvYaAX OTHEJEeHUS
yacTeff rocyzapcTsa

1. Korza uwacTh MJM UYaCTH TEPPHTODHU I'OCyLApCTBA OTILEJANTCA ¥ 006pasywT OZHO WJIM HECKOJBKO
rocyJnapcTB, HE3aBUCHMO OT TOTO, IIPONOJXAET JH CYMeCTBOBA&TH TOCYJapCTBO-HpelNeCTBEHHUK:
a) JA060# HOTOBODP, HAXOIMBOMHCA B CHJIE€ B MOMEHT NpPaBONPEEMCTBA IOCYAapCTB B
OTHOLEHUY BCel TEeppPUTOPUH TOCyIapPCTBA~IIpeINMEeCTBEHHHKA, IPOLOJIXAeT HAXOIUTLCH
B CHJIe B OTHONEHHM KaXIOro O6pas3OBaHHOI'O TakKUM 06pa30oM rocylapcTBa-IIpEeeMHUKE;
b) a060# LOTOBOP, HAXOLABNUUCA B CuJe B MOMEHT IPaBONPEEeMCTBAa TOCYyJapCTB B
OTHOWNEHUM JHIL TO¥ WAaCTH TEpPPUTOPUM rOCylapcTaa-npellleCTBEHHHKa, KOTOpaA crala
rocynapCTBOM—IIPEEMHHKOM, INPOJOJAXEET HAXOJUTLCH B CUJE B OTHONMEHUM TOJBKO ITOTO

rocyrzapcrpa—nIpeeMHUKa .

2. IlyHxT 1 He IpuUMeHAeTCH, €CJH:
a) CoOTBETCTBYyWmME TOCYNAPCTBA NOTOBOPUANCH O6 WHOM; WM
b) ©3 DOroBOpa ABCTByeT WIN WHHM 06DASOM YyCTAHOBJIEHO, UTO NPUMEHEHHE 3TOTO
XOTOBOPa B OTHOMEHHH ITAHHOTO TOCyZapcTBa~IOpeeMHUKa OHIO Gb HECOBMECTHUMO C
O6BEKTOM M LeJAME 3TOT0 AOT0OBOPA HMJIM KOPEHHBM O6pas’soM HU3MEHHAO O yCIOBUSA

ero meucTBHUA.

21



Craresa 35

HOJIO)KGHPIG‘ Koraa rocyrapcTBO HPOJONRAET CYMeCTBOBATH
IocJe OTHEeJeHUA UaCTy ero TEePPUTOPHH

Korga mocie oTheleHUA JWGOH uacTH ero TEPPUTOPUHM TOCYRAPCTBO-IPEeAlecCTBEHHUK
IpoLOARAET CYymeCTBOBAaThH, JNGOH JLOTOBOP, KOTODHH B MOMEHT IpaBONpPEEeMCTBa IOCYL&8pPCTB
HAXOJWICA B CHJIE B OTHONEHUH TOCYIapCTBa~IpEIlieCTBEHHUKA, NPOJOJIRAET HAXOLUTHCA B CHIe
B OTHONEHHM €r0o COXpaHuBIelca TeppUTOpUH, 384 KHCKINUESHUEM CilyuaeB, KOrja:

a)  COOTBETCTBYWNHE TOCYIAPCTBA LOTOBODHIMCH 06 HMHOM;

b)  yCTAHOBIEHO, UTO LOCOBOP OTHOCWJICH JMNb K TOR TEpPUTODHH, KOTOPEA OTLENMIach

OT roCyJAapCTBa-NpejleCTBEHHUKA;  HIM
c) ~ ¥3 ZOroBOopa ABCTByeT WIH MHHM 06pasoM yCTaHOBIEHO, UTO NPUMEHEeHHe JOToBODa
B OTHONEHHMH rocyhapcTBa~IpeAleCcTBEeHHUKa OO0 OH HECOBMECTUMO C OGBEKTOM K

nelAMd 3TOTO JOTOBOpPA WIM KODEHHHM 06pa30oM M3MEHWIO OH yCJIOBHA ero nel#icraus,

Crarba_36

YuacTue B ZOTrOBOpaX, HE HAXOIWBNKXCA B CHJEe B MOMEHT
IpaBonpeeMCTBE TOCYRapCTB, B CJAYUAAX OTACNEHUA uacrelf
rocyzapcrsa

1, C HMCKINOUEHUAMH, NPELyCMOTPEHHHMH OYHKTaMun 3 ¥ 4, IOoCYyAApCTBO-IPEEMHHUK, YKa3aHHOE

p nyukTe 1 cratbu 34, MOXeT nyTeM yBeLOMJIEHMA YCTAHOBHTH CBOH CTATYC B KaueCTBe JNOrOBapH—
BapMErocA I'OCYLAPCTBA MHOI'OCTOPOHHEroO LOTOBOp&, KOTOPHHA He HaXONUTCA B CHJe, €CJHM B MOMEHT
I paBoONpeeMCTBa TOCYLAPCTB TOCYAAPCTBO-IDPELNEeCTBEHHUK ABJAIOCH LOrOBAPUBADMUMCH rOCYLap—

CTBOM BTOr0 ILOT0BOPE B OTHONEHMM TEPPUTODPHH, ABIALMEHCA OGBEKTOM HPaBONPEEMCTBA TOCYLApPCTB,

2. C uCKJOUEeHHAMH, NPEeAyCMOTPEHHEMHM IYyHKTamu 3 ¥ 4, roCyZapCTBO-IDPEEeMHHK, YKa3aHHOE

B nyukte 1 crarbu 34, MOXeT IyTeM yBELOMJIEHMA YCTAHOBHUTH Cpofi cTaTyc B KauecTBe y4UaCTHUKA
MHOTOCTOPOHHEro HLOTOBOpP&, KOTOpH# BCTYyHmaeT B CHIY IOCJE MOMEHTa IPABONPEEMCTBA TI'OCYLapcTB,
ecJ¥ B MOMEHT LIpPaBONPEEMCTBA TOCYLaPCTB TOCYyLAPCTBO-IPEIMECTBEHHUK ABJAJIOCH JOTOBAPUBAD-
MEMCH TOCYL&PCTBOM BTOrO LOrOBOPA B OTHOMEHMM TEPPUTODPHH, ABAARMei#cA 06BEKTOM IpPaBOIpPEEM—

cTBa T'OCYAZapPCTB.

3. Iyt 1 ¥ 2 He UPUMEHANTCH, ©CAM M3 LOTOBOPa ABCTBYET MJIM MHHM 06pa30M YCTAHOBJEHO,
YTO NPUMEHEHHE HTOr0 LOTOBOPA B OTHONEHMM HNAHHOT'O TOCYLAPCTBa-NPEEMHUKA OHMO OH HECOB-
MECTHMO C OOBEKTOM M HEJAMA BTOrO JOroBOpPa MAM KOPEHHHM O6PasoM U3MEHHNO OH YCJIOBUA €ro

neficrBuda,

4, Ecam EKOroBOD OTHOCHTCA K KaTEeropu#, ykasanHo# B nyekre 3 crarsu 17, rocyaapcrso-
OpeeMHHK MOXeT YCTAHOBHUTH CBOH CTATYC B KA4eCTBE yYACTHHKA KIM JAOTOBA&DHBAWNErOoCHA T'OCyAap-—
cTBa 3TOTO LOrOBOpPA JHUINb C COrJACHA BCEX €ro YUaCTHMKOB MIM BCEX XOTOB&PHMBADNUXCH

rocynapcTs,
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Crarpa 37

ancTue, B_cJayudafx OTHeJeHUA uyacreft rocyzapcrtea, B _EOoroBopax,
HORNHCAHHEX TI'OCYRAPCTBOM-TIPDEIMECTBEHHUKOM IION VCJIOBHEM

EQTHQHKEQEH, OPUHATUA WJIH YVTBEPRICSHUA

1. C WMCKJCUEHMAMY, NPEAYCMOTPEHHHMM NIYHKTAMH 2 ¥ 3, eCiay LO MOMEHT& NpPaBOIIPEEMCTBA
rOCYZapCTE IOCYZaDPCTBO-NPEANECTBEHHUK TOANHCAJO MHOTOCTOPOHHMH ZOCOBOP 110 YCIOBHEM
paTHQUKAOUE, OPUHATHUA UJAM YTBEPRACHHUA M BTOT LOTOBODP, €CHH 6H OH B MOMEHT IpaBOIpEeM-
CTBS TOCYLApCTB HAXOAWJCH B CHle, mpuMeHANcs OH B OTHOWNEHUM TEDPUTOPUU, gBIAOmeHcs
06BEKTOM HpPABONPEEMCTBA TOCYLAPCTB, I'OCYyLapCTBO-IPEEMHUK, yYKasaHHOe B myHkTe | crarbu 34,
MO%eT pPaTHOMIUPOBATH, UPHHATH MJIM YTBEPIUTH 3TOT LOrOBOP, K&K €CJH OH OHO €ro NOKIHCANO,

K, TAKMM 05pasoM, CTAThH JOUOBAPHBANIKMCA TOCYAAPCTBOM MIM YUACTHHKOM STOrO LOTOBOpA,.

2, Ilyuxr 1 He mpuWMeHsAeTCA, €CAM U3 JOrOBOPA ABCTByeT WM VHEHM O6pPa30M YCTAHOBJEHO,
4rT0 NPUMEHEHHE DTOTrQ JOroBOpa B OTHONEHUM COCYyAapCTBa-NIPeEeMHUKA OBIO OH HECOBMECTHMO
C OOBEKTOM H LHEeJAMH BTOr'o IZOroBOpa HJIM KOPEHHBM 06pascM HIMEHUNO 6H yCioBUA ero geti-

CTEFHA,

3. Ecau ZoroBop OTHOCHUTCA K Kareropuu, yKasasHHO# B nyHkTe 3 craTthu 17, TOCyLapCTBO-
OPEeEeMHUK MORET CTATH JOrOBAPHMBANMUMCA FOCYLApPCTBOM UIM YUAGTHUKOM 3TOr'0 LOrOBODPA TOJBKO

C CcorjacHuf BCEX ero YYacTHHKOB HJIH BCeX JNOrOBapHMBAKIUXCHA I'OCYILANCTB,

Cratesa 38
YBenomMaenusa
1 Jw6oe yBemomieHHe B COOTBeTCTBHH co crarbsamm 31, 32 miu 36 gesaercA B INHACEMeHHOHR
dopmMe,
2e Ecau ysejoMieHMe He NOJAUNUCAHO rJaBoil FocylapcTpa, IJaBOoil IpaBUTeJbCTBE KIM MUHHCTPOM

UEOCTPAHHHX [eJ, TO HPeACTABHTEN0 rOoCyZapcTBa, HepelanleMy 9TO yBeIOMIEHUE, MOXET OHTh

Opepjioxes0 NPeijCTaBuTbh IOJHOMOUMA,

3a Fcau porosopoM He HpejycMaTpuBaeTcsa HHOe, TO YBeAOMIEHHE:
a) NPenpOBOXKAETCA TOCYAapPCTBOM—IPEEMHUKOM JLEHNO3UTAPU0 WIH, €CJU HeT NellO3HTApPHA,
yJYacTHMKEM WIM AOTOBApUBAKMUMCA T'OCYJapCTBaM;
b) CUBTaETCA CHEJSHHHM rOCYJZapCTBOM—IIPEeMHUKOM C MOMEHTAa HNOJYyUeHHA ero JLelo3H-
TapueM WHiH, €CJM HeT IeNo3HTapud, C MOMEHTa HOJYyWeHHUA ero BCeMH YUACTHUKaMy

“ny¥, B 34BUCHUMOCTH OT cJyuas, BCEeMU NOTORAPUBANMNUMUCA I'OCYIZAPCTBAMHK.

4, liyeeT 3 He 3arpardBaeT Kakoi-iaubo 06A3aHHOCTU LENO3UTAPHA, YCTAHOBIEHHOH# ZOroBOpOM
WIY yCTAHOBJICSHHOK HUHHM 06pasoM, MHPOPMUPOBATH YUACTHHUKOB MIK JOTOBApUBAKNHECA IOCyLap—
cTBa 00 yBEECMJEHUH HAK O JOOOM CBA3AHHOM C HHUM COOOMEHHU, CJAEJAHHOM I'OCyIapCTBOM=—

IpEeEeMHUKOM .

5 C yueToM moAOXEeHUHE ZAHHOrO JOroBopa, Takoe yBeIOMIEHHE WIM COCOHEeHWue CUUTILTCH
NOJIy4E€HHEM TOCYILapPCTBOM, KOTOPOMYy OHO NpeJHa3HAUEHO, JIMMb B MOMGHT K3BCHEHUA er'c 00

3TOM LEeNO3UTAPHEM,
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YACTE V

[IPOWE IMOCTAHOBIEHVA

Cratpg 3
Cayuam oTBETCTBEHHOCTH TI'OCYIApCTB
¥ _HauaJa BOEHHHX JeiicThufi

Monoxkerua nacroame#t KOHBEHNMuM He OpelpemapT HH OXHOTO M3 BOMPOCAB, KOTOPHE MOry®
BO3HMKHYTb HNPUMEHHTEJBHO K HNOCHSACTBHAM NPABOUPEEMCTBA T'OCYAS8PCTB B OTHOMEHUM KaKOIr (e
anbo JOroBopa U3 MeXIYHEPOAHON OTBETCTBEHHOCTH TOCYLAPCTBa KIM U3 HAUAJA BOSHHHX

Zeficreuft MeXIZy rocyIapcCTBaMH.

Crateg 40

Cayuapy BoeHHO# OKKyHamuu

lonoxennsa Hacroame# KonBenumum He IpeipemanT HU ONHOT'O M3 BONPOCOB, KOTODhE MOTYT

BO3HHMKHYTP B OTHOWEHUHN KaKOT O=Ju60 AOoromscpa u3 BOEHHOH# OKKYNIAINH TEePpPUTOPUY .
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YACTL VI

YPETYJIMPOBAHUE CIIOPOB

Craresa 41

KoncyabTanum ¥ meperoBoph

B cayuae BOBHEKHOBEHUA CIIOpPA MexAy IByMA IIM HECKOJLKMMH YUACTHMKAMHM HacToameh
KOHBEHIME OTHOCHTENbHO ee TOJKOBAHMA WIM IPUMEHEeHHA, OHU OYAYT, MO Hpochbe JNOOTO M3 HUX,

CTPEMUTHCH DABPENUTh €ro MyTeM NPOBeNeHUA KOHCYJILTAauu# U IeperoBOpPOB,

CraTbsa 42
[IpumMupuTesbHad OpoIeXypa

Ecan coop He Oual paspemeE B TeueHHEe MeCTH MeCALEB CO LHA HPOCHOH, YKA3AHHOH B
cratbe 41, ap6as CTOPOHA B CHOpPe MOXET HepelaTh er0 HA NPUMUPHTEILHY® TPONEAYDPY, Ipe-
AycmoTpenHy®w B llpunoxewun k Hacrosmeidt KompBewnum, o6paTUBEHCH C COOTBeTCTByMme# mpochboi

k lenepaabnoMy cexperapw Opranusanuu O6nexuneHHnx Haumu#h ¥ coobmus 06 aTOM Apyro# unu

ANVCHUM CTOPOHAM B CIOpE.

Cratea 43

Cyne6Hoe paspemeHre M apbUTpax

Jio6oe rocyzapcTBO Npd HNOJIMUCAHMHM WIM paTHpUkaAOUK HacToAmeld KOHBeHUM WIM IpH
IpHCOeIUHeHUH K Helt mam B an6off MOMEHT mocie 9TOr'o MOXeT HYTeM YBeIOMAEeHHA Ha HMA
Aeno3nuTapuda 3afgBUTh, UTO B cjay4dae, KOorjza COoOp He OBLI pemeH IIOCPEeAnCTBOM IpHMEHEeHUA
nponenyp, yxasauHux B craThax 41 u 42, sror cmop Moxer OWTh HepelaH Ha pemeHue
MexnyHapogzHoro Cyja HmyTeM NUCBMEHHOTO 3afBJeHUA JIO6OH CTOPOHH B CIOpe HMIM Xe Ha
ap6UTpax IPU YCIOBUH, UTO APyroe rocylapCTBO-CTOPOHA B CIOpPE CLEJNal]O Takoe Xe

32ABJICHUE,,

Crarea 44

Pazpemenue 1o B3aHNMHOMY COIJaCHD

HesaBucuMO OT nonoxeHu#t crareit 41, 42u 4%, B cayuae BO3HMKHOBEHHUA CIODA MEXILy ILBYMA
WIH HEeCKOJbKKMHM y4acCTHHKaMu Hacroamelt KoHBeHOUM OTHOCHUTEABHO €€ TOJKOBAHHMA WIM IDUMeHEHHA,
OHM MOTYT IO B3aWMHOMYy CoOrJacuo nepefaTh ero B Mexnysmapopmmuit Cyn mnum Ha apburpax, auGo

“36paTh LPYry® COOTBETCTBYWNyl LIPONEAYyPy YPeryJAupoBaHuA CIOPOB,
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Crartea 45
Jpyriue HaxonAmuecs B CHUJE NOJORKCHUA O palpelleHUM CIOPOB

Huuto B crarhAx 41-44 He 3aTparuBaeT BPAB HIM O6A3aTEJNBCTB YyWACTHHKOB HacToMmei

KousBenuuu, OpenyCcMOTpPeHHNX JOOLMH KMEK UMK CHAYy HNOJOXEHHAMH, CBA3HBaWLMMHA XX B OTHOMNEHHH

YPeryJupoBaHRA CIODPOB,
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YACTH VII

SAKNOUMATENBHHE ITOJOXEHNA

Crarbg 46
Hoxnucanue
Hacroamaa KoHBeHmuA OTKpHTA JNJA IONNUCAHMA BCEMHM rocypapcTsamu jo 28 ¢esBpansd
1979 roaa B PemepalbHOM MHHUCTEPCTBE MHOCTPAHHHX e Apcrpuiickolf PecmyOauku; a sareM
xo 31 asrycra 1979 roga - B leHTpanbrux Yupewgenuax Opranmsanuu O6pemunenHnx Hamuit

» Huw-Hopxe.

Crares 47
Parudpukanusg

Hacrosamans KoHBEHOMA IOXNERUT pATUPUKANHHM,  PaTUOUKAIUOHHEE I'PAMOTH CIANTCH

Ha xpaHeHue I'eHepaspbHOMy cekperapo Opranusanmuu O6vemuueunsx Hauwuii,

Craroa 48
[Ipucoexunenve

Hacrosamas KouBeHmua OTKPHTA ILJA OPUCOEIMHEHHA JOGOTO roCyZapcTBa.  JOKyMEHTH

0 NPUCOERMHEHUN CRAabTCA Ha XpaHeHuwe ['enepanrbHoMy cekperapw Oprampusanuu OO6beXMHEHHHX

Hanuilt,

Crarpa 49

Becrynaenue B CUAY

1. Hacroamas KouBeHmua BCTymaeT B CWIy Ha& TDPHAUATHE JeHb NOCJE CLAUM HA XPaHeHUe

OATHAANATON DPATHPUKALMOHHOR rpaMOTH Wi LOKYMEHTa O HPUCOEIUHEHHU

2e Jns xagporo rocyrapcTsa, paTHPUIMpoBaBmero KoHBeHUUN HAM OPUCOEJUMHUBmEroca K Hef
nocle clau¥ Ha XpaHeHHe NATHAARaTod parTndUKamuoHHOE rpaMoOTH KMIKM NOKYMEHTa O NpPUCOeIUHEeHuH,
KonBennua scrynaer B cuiy Ha TpUInaTHi ZeHP NOCJe CJHAUYM HAa XpAaHEHHe DTUM TOCYLapCTBOM

cpoelt paTUPHKAINUOHHOK I'PAMOTH WM JOKYMEHTA O IPUCOENHHEHHH,

Crarpa 50
AyTEeHTHUHEE TEeKCTH

lloanuunuk nacrosame#t Kowseunmuu, aurauiickuilt, apabckuit, ucnanckuit, xuraiickmit,
pyccku#t ¥ ¢ppaHnyscku#t TexcTH KOTOpo# ABNAWTCA DPABHO 8YyTEHTUUHHMH, CLaeTCA Ha XpaHeHue

T'enepansHoMy cexperapw Opranusanuu O6bexnHeHHuHX Hamuit.
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B YIOCTOBEPEHME YEI'0 nuxemoxnucaBmpecs HOXHOMOUHHE NPeRCTABHTEJN, NOJEHHM 06pasoM

YOOJHOMOUEHHHEe CBOMMHM NPABMTENbCTBAMK, NOANHCAJIH HACTOAMY®D Konpennuo.

COBEPIIEHO B BEHE gmegumaTs TpeThbero &BrycTa THCAUYA AEBATHCOT CEMBbAECAT BOCHBMOTO rojua,
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[NPWIOXEHUE

1. TI'enepanbHuii cexperapp Opranusauuu O6penurHenHnx Hanuit cocrasiafgeT U BeLeT CHOHUCOK
MHPOBHIX NOCPELHUKOB M3 UUCIa KBaJUDUIIMPOBAHHHX KPUCTOB, C sTo#t 1[eqb0 KAXIOMy rocyzap—
crBy~useHy Opranusaunuu O6benuHeHHHX Haumuit uiam yvyacTHUky HacTosameil KouBeHnuum npepiaraercsa
HA3HAUUTE IBYX MHUPOBHX IIOCPEIHUKOB, ¥ MMEH4 HA3HAUEHHHX TaKuM 00pasoM Jul o6pasywT yka—
3aHHH# CNUCOK,  MHDPOBHE NOCPEIHMKY ~ BKJANUAA MUPOBHIX IHOCPEJHUKOB, HA3HAUEHHHX LIS 3a—
NOJHEHUA OTKpuBmeiica cayuailHO BakaHCUM, — HA3HAUYAKNTCA HA CPOK B NIATh JEeT, M HTOT CPOK
MOXeT OHTH BO3OGHOBIEH. MupoBO#t mocpeXHUK, IO HCTEYEHUM CpOKa, Ha KOTOPHH OH OhI Hasz-—
HaueH, 6ylLeT IPONOJXATH BHIIOJHATE JOHe OYHKIUH, KIAA OCYMECTBIEHHA KOTODHX OH OHJM H36paH

B COOTBETCTBHM C IIOJOXEHUAMH CIEeLynmero IIyHKTAa,

2o Ecau x TeHepalbHOMy CeKpeTapw HalpaBIAeTCA Npocbba B COOTBETCTBUU C IOJOXKEHUAMU
crarbud 42, OH HmepejaeT CIOP Ha pacCMOTPEHHEe NPUMUPUTENbHOR KOMUCCHUHM, O6paz’0BaHHOR cle—
IyomuUM 06pasoM,
TocymapcTBO miIu rocyzapcTsa, ABIANINeecA WIH ABIAwmuAecHa ogHolft cToporo#f B cmope,
Ha3HAUAWT $
a) OJHOTO MHPOBOI'O NOCPENHMKE, ABIANNEIOCA I'Pa¥IAHUHOM 3TOCO TOCyLapCcTBa WIH
OXHOTO W3 JTHUX TOCylIapcTB, U3 UMCJa JHl, BKIOYEHHHX B YIOMAHYTH# B nyskTe 1
CHMCOK, WIM U3 UHCIa LPYTUX JIHKI; u

b) OXHOTO MHUPOBOI'O NOCPENHUKA, HE ABIANMEr0OCA T'pPaxIaBMHOM DTOr0 TOCyJlapcTBa WIU
ONHOTO M3 3TUX I'OCYZApCTB, U3 UUCJA BKJINUEHHEX B YIOMAHYTHH COHCOK JHI,

TocymapcTBO MM rocyrapcTba, ABIAKMEECH WIM ABAAKNMUECA Apyroft CTOpoHO# B cmope,
Ha3HaAvYaoT IBYX MHUPOBHX NOCPEJHUKOB TaKUM Xe 006pa3oM. Uerhipe u36MpaeMEXx CTOPOHAMU MUPOBHX
IOCpesHUKA JOJXHE OHTh HA3HAUEHH B TeueHWe mecTuiecATH jHe#t ¢ To#t matw, korga ['enepanbHuii
CeKperapb NOJIyuYaeT COOTBETCTBYKWHYWD NPOCHOY.

97K YeTHpe MUPOBHX NOCPEIHUKA B TEUEHWe MeCTHLeCATU LHe#l C NaTH Ha3HAUEHUA NOCIeIw-
HEro M3 HUX HA3HAUANT U3 YKCJIA BKJIKWWYEHHHX B CIMCOK JMI] OIATOTO MHPOBOT'O HOCPEXHHKa, KOTOPHHK
6yzeT npencenaTeleM,

Ecau npencegaTens wiM KakOE—sau60 U3 IPYyTUX MUPOBHIX IIOCPEJHMKOB HE Ha3HAuawTCA B
TeueHHe NPEeLyCMOTDEHHHX Bhle ILJIA UX HA3HAUeHUA CPOKOB, TO OHM HA3HAUANTCA ['eHepaibHuM
cCekpeTapeM B TeUeHUe mMeCTHAECATH JHe#l C JaTH UCTEYEeHUA COOTBETCTBYKNMEro Cpoka., HasHa—
YyeHue nOpejcelaTeNd MOXeT OHTb IPOW3BELEHO ['eHepaJbHEM CEKpeTapeM JUO0 U3 uuciaa JHKI,
BKJIKNYEHHHX B CUOHUCOK, JH60 M3 uYMcja WIeHOB KoMHuCCHM MeXIyHAapOAHOTO mpaBa,  Jhobo# us
CpPOKOB, B TeueHHe KOTOPHX [NOJKHH ObHTH IIPOU3BELEHH Ha3HAUEHHA, MOXET OHTH HNPOLJIEH C
cCorJlacHA CTODOH B CIOpPE,

Jw6asa BaKaHCUA LOJIXHA OHTL 3al0JHEHa TeM Xe crnocoboM, KOTOpHE OHJ yKaszaH LA

nepBOHAYAJBHOI'O HA&3HAUECHHUSA.

29



3. [lpuMupuTeJbHad KOMHCCHH CaMa yCTaHaBJIMBAET CBOK NMponexypy. Kommccua Moxer, c
coraacua CTOPOH B CIOpe, NPELJOXHATH JIGOMYy U3 y4HacTHMKOB Hacroamelt KomBenmuu mpexcTaBHTb
eff cBoe MHEHHME YyCTHO HJIM NHUCBMEHHO,  KOMUCCHA NpPHHAMAaeT DENleHHA M JelaeT DPEeKOMEHIAIUH

60JbEHMHCTBOM TI'OJIOCOB CBOHMX HATU UJEHOB,

4., Komuccua MoxeT ofpamaTh BHHMMaHHE CTOPOH 3 CHOpe Ha JK0OHEe MepH, Morymue ob6JEeruuThb

noJ6oBHOE pPEemeHue CIopa,

5e Komuccua saciaymyvBaeT CTOPOHH, raccMaTpuBaeT NPETEH3UM X BOSPAXEHUA W BHOCHT Ha

PacCMOTpEeHHe CTOPOH IPeIJOXEeHHA, HaIpaBJeHHHE Ha LOCTHREHHe NOJNG0BHOTO DEmeHMA CcIopa,

6. Komuccua JoaxHa OpelCTaBUTE CBO# NOKJaX B TeueHMe NBEHAANATH MECANEB, CJICILYONUX

3a jgaTo# ee o6pasoBaHMA. JITOT JOKJIaL HanpaBixgeTca I'eHepaJbHOMy CeKpeTapio u Imeperaercs
cropoHaM B cuope., Jloxnan Kommccum, BrIwuas Jo6HE COLEPRAMMECA B HEM BHBOJIE O BOIpOCax
¢akTa M BONPOCAX IIpaB&, HE ABJAETCA OOA32TeJbHHM IJA CTOPOH M mpeicTasiadAer coboft aume
PEeKOMeHJaluuon, NDeIJOXeHHYD HA& DACCMOTPEHHEe CTOPOH C LUeJabl O6JerweHus NOJWGO0BHOTO peNeHHA

cropa.

Te FenepanbHult cekperapr mpelocrasider KoMmuccuum nomMomp ¥ cCpelcTBa OOCIyXUBaHUA, B
KOTOPHIX OH& MOXET HY¥IATbCH. Pacxomm Komuccum noxpuBawrcs Opranusanueit O6belWHeHHHX

Hanwii,
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CONVENCION DE VIENA SOBRE LA SUCESION DE ESTADOS
EN MATERIA DE TRATADOS

Los Estados Partes en la presente Convencidn,

Congiderando la profunda transformacidn de la comunidad internacional generada por

el proceso de descolonizacidn,

Considerando también que otros factores pueden dar lugar a casos de sucesién

de Estados en el futuro,

Convencidos, en esas circunstancias, de la necesidad de la codificacidn y el
desarrollo progresivo de las normas relativas a la sucesidén de Estados en materia
de tratados como medio para garantizar una mayor seguridad juridica en las relaciones

internacionales,

Advirtiendo que los principios del libre consentimiento, de la buena fe y

pacta sunt servanda estdn universalmente reconocidos,

Subrayando que la constante observancia de los tratados multilaterales generales
que versan sobre la codificacidn y el desarrollo progresivo del derecho intermnacional,
¥y aguellos cuyos objeto y fin son de interés para la comunidad internacional en su
conjunto, es de especial importancia para el fortalecimiento de la paz y de la

cooperacién internacional,

Teniendo en cuenta los principios de derecho internacional incorporados en

la Carta de las Naciones Unidas, tales como los principios de la igualdad de derechos
y de la libré determinacidén de los pueblos, de la igualdad soberana y la independencia
de todos los Estados, de la no injerencia en los asuntos internos de los Estados, de la
prohibicidn de la amenaza o el uso de la fuerza y del respeto universal a los derechos
humanos y a las libertades fundamentales de todos y la efectividad de tales derechos

¥ libertades,

Recordando que el respeto de la integridad territorial y de la independencia politica

de cualquier Estado viene impuesto por la Carta de las Naciones Unidas,

Teniendo presentes las disposiciones de la Convencidn de Viena sobre el Derecho

de los Tratados de 1969,

Teniendo ademds presente el articulo 73 de dicha Convencidn,




Afirmando que las cuestiones del derecho de los tratados, distintas de aquellas
a que puede dar'lugar una sucesidén de Estados, se rigen por las normas pertinentes
del derecho internacional, incluidas aquellas normas de derecho internacional consuetu-

dinario que figuran en la 'Convencidén de Viena sobre el Derecho de los Tratados de 1969,

Afirmando que las normas de derecho internacional consuetudinario continuarian

rigiendo las cuestiones no reguladas en las disposiciones de la presente Convenzidn,

Han convenido lo siguiente:



PARTE I

DISPOSICIONES GENERALES

Articulo 1

Alcance de la presente Convencidn

la presente Convencidn se aplica a los efectos de la sucesidn de Estados en materia

de tratados entre Estados.

Articulo 2

Términos empleados

Para los efectos de la presente Convencidn:

a)

£)

g)

se entiende por "tratado" un acuerdo internacional celebrado por escrito
entre Estados y regido por el derecho internacional, ya conste en un
instrumento ¥nico o en dos o mds instrumentos conexos y cualquiera gue

sea su denominacidn particular;

se entiende por "sucesidn de Estados" la sustitucidn de un Estado por otro
en la responsabilidad de las relaciones internacionales de un territorio;

se entiende por "Estado predecesor" el Estado que ha sido sustituido por
otro Estado a raiz de una sucesidn de Estados;

se entiende por "Estado sucesor" el Estado que ha sustituido a otro Estado

a raiz de una sucesidn de Estados;

se entiende por "fecha de la sucesidén de Estados" la fecha en la que el
Estado sucesor ha sustituido al Estado predecesor en la responsabilidad

de las relaciones internacionales del territorio al que se refiere la
sucesidén de Estados;

se entiende por "Estado de reciente independencia un Estado sucesor cuyo
territorio, inmediatamente antes de la fecha de la sucesidn de Estados, era
un territorio dependiente de cuyas relaciones internacionales era responsable
el Estado predecesor;

se entiende por "notificacidn de sucesidénY en relacidn con un tratado multi-
lateral toda notificacidn, cualquiera que sea su enunciado o denominacidn,
hecha por un Estado sucesor en la cual manifiesta su consentimiento en
considerarse obligado por el tratado;

se entiende por "plenos poderes", en relacidn con una notificacidn de sucesidn
o con cualquier otra notificacién que se haga con arreglo a la presente

Convencidn, un documento que emana de la autoridad competente de un Estado



y por el que se designa a una o varias personas para representar a ese
Estado a efectos de comunicar la notificacidn de sucesidn o, segin el caso,
la notificacidng

i) se entiende por "ratificacidén", "aceptacidn" y "aprobacidén®, segin el caso,
el acto internacional asi denominado por el cual un Estado hace constar en
el dmbito internacional su consentimiento en obligarse por un tratadoj;

j) se entiende por "reserva" una declaracidén unilateral, cualquiera que sea su
enunciado o denominacidn, hecha por un Estado al firmar, ratificar, aceptar
o aprobar un tratado o al adherirse a él, o al hacer una notificacidn de
sucesidén en un tratado, con objeto de excluir o modificar los efectos
jurfdicos de ciertas disposiciones del tratado en su aplicacidén a ese Estados;

k) se entiende por "Estado contratante" un Estado que ha consentido en obligarse
por el tratado, haya entrado o no en vigor el tratado;

1) se entiende por "parte" un Estado que ha consentido en obligarse por el
tratado y con respecto al cual el tratado estd en vigor;

m) se entiende por "otro Estado parte" en relacidn con un Estado sucesor
cualquier Estado, distinto del Estado predecesor, que es parte en un
tratado en vigor en la fecha de una sucesidn de Estados respecto del
territorio al que se refiere esa sucesidn de Estados;

n) se entiende por "organizacidn internacional"” una organizacidn

intergubernamental.

2. las disposiciones del pdrrafo 1 sobre los términos empleados en la presente
Convencidn se entenderdn sin perjuicio del empleo de esos términos o del sentido

que se les pueda dar en el derecho interno de cualquier Estado.

Artfculo 3

Casos no comprendidos en el ambito de la presente Convencidn

El hecho de que la presente Convencidn no se aplique a los efectos de la sucesidn
de BEstados en lo que respecta a los acuerdos internacionales celebrados entre Estados
y otros sujetos de derecho internacional ni en lo que respecta a los acuerdos inter-
nacionales no celebrados por escrito no afectard:

a) a la aplicacidén a esos casos de cualquiera de las normas enunciadas en la
presente Convencidn a que estén sometidos en virtud del derecho internacional
independientemente de esta Convencidnj

b) a la aplicacidn entre Estados de la presente Convencidn a los efectos de la
sucesidn de Estados en lo que respecta a los acuerdos internacionales en los

que sean asimismo partes otros sujetos de derecho internacional.



Articulo 4

Tratados constitutivos de organizaciones internacionales y tratados
adoptados en el dmbito de una organizacidn internacional

La presente Convencidn se aplicard a los efectos de la sucesién de Estados

respecto de:

a) todo tratado que sea un instrumento constitutivo de una organizacién inter-
nacional, sin perjuicio de las normas relativas a la adquisicidn de la
calidad de miembro y sin perjuicio de cualquier otra norma pertinente de la
organizacidng

b) todo tratado adoptado en el dmbito de una organizacidn internacional, sin

perjuicio de cualquier norma pertinente de la organizacidn.

Articulo 5

Obligaciones impuestas por el derecho internacional
independientemente de un tratado

El hecho de que un tratado no se considere en vigor respecto de un Estado en virtud
de la aplicacidn de la presente Convencidn no menoscabard en nada el deber de ese Estado
de cumplir toda obligacidn enunciada en el tratado a la que esté sometido en virtud del

derecho internacional independientemente de ese tratado.

Articulo 6

Casos de sucesidn de BEstados comprendidos en la presente Convencidn

lLa presente Convencidn se aplicard uUnicamente a los efectos de una sucesidn de
Estados que se produzca de conformidad con el derecho internacional y, en particular,
con los principios de derecho internacional incorporados en la Carta de las

Naciones Unidas.

Articulo 7

Aplicacidn de la presente Convencidn en el tiempo

1. Sin perjuicio de la aplicacidén de cualesquiera normas enunciadas en la presente
Convencidn a las que los efectos de una sucesidn de Estados estén sometidos en virtud
del derecho internacional independientemente de esta Convencidn, la Convencidn sdlo
se aplicard respecto de una sucesidn de Estados que se haya producido después de la

entrada en vigor de la Convencidn, salvo que se haya convenido en otra cosa.

2. Un Estado sucesor podrd, en el momento de expresar su consentimiento en obligarse
por la presente Convencidn o en cualquier momento posterior, hacer una declaracidn de
que aplicard las disposiciones de la Convencidn con respecto a su propia sucesidn de

Estados, producida antes de la entrada en vigor de la Convencidn, en relacidn con



cualquier otro Estado contratante o Estado Parte en la Convencidn que haga una decla-
racidn de que acepta la declaracidn del Estado sucesor. A la entrada en vigor de la
Convencidn entre los Estados que hagan las declaraciones, o al hacerse la declaracidn
de aceptacidn, si ésta fuere posterior, las disposiciones de la Convencidn se apli-
caran a los efectos de la sucesidén de Estados a partir de la fecha de esa sucesidn

de Estados.

3. Un Estado sucesor podrd, en el momento de firmar o de méhifestar su consentimiento
en obligarse por la presente Convencidn, hacer una declaracidén de que aplicard las
disposiciones de la Convencidn provisionalmente con respecto a su propia sucesidn de
BEstados, producida antes de la entrada en vigor de la Convencidn, en relacidn

con cualquier otro Estado signatario o contratante que haga una declaracidn de que
acepta la declaracidn del Estado sucesor; al hacerse la declaracidn de aceptacidn esas
disposiciones se aplicardn provisionalmente a los efectos de la sucesién de Estados

entre esos dos Estados a partir de la fecha de esa sucesidén de Estados.

4. Toda declaracidén hecha de conformidad con el pdrrafo 2 o el pdrrafo 3 se consig-
narg en una notificacidn escrita comunicada al depositario, quien informard a las
Partes y a los Estados que tengan derecho a pasar a ser Partes en la presente
Convencidn de la comunicacidén que se le ha hecho de dicha notificacién y del contenido

de ésta.

Articulo 8

Acuerdos para la transmisidn de obligaciones o derechos, derivados
de tratados, de un Estado predecesor a un Estado sucesor

1. Las obligaciones o los derechos de un Estado predecesor derivados de tratados

en vigor respecto de un territorio en la fecha de una sucesidn de Estados no pasardn a
ser obligaciones o derechos del Estado sucesor para con otros Estados partes en esos
tratados por el solo hecho de que el Estado predecesor y el Estado sucesor hayan
celebrado un acuerdo por el cual dispongan que tales obligaciones o derechos se

transmitirdn al Estado sucesor.

2. No obstante la celebracién de tal acuerdo, los efectos de una sucesién de
Estados sobre los tratados que, en la fecha de esa sucesién de Estados, estuvieran en

vigor respecto del territorio de que se trate se regirdn por la presente Convencidn.

Articulo 9

Declaracidn unilateral de un Bstado sucesor relativa
a los tratados del Estado predecesor

1. Las obligaciones o los derechos derivados de tratados en vigor respecto de un

territorio en la fecha de una sucesidn de Estados no pasardn a ser obligaciones o derechos



del Estado sucesor ni de otros Estados partes en esos tratados por el solo hecho de que
el Estado sucesor haya formulado una declaracién unilateral en la que se prevea el mante-

nimiento en vigor de los tratados respecto de su territorio.

2. En tal caso, los efectos de la sucesién de Estados sobre los tratados que, en la
fecha de esa sucesidn de BEstados, estuvieran en vigor respecto del territorio de que se

trate se regirdn por la presente Convencidn.

Articulo 10

Tratados en los que se prevé la participacidn
de un Estado sucesor

1. Cuando un tratado disponga que, en caso de una sucesidén de Estados, un Estado sucesor
tendrd la facultad de considerarse parte en él, ese Estado podra notificar su sucesidn
respecto del tratado de conformidad con las disposiciones del tratado o, en defecto de ta-

les disposiciones, de conformidad con las disposiciones de la presente Convencidn.

2. Si un tratado dispone que, en caso de una sucesidn de Estados, un Estado sucesor serd
considerado parte en él, esta disposicidn surtird efecto como tal sélo si el Estado suce-

sor acepta expresamente por escrito que se le considere parte en el tratado.

3« En los casos comprendidos en los pdrrafos 1 6 2, un Estado sucesor que haga constar
su consentimiento en ser parte en el tratado serd considerado parte desde la fecha de la

sucesidén de Estados, salvo que el tratado disponga o se convenga en otra cosa.

Artfculo 11

Regfmenes de frontera

Una sucesién de Estados no afectard de por si:
a) a una frontera establecida por un tratadoj ni
b) a las obligaciones y los derechos establecidos por un tratado y que se refieran

al régimen de una frontera.

Artfculo 12

Otros regimenes territoriales

1. Una sucesién de Estados no afectard de por si:

a) a las obligaciones relativas al uso de cualquier territorio, o a las restric-
ciones en su uso, establecidas por un tratado en beneficio de cualquier
territorio de un Estado extranjero y que se consideren vinculadas a los terri-
torios de que se trate;

b) a los derechos establecidos por un tratado en beneficio de cualquier territorio

y relativos al uso, o a las restricciones en el uso, de cualquier territorio de



un Estado extranjero y que se consideren vinculados a los territorios de que

se trate.

2. Una sucesidn de BEstados no afectard de por si:
a) a las obligaciones relativas al uso de cualquier territorio, o a las restric-
ciones en su uso, establecidas por un tratado en beneficio de un grupo de
Bstados o de todos los Estados y que se consideren vinculadas a ese territorio;
b) a los derechos establecidos por un tratado en beneficio de un grupo de Estados
o de todos los Estados y relativos al uso de cualquier territorio, o a las

restricciones en su uso, y que se consideren vinculados a ese territorio.

3. Las disposiciones del presente artfculo no se aplican a las obligaciones, derivadas
de tratados, del Estado predecesor que prevean el establecimiento de bases militares

extranjeras en el territorio al cual se refiere la sucesidn de Estados.

Articulo 13

La presente Convencidn y la soberania permanente
sobre lag riquezas y los recursos naturales

Nada de lo dispuesto en la presente Convencidn afectard a los principios de derecho
internacional que afirman la soberania permanente de cada pueblo y de cada Estado scbre

sus riquezas y recursos naturales.

Articulo 14

Cuegstiones relativas a la validez de un tratado

Nada de lo dispuesto en la presente Convencidn se entenderd de manera que prejuzgue

de modo alguno ninguna cuestidn relativa a la validez de un tratado.



PARTE II

SUCESION RESPECTO DE UNA PARTE DE TERRITORIO

Artfculo 19

Sucesidn respecto de una parte de territorio

Cuando una parte del territorio de un Estado, 0 cuando cualquier territorio de
cuyas relaciones internacionales sea responsable un Estado y que no forme parte del
territorio de ese Estado, pase a ser parte del territorio de otro Estado:
a) los tratados del Estado predecesor dejardn de estar en vigor respecto del
territorio al que se refiera la sucesién de Estados desde la fecha de la
sucesidn de Estados; y

b) los tratados del Estado sucesor estardn en vigor respecto del territorio
al que se refiera la sucesién de Estados desde la fecha de la sucesidn de
Estados, salvo que se desprenda del tratado o conste de otro modo que la
aplicacidn del tratado a ese territorio serfa incompatible con el objeto y

el fin del tratado o cambiarfa radicalmente las condiciones de su ejecucidn.



PARTE III

ESTADOS DE RECIENTE INDEPENDENCIA

SECCION 1: REGLA GENERAL

Articulo 16

Posicidn respecto de los tratados del Estado predecesor

Ningn Estado de reciente independencia estard obligado a mantener en vigor un
tratado, 0 a pasar a ser parte en €1, por el solo hecho de que en la fecha de la
sucesién de Estados el tratado estuviera en vigor respecto del territorio al que se

refiera la sucesidn de Estados.

SECCION 2: TRATADOS MULTILATERALES

Articulo 17

Participacidn en tratados en vigor en la fecha
de la sucesidn de Estados

1. Sin perjuicio de lo dispuesto en los pdrrafos 2 y 3, un Estado de reciente inde-
pendencia podrd, mediante una notificacidn de sucesidn, hacer constar su calidad de
parte en cualquier tratado multilateral que en la fecha de la sucesién de Estados

estuviera en vigor respecto del territorio al que se refiere la sucesidn de Estados.

2. El pdrrafo 1 no se aplicard si se desprende del tratado o consta de otro modo
que la aplicacidén del tratado respecto del Estado de reciente independencia seria
incompatible con el objeto y el fin del tratado o cambiarfa radicalmente las condiciones

de su ejecucidn,

3. Cuando en virtud de las estipulaciones del tratado o por razdn del nimero

reducido de Estados negociadores y del objeto y el fin del tratado deba entenderse

que la participacidn de cualquier otro Estado en el tratado requiere el comsentimiento
de todas las partes, el Estado de reciente independencia podrd hacer constar su calidad

de parte en el tratado sdlo con tal consentimiento,

Articulo 18

Participacidn en tratados que no estén en vigor
en la fecha de la sucesidn de Estados

1. Sin perjuicio de lo dispuesto en los pirrafos 3 y 4, un Estado de reciente inde-

) ’ . . - . . -
pendencia podra, mediante una notificacidn de sucesidn, hacer constar su calidad de
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Estado contratante en un tratado multilateral que no esté en vigor si, en la fecha
de la sucesidn de Estados, el Estado predecesor era un Estado contratante respecto

del territorio al que se refiera tal sucesidn de Estados.

2. Sin perjuicio de lo dispuesto en los pdrrafos 3 y 4, un Estadc de reciente inde-
pendencia podrd, mediante una notificacidn de sucesidn, hacer constar su calidad de
parte en un tratado multilateral que entre en vigor con posterioridad a la feciia de

la sucesidén de Estados si, en la fecha de la sucesién de Estados, el Estado prede-
cesor era un Estado contratante respecto del territorio al que se refiera esa sucesidn

de Egtados.

3. Los pdrrafos 1 y 2 no se aplicardn si se desprende del tratado o consta de otro
modo que la aplicacidn del tratado respecto del Estado de reciente independencia seria
incompatible con el objeto y el fin del tratado o cambiarfa radicalmente las condi~

ciones de su ejecucidn.

4. Cuando en virtud de las estipulaciones del tratado o por razdn del nimero redu-

cido de Estados negociadores y del objeto y el fin del tratado deba entenderse que

la participacidn de cualquier otro Estado en el tratado requiere el consentimiento de
todas las partes o de todos los Estados contratantes, el Estado de reciente indepen-

dencia podrd hacer constar su calidad de parte o de Estado contratante en el tratado

sé8lo con tal consentimiento.

5. Cuando un tratado disponga que para su entrada en vigor se requerirg un nimero
determinado de Estados contratantes, un Estado de reciente independencia que haga
constar su calidad de Estado contratante en el tratado en virtud del pirrafo 1 se
contarg como Estado contratante para los efectos de tal disposicidn, salvo que una

intencidn diferente se desprenda del tratado o conste de otro modo.

Articulo 19

Participacidn en tratados firmados por el Estado predecesor
a reserva de ratificacidn, aceptacién o aprobacidn

1. Sin perjuicio de lo dispuesto en los pdrrafos 3 y 4, si antes de la fecha de

la sucesidn de Estados el Estado predecesor ha firmado un tratado multilateral a
reserva de ratificacidn, aceptacidén o aprobacién y, al hacerlo, su intencidn ha sido
que el tratado se extienda al territorio al que se refiera la sucesidn de Estados,
el Estado de reciente independencia podrd ratificar, aceptar o aprobar el tratado

como si lo hubiera firmado y pasar asi a ser parte o Estado contratante en €l.

2 Para los efectos del pérrafo 1, se entenderd que la firma de un tratado por
el Estado predecesor expresa la intencidén de que el tratado se extienda a la totalidad
del territorio de cuyas relaciones internacionales era responsable el Estado predecesor,

salve que una intencidn diferente se desprenda del tratado o conste de otro modo.
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3. El pdrrafo 1 no se aplicard si se desprende del tratado o consta de otro modo
que la aplicacidn del tratado respecto del Estado de reciente independencia seria
incompatible con el objeto y el fin del tratado o cambiaria radicalmente las condiciones

de su ejecucidn.

4. Cuando en virtud de las estipulaciones del tratado o por razdn del mimeroc reducide
de Estados negociadores y del objeto y el fin del tratado deba entenderse que 1la parti-
cipacidn de cualquier otro Estado en el tratado requiere el consentimiento de todas
las partes o de todos los Estados contratantes, el Estado de reciente independencia

podrd pasar a ser parte o Estado contratante en el tratado sélo con tal consentimiento.,

Articulo 20

Reservas

1. Cuando un Estado de reciente independencia haga constar, mediante una notificacidn
de sucesidn, su calidad de parte o de Estado contratante en un tratado multilateral en
virtud de los articulos 17 & 18, se entenderd que mantiene cualquier reserva relativa a
ese tratado que fuera aplicable en la fecha de la sucesidén de Estados respecto del
territorio al que se refiera la sucesidn de Estados, a menos que, al hacer la notifi-
cacidén de sucesidn, exprese la intencidn contraria o formule una reserva que concierna

a la misma materia que aquella reserva.

2. Al hacer una notificacidén de sucesidn por la que haga constar su calidad de parte
o de Estadc contratante en un tratado multilateral en virtud de los articulos 17 & 18,
un Estado de reciente independencia podyd formular una reserva, a menos que ésta sea
una de aquellas cuya formulacidn quedaria excluida en virtud de lo dispuesto en los
apartados a), b) o c¢) del articulo 19 de la Convencidén de Viena sobre el Derecho de

los Tratados.

3 Cuando un Estado de reciente independencia formule una reserva de conformidad
con el parrafo 2, se aplicardn respecto de esa reserva las normas enunciadas en los

articulos 20 a 23 de la Convencidn de Viena sobre el Derecho de los Tratados.

Articulo 21
Consentimiento en obligarse respecto de parte de un tratado

y opcidn entre disposiciones diferentes

1. Al hacer una notificacidn de sucesidén por la que haga constar su calidad de
parte o de Estado contratante en un tratado multilateral, en virtud de los

articulos 17 & 18, un Estado de reciente independencia podrd, si el tratado lo
permite, manifestar su consentimiento en obligarse respecto de una parte del tratado
u optar entre disposiciones diferentes en las condiciones establecidas en el tratado

para manifestar tal consentimiento o ejercer tal opcidn.
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2. Un Estado de reciente independencia también podrs ejercer, en las mismas condi-
ciones que las demds partes o los demds Estados contratantes, cualquier derecho
establecido en el tratado de retirar o meodificar todo consentimiento o toda opcidn
que &1 mismo haya manifestado o ejercido, o que haya manifestado o ejercido el Estado

predecesor,. respecto del territorio al que se refiera la sucesidn de Estados.

3. Si el Estado de reciente independencia no manifiesta su consentimiento ni ejerce
ninguna opcién de conformidad con el pdrrafo 1, o si no retira o modifica el consen-
timiento o la opcidn del Estado predecesor de conformidad con el pdrrafo 2, se entenderd

que mantiene:

a) el consentimiento del Estado predecesor, de conformidad con el tratado,
en obligarse por una parte de ese tratado respecto del territorio al que se
refiera la sucesidén de Estados; o

b) la opcidn entre disposiciones diferentes ejercida por el Estado predecesor,
de conformidad con el tratado, en relacidén con la aplicacidn del tratado

respecto del territorio al que se refiera la sucesidn de Estados.

Articulo 22

Notificacidén de sucesidn

1. TUna notificacién de sucesidn respecto de un tratado multilateral con arreglo a

los articulos 17 & 18 deberd hacerse por escrito,

2. Si la notificacidn de sucesidn no estd firmada por el jefe del Estado, el jefe
del Gobierno o el ministro de relaciones exteriores, el representante del Estado que

la comunique podrd ser invitado a presentar sus plenos poderes,

3. Salvo que el tratado disponga otra cosa, la notificacidn de sucesidn:
a) serd transmitida por el Estado de reciente independencia al depositario, o,
si no hay depositario, a las partes o los Estados contratantes;
b) se entenderd hecha por el Estado de reciente independencia en la fecha en
que la reciba el depositario o, si no hay depositario, en la fecha en que

la reciban todas las partes o, segdn el caso, todos los Estados contratantes.

4. El pdrrafo 3 no afectard a ninguna obligacidén que pueda tener el depositario, con
arreglo al tratado o por otra causa, de informar a las partes o los Estados contratantes
de la notificacién de sucesién o de toda comunicacidn a ella referente que haga el

Estado de reciente independencia.

5 Sin perjuicio de las disposiciones del tratado, se entenderd que la notificacidn
de sucesidn o la comunicacidn a ella referente ha sido recibida por el Estado al que
estd destinada sélo cuando éste haya recibido del depositario la informacidn

correspondiente.
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Articulo 23

Efectos de una notificacidn de sucesidn

1. Salvo que el tratado disponga o se haya convenido en otra cosa, un Estado de
reciente independencia que haga una notificacidén de sucesidn con arreglo al
articulo 17 o al pdrrafo 2 del articulo 18 sera considerado parte en el tratado
desde la fecha de la sucesidn de Estados o desde la fecha de entrada en vigor del

tratado, si esta Ultima es posterior,

2. No obstante, la aplicacidn del tratado se considerard suspendida entre el Estado
de reciente independencia y las demds partes en el tratado hasta la fecha en que se
haga la notificacidén de sucesidn, salvo en la medida en que ese tratado se aplique

provisionalmente de conformidad con el articulo 27 o se haya convenido en otra cosa.

3. Salvo que el tratado disponga o se haya convenido en otra cosa, un Estado de
reciente independencia que haga una notificacidn de sucesidn con arreglo al pdarrafo 1
del articulo 18 serd considerado BEstado contratante en el tratado desde la fecha en

que haya sido hecha la notificacidn de sucesidn.

SECCION 3: TRATADOS BIIATERALES

Articulo 24

Condiciones requeridas para que un tratado sea considerado
en vigor en el caso de una sucesién de Estados

1. Un tratado bilateral que en la fecha de una sucesién de Estados estuviera en
vigor respecto del territorio al que se refiera la sucesidn de Estados se considerard
en vigor entre un Estado de reciente independencia y el otro Bstado parte cuando
esos Estadoss:

a) hayan convenido en ello expresamente; o

b) se hayan comportado de tal manera que deba entenderse que han convenido

en ello.

2. Un tratado que sea considerado en vigor de conformidad con el pdrrafo 1 serd
aplicable entre el Estado de reciente independencia y el otro Estadc parte desde la
fecha de la sucesidn de Estados, salvo que una intencidn diferente se desprenda de su

acuerdo o conste de otro modo.

Articulo 2
Situacidn entre el Fstado predecesor y el
Estado de reciente independencia

Un tratado que en virtud del artfculo 24 sea considerado en vigor entre un Estado

de reciente independencia y el otro Estado parte no deberd, por este solo hecho,
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considerarse también en vigor en las relaciones entre el Estado predecesor y el Estado

de reciente independencia.

Articulo 26

Terminacién, suspensién de la aplicacidén o enmienda del tratado
entre el Estado predecesor y el otro Estado parte

1. Un tratado que en virtud del articulo 24 sea considerado en vigor entre un Estado
de reciente independencia y el otro Estado parte:
a) 1o dejard de estar en vigor entre ellos por el solo hecho de que se haya dado
ulteriormente por terminado en las relaciones entre el Estado predecesor y
el otro Estado parte;
b) no quedard suspendido en las relaciones entre ellos por el solo hecho de
que su aplicacidn se haya suspendido ulteriormente en las relaciones entre
el Estado predecesor y el otro Estado parte;
¢c) no quedard enmendado en las relaciones entre ellos por el solo hecho de que
se haya enmendado ulteriormente en las relaciones entre el Estado predecesor

y el otro Estado parte.

2. El hecho de que un tratado se haya dado por terminado o de que, segin el casoy
se haya suspendido su aplicacién en las relaciones entre el Estado predecesor y el
otro Estado parte con posterioridad a la fecha de la sucesién de Estados no impedird
que el tratado sea considerado en vigor o, segin el caso, en aplicacién entre el
Estado de reciente independencia y el otro Estado parte si consta, de conformidad

con el articulo 24, que éstos habian convenido en ello.

3. El hecho de gue un tratado haya sido enmendado en las relaciones entre el Egtado
predecesor y el otro Estado parte con posterioridad a la fecha de la sucesidn de
Estados no impedird que el tratado no enmendado sea considerado en vigor en virtud
del articulo 24 entre el Estado de reciente independencia y el otro Estado parte,

a menos que conste que la intencidén de éstos era aplicar entre si el tratado

enmendado.

SECCION 4: APLICACION PROVISIONAL

Articulo 27

Tratados multilaterales

1. Si, en la fecha de la sucesidén de Estados, un tratado multilateral estaba en vigor
respecto del territorio al que se refiera la sucesidn de Bstados y el Estado de reciente
independencia expresa su intencién de que se aplique provisionalmente respecto de su

territorio, el tratado se aplicard provisionalmente entre el Estado de reciente indepen-
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dencia y cuaglquier parte en el tratado que convenga en ello expresamente o que se

haya comportado de tal manera que deba entenderse que ha convenido en ello.

2. No obstante, en el caso de un tratado que corresponda a la categorfa mencionada
en el pirrafo % del artfculo 17, se requerird que todas las partes consientan en tal

aplicacidn provisional.

3. Si, en la fecha de la sucesién de Estados, un tratado multilateral que no estaba
aun en vigor se aplicaba provisionalmente respecto del territorio al que se refiers

la sucesidn de Estados y el Estado de reciente independencia expresa su intencidén de
que continde aplicdndose provisionalmente respecto de su territorio, el tratado se
aplicard provisionalmente entre el Estado de reciente independencia y cualquier Estado
contratante que convenga en ello expresamente o que se haya comportado de tal manera

que deba entenderse que ha convenido en ello.

4. No obstante, en el caso de un tratado que corresponda a la categoria mencionada
en el pdrrafo 3 del artfculo 17, se requerird que todos los Estados contratantes

consientan en tal aplicacidn provisional.

5. Los pdrrafos 1 a 4 no se aplicardn si se desprende del tratado o consta de
otro modo que la aplicacidn del tratado respecto del Estado de reciente independencia
seria incompatible con el objeto y el fin del tratado o cambiarfa radicalmente las

condiciones de su ejecucidn.

Articulo 28

Tratados bilaterales

Un tratado bilateral que en la fecha de una sucesidén de Estados estuviera en vigor
o se agplicara provisionalmente respecto del territorio al que se refiera la sucesidn
de Estados se considerard que se aplica provisionalmente entre el Estado de reciente
independencia y el otro Estado interesado cuando esos Estados:

a) convengan en ello expresamente; o

b) se hayan comportado de tal manera que deba entenderse que han convenido

en ello.

Articulo 29

Terminacidn de la aplicacidén provisional

1. Salvo que el tratado disponga o se haya convenido en otra cosa, la
aplicacidén provisional de un tratado multilateral con arreglo al artfculo 27 podrd
darse por terminadas
a) mediante aviso de terminacidn dado con antelacidén razonable por el Estado
de reciente independencia o la parte o el Estado contratante que apliquen

provisionalmente el tratado y al expirar el plazo sefialado; o
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b) en el caso de un tratado que corresponda a la categorfa mencionada en el
pérrafo 3 del articulo 17, mediante aviso de terminacidn dado con antela-
cidn razonable por el Estado de reciente independencia o todas las partes
o, segdn el caso, todos los Estados contratantes y al expirar el plazo

sefialado.

2. Salvo que el tratado disponga o se haya convernido en otra cosa,

la aplicacién provisionsl de un tratado bilateral con arreglo al artfculo 28 podrd
darse por terminada mediante aviso de terminacidn dado con antelacidn razonable por
el Estado de reciente independencia o el otro Estado interesado y al expirar el plazo

sefialado.

3 Salvo gue el tratado establezca un plazo mds breve para su terminacidn o se

haya convenide en otra cosa, se entenderd por aviso de terminacidén dado

con antelacidn razonable un plazo de doce meses contados desde la fecha en que el

aviso sea recibido por el otro Estado o los otros Estados que apliquen provisionalmente
el tratado.

4. Salvo que el tratado disponga o se haya convenidoc en otra cosa, la

aplicacidn provisional de un tratado multilateral con arreglo al artfcule 27 termi-
nard si el EBstado de reciente independencia expresa su intencidn de no pasar a ser

parte en el tratadc.

SECCION 5: ESTADOS DE RECIENTE INDEPENDENCIA FORMADOS DE DOS O MAS TERRITORICS

Articulo 30

Estados de reciente independencia formados
de dos o mds territorios

1. Los artfculos 16 a 29 se aplicardn en el caso de un Estado de reciente indepen-

dencia formado de dos o mas territorios.

2. Cuando un Estado de reciente independencia formado de dos o mds territorios sea

considerado o pase a ser parte en un tratado en virtud de los articulos 17, 18 & 24

¥y en la fecha de la sucesidn de Estados el tratado estuviera en vigor, o se haya

manifestado el consentimiento en obligarse por ese tratado, respecto de unoc o varios

de tales territorios, pero no de todos ellos, el tratado se aplicard respecto de 1la

totalidad del territorio de ese Estado, a menos:

a) que se desprenda del tratado o conste de otro modo que la aplicacidn del

tratado respecto de la totalidad del territorio serfa incompatible con el
objeto y el fin del tratado o cambiarfa radicalmente las condiciones de

su ejecucidng



c)

d)

gque, en el caso de un tratado multilateral que no esté c-mprendido en el
pdrrafo 3 del articulo 17 ni en el pdrrafo 4 del articulo 18, la notifi-
cacidén de sucesidn se circunscriba al territorio respecto del cual se
hallaba en vigor el tratado en la fecha de la sucesién de Es%ados o se
habia manifestado el consentimiento en obligarse por el tratado con ante-
rioridad a esa fechas;

que, en el caso de un tratado multilateral comprendido en el pdrrafo 3 del,
articulo 17 o en el pdrrafo 4 del articulo 18, el Estado de reciente inde-
pendencia y los otros Estados partes o, segin el caso, los otros Estados
contratantes hayan convenido en otra cosas o

que, en el caso de un tratado bilateral, el Estado de reciente independencia

¥y el otro Estado interesado convengan en otra cosa.

3. Cuando un Estado de reciente independencia formado de dos o mds territorios pase

a ser parte en un tratado multilateral en virtud del articulo 19.y la intencidn del

Estado o los Estados predecesores al firmar ese tratado haya sido que éste se extienda

a uno o varios de esos territorios, pero no a todos ellos, el tratado se aplicard

respecto de la totalidad del territorio del Estado de reciente independencia, a menos:

a)

c)

que se desprenda del tratado o conste de otro modo que la aplicacidn del
tratado respecto de la totalidad del territorio seria incompatible con el
objeto y el fin del tratado o cambiaria radicalmente las condiciones de

su ejecucidn;

que, en el caso de un tratado multilateral que no esté comprendido en el
pédrrafo 4 del articulo 19, la ratificacidn, aceptacidén o aprobacidn del
tratado se circunscriba al territorio o territorios a los que se tenia la
intencidn de extender el tratado; o

que, en el caso de un tratado multilateral comprendido en el parrafo 4 del
artfculo 19, el Estado de reciente independencia y los otros Estados partes

o, segin el caso, los otros Estados contratantes convengan en otra cosa.

18



PARTE IV

UNIFICACION Y SEFARACION DE ESTADOS

Articulo 31

Efectos de una unificacidn de Estados respecto de los
tratados en vigor en la fecha de la sucesidnde Estados

1. Cuando dos o mds Estados se unan y formen de ese modo un Estado sucesor, todo tratado
en vigor en la fecha de la sucesidn de Estados respecto de cualquiers de ellos continuard
en vigor respecto del Estado sucesor, a menos:
a) que el Estado sucesor y el otro Estado parte o los otros Estados partes
convengan en otra cosaj o
b) que se desprenda del tratado o conste de otro modo que la aplicacidn del
tratado respecto del Estado sucesor seria incompatible con el objeto y el fin

del tratade o cambiaria radicalmente las condiciones de su ejecucidn.

2. Todo tratado que contimie en vigor de conformidad con el pdrrafo 1 se aplicard sdéle
respecto de la parte del territorio del Estado sucesor respecto de la cual estaba en
vigor el tratado en la fecha de la sucesidn de Estados, a menos:

a) que, en el caso de un tratado multilateral que no corresponda a la categoria
mencionada en el pdrrafo 3 del articulo 17, el Estado sucesor haga una noti-
ficacidn de que el tratado se aplicard respecto de la totalidad de su
territorio;

b) que, en el caso de un tratado multilateral gque corresponda a la categoria
mencionada en el piarrafo 3 del articulo 17, el Estado sucesor y los otros
Estados partes convengan en otra cosa; o

c) que, en el caso de un tratado bilateral, el Estado sucesor y el otro Estado

parte convengan en otra cosa.

3. El apartado a) del pdrrafo 2 no se aplicard si se desprende del tratado o consta
de otro modo que la aplicacidén del tratado respecto de la totalidad del territorio
del Estado sucesor seria incompatible con el objeto y el fin del tratado o cambiaria

radicalmente las condiciones de su ejecucidn.

Articulo 32

Efectos de una unificacidn de Estados respecto de los tratados
gue no estén en vigor en la fecha de la sucesidén de Estados

1. Sin perjuicio de lo dispuesto en los pdrrafos 3 y 4, un Estado sucesor al que sea
aplicable el articulo 31 podrd, mediante una notificacidn, hacer constar su calidad de

Estado contratante en un tratado multilateral que no esté en vigor si, en la fecha de
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la sucesidén de Estados, cualguiera de los Estados predecesores era un Estado contratante
en el tratadoe.

2. Sin perjuicio de lo dispuesto en los pdrrafos 3 y 4, un Estado sucesor al que sea
aplicable el articulo 31 podrd, mediante una notificacidn, hacer constar su calidad de
parte en un tratado multilateral que entre en vigor después de la fecha de la sucesidn
de Estados si, en esa fecha, cualquiera de los Estados predecesores era un Estado

contratante en el tratado.

3 Los parrafos 1 y 2 no se aplicardn si se desprende del tratado o consta de otro modo
que la aplicacidn del tratado respecto del Bstado sucesor seria incompatible con el

objeto y el fin del tratado o cambiaria radicalmente las condiciones de su ejecucidn.

4. Si el tratado corresponde a la categoria mencionada en el pdrrafo 3 del articulo 17,
el Estado sucesor podxrs hacer constar su calidad de parte o de Estado contratante en el

tratado sélo con el consentimiento de todas las partes o de todos los Estados contratantes.

5 Todo tratado en el que el Estado sucesor pase a ser Estado contratante o parte de
conformidad con los pdrrafos 1 6 2 se aplicard sélo respecto de la parte del territorio
del Estado sucesor respecto de la cual el consentimiento en obligarse por el tratado se
haya manifestado antes de la fecha de la sucesidn de Estados, a menos:

a) que, en el caso de un tratado multilateral que no corresponda a la categoria
mencionada en el pdrrafo 3 del articulo 17, el Estado sucesor indique en la
notificacién hecha de conformidad con los pdrrafos 1 6 2 que el tratado se
aplicard respecto de la totalidad de su ‘erritorio; o

b) que, en el caso de un tratado multilateral gque corresponda a la categoria
mencionada en el pdrrafo 3 del articulc 17, el Estado sucesor y todas las

partes o, segun el caso, todos los Estados contratantes convengan en otra cosa.

6. El apartado a) del pdrrafo 5 no se aplicard si se desprende del tratado o consta de
otro modo que la aplicacidén del tratado respecto de la totalidad del territorio del Estado
sucesor seria incompatible con el objeto y el fin del tratado o cambiaria radicalmente

las condiciones de su ejecucidn.

Articulo %3

Efectos de una unificacidén de Estados respecto de tratados
firmados por un Estado predecesor a reserva de ratificacidn,
aceptacién o aprobacidn

1. Sin perjuicio de lo dispuesto en los pdrrafos 2 y 3, si antes de la fecha de 1la
sucesidén de Estados uno de los Estados predecesores ha firmado un tratado multilateral
a reserva de ratificacién, aceptacidn o aprobacidén, un Estado sucesor al que sea
aplicable el artfculc 31 podrd ratificar, aceptar o aprobar el tratado como si lo

hubiera firmado y pasar as{ a ser parte o Estado contratante en &1.
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2. El pdrrafo 1 no se aplicar{ si se desprende del tratado o consta de otro modo
que la aplicacidn del tratado respecto del Estado sucesor seria incompatible con el

objeto y el fin del tratado o cambiarfa radicalmente las condiciones de su ejecucidn.

3. Si el tratado corresponde a la categorfa mencionada en el pdrrafo 3 del
articulo 17, el Estado sucesor podri pasér a ser parte o Estado contratante en
el tratado sdlo con el consentimiento de todas las partes o de todos los Estados

contratantes.

4. Todo tratado en el que el Estado sucesor pase a ser parte o Estado contrwatante
de conformidad con el pdrrafo 1 se aplicard sdlo respecto de la parte del territorio
del Estado sucesor respecto de la cual el tratado fue firmado por uno de los Estados
predecesores, a menos:

a) que, en el caso de un tratado multilateral que no corresponda a la categoria
mencionada en el pdrrafo 3 del artfculo 17, el Estado sucesor haga saber al
ratificarye aceptar o aprobar el tratado, que el tratado se aplicard respecto
de la totalidad del territorio; o

b) que, en el caso de un tratado multilateral que corresponda a la categoria
mencionada en el pdrrafo 3 del articulo 17, el Estado sucesor y todas las
partes o, segin el caso, todos los Estados contratantes convengan en

otra cosa.

5 El apartado a) del pdrrafo 4 no se aplicard{ si se desprende del tratado o consta
de otro modo que la aplicacidn del tratado respecto de la totalidad del territorio
del Estado sucesor seria incompatible con el objeto y el fin del tratado o cambiaria

radicalmente las condiciones de su ejecucidn.

Artfculo 34

Sucesidn de Estados en caso de separacién de partes de un Estado

1. Cuando una parte o partes del territorio de un Estado se separen para formar uno
o varios Estados, continde o no existiendo el Estado predecesor:

a) todo tratado que estuviera en vigor en la fecha de la sucesidn de Estados
respecto de la totalidad del territorio del Estado predecesor continuard en
vigor respecto de cada Estado sucesor asi formado;

b) todo tratado que estuviera en vigor en la fecha de la sucesidn de Estados
respecto solamente de la parte del territorio del Estado predecesor que haya
pasado a ser un Estado sucesor continuard en vigor sélo respecto de ese

Estado sucesor.

2. El pdrrafo 1 no se aplicard:

a) si los Estados interesados convienen en otra cosaj o
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b) si se desprende del tratado o consta de otro modo que la aplicacidén del
tratado respecto del Estado sucesor seria incompatible con el objeto y el

fin del tratado o cambiaria radicalmente las condiciones de su ejecucidn.

Articulo 35

Situacidn en caso de que un Estado contimie existiendo
después de la separacidén de parte de su territorio

Cuando, después de la separacidn de una parte del territorio de un Estado, el
BEstado predecesor continde existiendo, todo tratado que en la fecha de la sucesidn
de un Estado estuviera en vigor respecto del Estado predecesor continuard en vigor
respecto del resto de su territorio, a menos:

a) que los Estados interesados convengan en otra cosa;

b) que conste que el tratado se refiere sélo al territorio que se ha separado

del Estado predecesor; o
c) que se desprenda del tratado o conste de ofro modo que la aplicacidn del
tratado respecto del Estado predecesor serfa incompatible con el objeto y

el fin del tratado o cambiaria radicalmente las condiciones de su ejecucidn.

Articulo 36

Participacidén en tratados gque no estén en vigor en la fecha de la
sucesidén de Estados en caso de separacidn de partes de un Estado

1. Sin perjuicio de lo dispuesto en los pdrrafos 3 y 4, un Estado sucesor al que sea
aplicable el pdrrafo 1 del articulo 34 podrd, mediante una notificacidn, hacer constar su
calidad de Estado contratante en un tratado multilateral que no esté en vigor si, en la
fecha de la sucesidén de Estados, el Estado predecesor era un Estado contratante en el

tratado respecto del territorio al que se refiera la sucesidén de Estados.

2. Sin perjuicio de lo dispuesto en los parrafos 3 y 4, un Estado sucesor al que sea
aplicable el pirrafo 1 del articulo 34 podrd, mediante una notificacién, hacer constar su
calidad de parte en un tratado multilateral que entre en vigor con posterioridad a la

fecha de la sucesidén de Estados si, en esa fecha, el Estado predecesor era un Estado

contratante en el tratado respecto del territorio al que se refiera la sucesidén de Estados.

3, Los pdrrafos 1 y 2 no se aplicardn si se desprende del tratado o consta de otro modo
gue la aplicacidén del tratado respecto del Estado sucesor seria incompatible con el objeto

y el fin del tratado o cambiaria radicalmente las condiciones de su ejecucidn.

4. Si el tratado corresponde a la categoria mencionada en el pdrrafo 3 del articulo 17,
el Estado sucesor podrd hacer constar su calidad de parte o de Estado contratante en
el tratado sSlo con el consentimiento de todas las partes o de todos los Estados

contratantes.
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Participacidn, en caso de separacidén de partes de un Estado, en tratados
firmados por el Estado predecesor a reserva de ratificacidn,
aceptacidn o aprobacidn

1. Sin perjuicio de lo dispuesto en los parrafos 2 y 3, si antes de la fecha de la
sucesidn de Estados el Estado predecesor ha firmado un tratado multilateral a reserva
de ratificacidn, aceptacidn o aprobacidn y el tratado, de haber estado en vigor en

esa fecha, se habria aplicado respecto del territorio al que se refiera la sucesidn de
Estados, un Estado sucesor al que sea aplicable el pdrrafo 1 del articulo 34 podrd
ratificar, aceptar o aprobar el tratado como si lo hubiera firmado y pasar asi a ser

parte o Estado contratante en é1.

2. El parrafo 1 no se aplicard si se desprende del tratado o consta de otro modo
que la aplicacidn del tratado respecto del Estado sucesor seria incompatible con el

objeto y el fin del tratado o cambiarfa radicalmente las condiciones de su ejecucidn.

3. Si el tratado corresponde a la categoria mencionada en el parrafo 3 del
articulo 17, el Estado sucesor podrd pasar a ser parte o Estado contratante en el tratado

sélo con el consentimiento de todas las partes o de todos los Bstados contratantes.

Articulo 38

Notificaciones

1. Una notificacidn con arreglo a los artfculos 31, 32 & 36 deberd hacerse por

escrito.

2. Si la notificacidén no estd firmada por el jefe del Estado, el jefe del Gobierno
o el ministro de relaciones exteriores, el representante del Estado que la comunigue

podrd ser invitado a presentar sus plenos poderes.

3. Salvo que el tratado disponga otra cosa, la notificacidn:
a) serd transmitida por el Estado sucesor al depositario o, si no hay
depositario, a las partes o los Estados contratantes;
b) se entenderd hecha por el Estado sucesor en la fecha en que la reciba el
depositario o, si no hay depositario, en la fecha en que la reciban todas

las partes o, segin el caso, todos los Estados contratantes.

4, El pdrrafo 3 no afectard a ninguna obligacidn que pueda tener el depositario,
con arreglo al tratado o por otra causay de informar a las partes o los Estados
contratantes de la notificacidn o de toda comunicacidn a ella referente que haga el

Estado sucesor.

5. Sin perjuicio de las disposiciones del tratado, se entenderd que tal notificacidn
o comunicacidn ha sido recibida por el Estado al que estd destinada sdlo cuando éste

haya recibido del depositario la informacién correspondiente.,
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PARTE V

DISPOSICIONES DIVERSAS

Articulo 39

Casos de responsabilidad de un Estado o de
ruptura de hostilidades

Las disposiciones de la presente Convencidén no prejuzgardn ninguna cuestidn que
con relacidén a los efectos de una sucesidn de Estados respecto de un tratado pueda
surgir como consecuencia de la responsabilidad internacional de un Estado o de la

ruptura de hostilidades entre Estados.

Articulo 40

Casos de ocupacidn militar

Las disposiciones de la presente Convencidn no prejuzgardn ninguna cuestidn que
con relacidn a un tratado pueda surgir como consecuencia de la ocupacidén militar de

un territorio.
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PARTE VI

ARREGLO DE CONTROVERSIAS

Artfculo 41

Consulta y negociacién

Si se suscita una controversia en relacién con la interpretacién o la aplicacidn de
la presente Convencién entre dos o mds Partes en la Convencién, éstas tratardn, a peticidn

de cualquiera de ellas, de resolverla mediante un proceso de consulta y negociacidn.

Artfoulo 42

Coneiliacidn

Si la controversia no se resuelve en el plazo de seis meses contados degde la fecha
en que se haya hecho la peticidn a que se refiere el artfculo 41, cualquiera de las partes
en la controversia podrd someterla al procedimiento de conciliacién indicado en el Anexo
de la presente Convencidn presentando al Secretario General de las Naciones Unidas una
solicitud a tal efecto e informando de esta solicitud a la otra parte o a las otras partes

en la contreversia.

Artfculo 4%

Arreglo judicial y arbitraje

Todo Estado podrd declarar, en el momentc de la firma, de la ratificacidn o de su
adhesién a la presente Convencién, o en cualquier momento posterior, mediante notificacidn
dirigida al depositario, que, cuando una controversia no se haya resuelto mediante la
aplicacién de los procedimientos a que se refieren los artfculos 41 y 42, esa controversia
podrd ser sometida a la decisién de la Corte Internacional de Justicia mediante solicitud
escrita de cualquiera de las partes en la controversia, o alternativamente a arbitraje,

siempre que la otra parte en la controversia haya hecho una declaraciédn anfloga.

Artfculo 44

Arreglo de comin acuerdo

No obstante lo dispuesto en los articulos 41, 42 y 43, si se suscita una controversia
en relacidn con la interpretacidn o la aplicacién de la presente Convencién entre dos o
mds Partes en la Convencién, éstas podrdn, de comin acuerdo, convenir en someter dicha
controversia a la Corte Internacional de Justicia, a arbitraje, o a cualquier otro proce-

dimiento apropiado para el arreglo de controversias.
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Articulo 45

Otras disposiciones en vigor para el arreglo de controversias

Nada de lo dispuesto en los articulos 41 a 44 afectard a los derechos o las obliga-
ciones de las Partes en la presente Convencidn que se deriven de cualesquiera disposicio-

nes en vigor entre ellas respecto del arreglo de controversias.
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PARTE VII

DISPOSICIONES FINALES

Articulo 46

Firma
La presente Convencidn éstard abierta a la firma de todos los Estados hasta
el 28 de febrero de 1979 en el Ministerio Federal de Relaciones Exteriores de la

Repiblica de Austria, y después, hasta el 31 de agosto de 1979, en la Sede de las

Naciones Unidas en Nueva York.

Articulo 47

Ratificacidn

La presente Convencidn estd sujeta a ratificacidén. Los instrumentos de ratificacién

se depositardn en poder del Secretario General de las Naciones Unidas.

Articulo 48

Adhesidn

la presente Convencidn quedard abierta a la adhesidn de cualquier Estado.
Los instrumentos de adhesidn se depositardn en poder del Secretario General de

las Naciones Unidas.

Articulo 49

Entrada en vigor

1. La presente Convencidén entrard en vigor el trigésimo dia a partir de la fecha en que

haya sido depositado el decimoquinto instrumento de ratificacidén o de adhesidn.

2. Para cada Estado que ratifique la Convencidn o se adhiera a ella después de haber
sido depositado el decimoquinto instrumento de ratificacidn o de adhesidn, la Convencidn
entrard en vigor el trigésimo dia a partir de la fecha en que tal Estado haya depositado

su instrumento de ratificacidn o de adhesidn.
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Articulo 50

Textos auténticos

El original de la presente Convenciodn, cuyos textos en drabe, chino, espafiol, francés,
inglés y ruso son igualmente auténticos, serd depositado en poder del Secretario General de

las Naciones Unidas.

EN TESTIMONIO DE LO CUAL, los plenipotenciarios infrascritos, debidamente autorizadosz

por sus respectivos Gobiernos, han firmado la presente Convencidn.

HECHA EN VIENA, el dia veintitrés de agosto de mil novecientos setenta y ocho.
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ANEXO

1. El Secretario General de las Naciones Unidas establecerd y mantendrd una lista de
amigables componedores integrada por juristas calificados. A tal efecto, se invitard
a todo Estado que sea Miembro de las Naciones Unidas o Parte en la presente Convencidn
a que designe dos amigables componedores; los nombres de las personas asi designadas
constituirdn la lista. La designacidn de los amigables componedores, entre ellos los
designados para cubrir una vacante accidental, se hard paré ﬁn pe;fodo de cinco afios
renovable. Al expirar el periodo para el cual hayan sido designados, los amigables
componedores continuardn desempefiando las funciones para las cuales hayan sido elegidos

con arreglo al pdrrafo siguiente.

2. Cuando se haya presentado una solicitud, conforme al articulo 42, al Secretario
General, éste someterd la controversia a una comisidn de conciliacidn compuesta en la

forma siguiente:

El Estado o los Estados que constituyan una de las partes en la controversia
nombrarans
a) un amigable componedor, de la nacionalidad de ese Estado o de uno de esos
Estados, elegido o no de la lista mencionada en el pdarrafo 1; y
b) un amigable componedor que no tenga la nacionalidad de ese Estado ni de

ninguno de esos Estados, elegido de la lista.

El Bstado o los Estados que constituyan la otra parte en la controversia nombraridn
dos amigables componedores de la misma manera. Los cuatro amigables componedores
elegidos por las partes deberdn ser nombrados dentro de los sesenta dias siguientes a

la fecha en que el Secretario General haya recibido la solicitud.

Los cuatro amigables componedores, dentro de los sesenta dias siguientes a la
fecha del nombramiento del uUltimo de ellos, nombrardn un quinto amigable componedor,

elegido de la lista, que serd presidente.

Si el nombramiento del presidente o de cualquiera de los demds amigables compone-
dores no se hubiere realizado en el plazo antes prescrito paras ello, lo efectuard el
Secretario General dentro de los sesenta dias siguientes a la expiracidn de ese plazo.
El Secretario General podrd nombrar presidente a una de las personas de la lista o a
uno de los miembros de la Comisidn de Derecho Internacional. Cualquiera de los plazos
en los cuales deban efectuarse los nombramientos podrd prorrogarse por acuerdo de las

partes en la controversia.

Toda vacante deberd cubrirse en la forma prescrita para el nombramiento inicial.

3. La Comisidén de Conciliacidn fijard su propio procedimiento. ILa Comisidn, previo
consentimiento de las partes en la controversia, podrd invitar a cualquiera de las

Partes en la presente Convencidn a exponerle sus opiniones verbalmente o por escrito.
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las decisiones y recomendaciones de la Comisidn se adoptardn por mayoria de votos de

sus cinco miembros.

4. La Comisidn podrd seflalar a la atencidn de las partes en la controversia todas

las medidas que puedan facilitar una solucidn amistosa.

5. La Comisidn oird a las partes, examinard las pretensiones y objeciones, y hard
propuestas a las partes con miras a que lleguen a una solucidn amistosa de la

controversia.

6. la Comisidn presentard su informe dentro de los doce meses siguientes a la fecha
de su constitucidén. El informe se depositard en poder del Secretario General y se
transmitird a las partes en la controversia. El informe de la Comisidn, incluidas
cualesquiera conclusiones que en €l se indiquen en cuanto a los hechos y a las
cuestiones de derecho, no obligard a las partes ni tendrd otro cardcter que el de
enunciado de recomendaciones presentadas a las partes para su consideracidn a fin

de facilitar una solucidn amistosa de la controversia.

7. El Secretario General proporcionard a la Comisidn la asistencia y facilidades
que necesite. Los gastos de la Comisidn serdn sufragados por la Organizacidn de

las Naciones Unidas.
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Done at Vienna,
on 23 August 1978,
in the name of

Fait 4 Vienne,
le 23 aout 1978,
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en nombre de
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I hereby certify that the foregoing
text is a true copy of the Vienna Convention
on the succession of States in respect of
treaties, done at Vienna on 23 August 1978,
the original of which is deposited with the
Secretary-General of the United Nations,

For the Secretary-Gemeral:
The Legal Counsel

United Nations, New York,
23 August 1978

Je certifie que le texte qui précéde
est une copie conforme de la Convention de
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1978, dont 1'original se trouve déposé
auprés du Secrétaire général de 1'Organi-
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Pour le Secrétairve général :
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